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LEGISLATIVE ASSEMBLY. 

Friday, 27th August, 1937. 

',.........----- .-' "'-

The Assembly met in the Assembly Chamber at Eleven of l.he 
Clock, Mr. President (The Honourable Sir Abdul' Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

AVAILABn.ITY OF T.RJ!l INDIAN ARlO!' FOR THE DElI'ENOE OF BURMA. 

139. *Mr. T. 8. AviDybmnpm Ohettiar: Will the Defellce Secre-
tlll'Y state: 

~  whether there is any ~  or agreement with Burma 
that the Indian Army will be' available for the defence of 
Burma j and 

(!:) what are the full terms of the agreement' 
Mr. C. l'tI. G. Ogilvie: Since any aggression against Burma would 

naturally concern India very closely it is necessary that in any emer-
gency we should be prepared to send military assistance from India, 
provided the situation as regaMs India and her frontiers rendered such 
sR!liRtance possible. An agreement to this end has been reached. the 
details of which it is not in the public interest to disclose. 

l'tIr. T. S. AviDaahiJing&m Ohettiar: May I know when this agree-
ment was reached , 

l'tIr. O. l'tI. G. Ogilvie: I cannot give the exaot date; quite recently. 
Mr. T. 'S. AviDaahilingam Ohettiar : As it has been agreed that Indian 

troops will bl" sent to protect Burma, may I know whether Burma has 
been asked to contrihllte anything tOlvards thf'! military cost of India t 

Mr. O. l'tI. G. Ogilvie: The exact details of the arrangement I can-
not disclose. 

Mr. T. S. AvinashiIiugam Ohettia.r : I do not want the exact details. 
r want to know whether in view of this alll'eement to send Indian troops 
to Burma it has also been agreed that Burma should contribute any-
thing towards India's military expenditure , 

Mr. C .• , G. Ogilvie : As far as I am aware. Burma does not con-
tribute in cash. 

( 648 ) 
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LEGISLATIVE ASSElIBLY. L271'8 AUG. 1937. 

Mr. B. Daa Is that not another form of subsidy to the llurma 
Government by giving them military help while Burma only 
takes the burden of one crore of rupees of its military expenditure Y 

Mr. O. lII. G. Ogilvie: I should like to have notice of that question . 
•. B. Batyamurti: May I know the reasons why the Government 

of India have let off the Government of Burma from the oblilotation to 
contribute to India's military expenditure Y 

Mr. C .•. O. Ogilvie: I shall require notice of that question. 
Pandit Lakahmi )[ot& Jlla,itr&: When this agreement was arrived 

at between the Government of India and the Government of Burma, did 
the Government of India place the case of the Indian Government 
before them that they should be called upon to eontribute a nortion of 
the expenses of the Indian army in return for military assistance Y 

Mr. C. M. G. Ogilvie: I should like to have notice of that question. 
Mr. M. As&f Ali : In view of the fact that Burma has now been 

separated from India, who is going to bear ihe expenses of the defence 
of the North-Eastern Frontier t 

Mr. O. lII. G. Ogilvie : Burma will be liable for her own local 
clefence. 

Mr. II. As&f .Ali: Will they pay for the Watch and Ward and the 
Constabulary as well , . ~  

Mr. O. M. O. Ogilvie: As far as I know, certainly. 
Mr. Mohan Lal Baklena: Has there been any reduction in the 

strength of the British army in India on aceount of this ap:reement Y 

Mr. O ••. G. Ogilvie: No, Sir. 
QUi X11hammad Ahmad Ka.mai: Who was the representative of 

India in these negotiations with the Government of Burma' 
l'tIr. O. M. O. 0ailvie : I shall require notice of that question. 
Mr. S. B&tyamurti: Does this agreement contemplate the Indian 

Government sending troops to Burma only in the event of war, or does 
it contemplate sending' troops even for internal security or small skir-
mishes on the frontiers of Burma , 

Mr. O .•. G. Ogilvie: It contemplates sending military assistance 
from India in an emergency. What type of emergency will neceSslwt'.' 
that I am afraid I cannot at present forecast. 

Mr. S. 8&tyamurti : Does the emergency contemplate the main-
tenance of internal seeurity in Burma ,. 

Mr. C. M. O. Ogilvie: I cannot answer without notice. 
Mr. S. Sa\ya.murti : Sir, the question is about the agreement itself. 

Bnd he must be prepared to answer questions about the full terms of 
the agreement. 

Mr. President (The Honourable Sir Abdur Rahim) : I have said on 
leversl occasions before, and there is no use repeat.ing it so oft.en, that 
if an Honourable Member of Government is not in a position t.o give 
any further information than he haa given the Chair cannot compel 
him to do so. 
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Mr. K. Santhanam : If these Indian regiments are sent to Burma, 
WIll the rule about Great Britain bearing the cost when Indian regi-
ments are sent outside hold good here also Y 

Mr. PreaideJit (The Honourable Sir Abdur Rahim): Next ques-
tion. 

Im>UNS AND EUROPEANS IN TIOI: liIGBBB GBADES OJ' 1'0 HOD 
DEl'ABTKKNT. 

140. *1Ir. T. 8. AvinalhlliDgam Obettiu' : Will the Home Member 
.tate : 

(a) the number of Indians and Europeans in the higher grad8tl 
of the Home Department in the years 1935-36 and 1936-37 ; 

(b) whether any additions have been made in the ranks of the 
higher grade officers; i-

(c) if so, what are the reasons for ~ additional hands being 
entertained ; and 

(d) whether the Standing Finance Committee was consulted ill 
the matter' 

. Mr. B. P. lIucUe: (a) In 1935-36, six European officers and three 
Indian officers and in 1936-37, two Indians and seven Europeans se"ed 
for varying periods in higher grades of the. Home Department. 

(b) During the years mentioned in par"t'Ca), the number of higher 
grade officers in the Home Department was seven except for a few 
months in 1936, when the number was six. 

(c) Does not arise. 
(d) No. 

DIBABTBR TO THE GERKAN EXl'BDITION TO N~ A PABBAT. 

141. *IIr. Sri Pra.kasa.: (a) Will the Foreign Secretary state the 
exact facts regarding the disaster to the German Expedition to Nanga 
Parbat, 

(b) Did the members of this expedition before starting apply to 
Government for permission to go on the said expedition , . 

(c) Did Government give the required permission and what, if ~ , 
was the assistance offered by Government to this expedition' 

(") ] Hit not f\ fact that some expeditions to Nanga Parbat in t.he 
PaRt have also met with similar disaster , 

(e) Do Government propose to consider the desirability of refusing 
to allow further expeditions unlesli assured that sllch expeditions are 
likely to fulfil some scientific purpose and are not merely in the oatun. 
Cif adnnture, and also that every reasonable preeaution is taken for the 
safety of the persons concerned , 

Lieut.-Oolonel A. B. B. Pancma: (a) Government h&'Ye nothing tQ 
add to the reports published in the Preas. 

(b) Yee. 
L212LAD AI 
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(c) Yes. Usual facilities, e.g., Customs exemption on the ex-
pedition's equipment were granted. 

(d) Yes. 
(e) Such expeditions are, and will continue to be. sanctioned after 

careful consideration of all the circumstances. includinll the climbers' 
mountaineering experience and ability. Government deny the impli-
cation that such expeditions serve no scientific purpose and that all 
reasonable precautions were not taken in the present ~  

Mr. Sri Prakasa: With reference to the answer to part (e). may 
I know if Government make sure not only of the capacity of these ad-
venturers from abroad to face the rigours of the ~  but also 
the capacity of the Indian labourers and assistants that they take with 
them' 

Lieut.-Oolonel A. B. B. PanoDl : Yes. Sir. 
Mr. Sri PrakaBa.: May I know what exact tests were applied to the 

labourers that went with the last expedition, and what compensations. 
if any, have been given to the families of those that were killed in this 
expedition , 

Lieut.-Oolonel A. B. B. Parsons: These labourers, I believe, are 
selected through the various mountaineerinll societies and organisations 
and are of a very high standard of ability. 

Mr. Sri Pra.kua: ArEluthe labourers of a very high standard of 
ability or are their choosers persons of sueh great ability , 

Lieut.-Oolonel A. B. B. P&rSODl : Both, Sir. I cannot, I am afraid, 
answer whether any compensation has been given or is proposed to be 
given to the people ,vho lost their lives ; but I think, as a rule. these 
expeditions alwll.Ys do so. 

lIr. K. Itt Joshi: May I ask whether the Government of India will 
consider the advisability of applying the Workmen's Compensation 
Act to these hazardous undertakings , 

Lieut.-Colonel A. B. B. ParsoDl : No, Sir. 
Mr. K. Itt Joshi: May I ask, why' 
Lieut.-Oolonel A. II. B. PanoDl : Because they do not think it 

necessary. 
Mr. K. II. Joshi: May I ask whether the Government of India did 

ever consider this question' 
(No reply.) 

Sl1'UATION ON THE FRONTIER. 

142. *Mr. Sri Prakasa. : Will1he ~  Secretary state what is the 
~  ~  on the Frontier ; and what has been the total cost IIp-to-

date of the recent operations lind the approximate 108s of lives of 
(i) Indians, (ii) Frontier people; and (iii) Europeans' 

IIr. O. II. O. Ogilvie : As regards Rituation on the Frontier and the 
r.Ollt of recent operations, I would refer the Honourable Member to the 



8TABRED QUESTIONS ~  .ANSWEBS. "9 
reply I gave to starred question No. 40 on the 24th instant. The num-
ber of killed between 17th l<'ebruary, 1937, and 17th August, 1937, is as 
follows: 

(i) Indians 148 (civilian 10 military 138). 
(ii) Frontier tribesmen 689 These figures are an estimate only. 
(iii) Europeans 31. 

Mr. Sri PrakaS& : Does not the Honourable Member think that the 
proportion of Europeans killed is exceedingly inadequate , 

Mr. Abdul Qaiyum : The Honourable Member has referred to the 
&nswer he gave on the last occasion. May I know if any peace terms 
have been offered, since the last question was answered, to the tribes' 

1tIr. President (The Honourable Sir .Abdur Rahim): There is 
nothing about peace terms in the question. ~ 

Mr. Abdul Qaiyum: What is the exact situation in the Frontier 
today' 

Mr. O .•. G. Ogilvie: I refer the Honourable Member to the answer 
I gave on the 24th of August, 1937. I can do no more than that. If he 
wishes it. I can read it again. . 

Mr. President (The Honourable Sir A~~  Rahim) : It is not neces-
sary. .,,-

1Ir. Abdul Qaiyum: Since then some peace terms have been 
offered to the tribes , 

Mr. President (The Honourable Sir Abdur Rahim): .After the 
24th of this month , 

l'tIr. Abdul Qaiyum : Yes, Sir, because the information supplied on 
the last occasion is not quite upto date. 

Mr. O .•. G. Ogilvie: I do not think, Sir, the question of peace 
terms arises out of this question. The actual situation on the Frontier 
may have been modified aiter the announcement of the peace terms, but 
I am not in a position to say whether it has or not. 

Mr. l'tI. Asaf Ali : Sir, it is not a question of peace terms only. J 
lIhould like to know what is the exact situation today' 

:Mr. President (The Honourable Sir Abdur Rahim): nas the 
Honourahle Member read the answer' 

Mr. C. l'tI. G. Ogilvie: As far as I know, it is exaetly the same as it 
was on the 24th of August. 

Mr. M. Asaf Ali : Has the situation changed on the Frontier since 
the Honourable Member ga ve his last answer , 

Mr. O. lII. G. Ogilvie: As I ~  repeatedly said, to the best of my 
belief, it has not. 

Mr. Lalch&Dd N&valrai: Can the Honourable Member tell me whe. 
ther bombing operations have ceased or they are stHI in force ; jf they 
have not ceased. when will they cease ,. . 

Ittr. O. M. G. Ogilvie : I shall require notice of the latter part of 
tbe Honourable Member's question. As regards the first part of it, 
as far as I know, no bombing operations are now in progress. r cannot 
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add to the answer which I have already given on the 24th of August, 
1937. 

Mr. II. Aaaf .Ali: Is the Honourable Member. aware that the Gov-
ernment have issued a communique since he gave his answer on the 24th 
August' Is he prepared to say that the communique represents the 
exact situation today, or it does not Y 

Mr. O. M. G. Ogilvie: I am unable to say whether any alteration 
has occurred today. 

Mr. II. Asaf .Ali : I merely wanted to know whether the com-
munique issue by the Government since that answer was given on the 
24th August, 1937, is a correct representation of the ~  on 
the ~  today or 110t , ' 

lVIr. O. l't'L G. Ogilvie: 1 should like to know what communique the 
Honourable Member is referring to. 

lVIr. M. Alar Ali : It is not for me to say that. It is for the Honour-
able Member to say whether he is aware of it Or not. 

Mr. O. M. G. Ogilvie : I do not. kuow what communique the Honour-
able Member is refen'ing to. 

Mr. Mohan Lal ~, : Has any communique been issued since 
the Honourable Member gave his answer on the 24th August, 1937 , 

Mr. O. M. G. Ogilvie: I do not know. 
Mr. M. Asaf Ali : The communique to which I am referring was 

issued. to the press yesterday, and it has appeared in the papers today, 
and if the Government are not. aware of it, it is not my fault. 

Ml'. O. II. G. Ogilvie : I have not ~  the communique. 
Mr. S. Batyamurti: May I know if certain peace terms have been 

Mnveyed to the Frontier tribes, and whether the Government are aware 
that these peace terms have been convt>yed to the leaders of the tribes 
concerned' 

Mr. O. M. G. Ogilvie: I believe that peace terms have been conveyed 
to the leaders of the tribes. 

Mr. S. 8&tyamurti : May I know if the Government have heard 
from the Frontier tribes or on their behalf, their response to these peace 
terms' 

Mr. O. M. G. Ogilvie: I believe that partial answers from certain 
~ have bren or are in course of being received. What they are, 

I do not know. 
Mr. S. Satyamurti : May I know if these peace terms contemplate 

any change in the policy of the Government towards these tribes' 
Mr. O .•. G. Og;lvie : I do not think that that arises out or this 

question. 
Mr. A ~ A ~ : May I know if. it is ~  to ~  pro-

~  ,areas In the tribal areas of ~  province v.nder.'; the.se.peace 

~  O. "G: Ogilvie'; I ~ ,  .think that ~  arises out of, thia questIoD. . . 
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Mr. M. As&! Ali : The Honourable Member goes on saying that this 
does not arise out of the question. The question is as follows ..... . 

Mr. President ('1'he Honourable Sir Abdur Rahim) : He has s&icl 
that he has not got any further information. 

Mr. M. As&! .Ali : If he says so, I shall stop immediately. The 
question is, will the Foreign Secretary state what is the exact situation 
on the Ji'rontier, 8,nd he has admitted the fact that certain peace terms 
have been offered to the tribes. I should like to know to which tribes 
these peace terms have been offered and what response has been forth-
coming from these tribes 7 

Mr. a. 111. G. Ogilvie: I think that if the Honourable Member will 
address these questions to the Secretary in the ll"oreign Department, lie 
will probably be able to give more satisfactory answers. I think tb.e 
Foreign ~  is dealing with such a question'; it is No. 151. 

Mr. M. As&! Ali : Sir, may I draw your attention to the fact that 
this particular question was really addressed to the Foreign Secretary, 
and if the Defence Secretary takes it uPoJlb.Jtimself to answer the ques-
tion, we are not responsible. 
_ I 

Mr. President (The Honourable Sir Abdur Rahim) : The P'oreip 
Secretary is here, and he can answer it. 

Mr. M. Asaf Ali : Then why does he not answer t (After a pause.) 
Will the Foreign Secretary answer the question, Sir , 

Mr. President (The Honourable Sir Abdur Rahim) : Yes . 

•.. 8. 8atyamurti: Surely, Sir, he must get up and say whether he 
is willing to answer or not. . I submit, Sir, it is a matter of common 
etiquette. He can't go on sitting tight without answering the ques-
tion. 

Mr. President (The Honourable Sir Abdur Rahim) : I pointed oat 
the other day that it does happen in Parliament that when an Honour-
able Member of Government bas not any further information to give, 
he need not always get up and sal so. 

•• Abdul Qaiyum: They han plenty of information about the 
new peace terms. If the Honourable Member denies that he has know-
ledge of the new peace terms, then we shan leave the matter there. 

Mr. President (The Honourable Sir Abdur RahilB,) : You can't ao 
on arguing like that. Next question please. 

lIIIr. IIob&n Lal 8&kIe.: May I know why the Foreign Secretary 
does not answer the question when the question i. addreslled to him' 

, 111'. Pneid .. , (The Honourable Sir' Abdur ~ r have :e&lled 
the next question. I, , . . ...... . ~ 
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MENTAL HOSPITAL AT RANCHI. 

143. *:Mr. Sri Prakasa: Will the Honourable 
.tate : 

the lIome Member 

(a) if it is a fact that the llental Hospital at Ranchi only take. 
Europeans and only such Indians as have their domicile in 
the provinces of Bengal, Bihar and Orissa ; 

(b) if so, why is there any discrimination against the people of 
other provinces ; and "\ 

(c) what is the annual expenditure on this hospital and, what is 
the approximate income from the inmates and the a.mount 
of grant given by the Central Government to it , ' 

Mr. B. 1'. Mudie: (a) and (b). The European Mental Hospital at 
Ranehi is intended to serve the needs of the Presidency of Bengal and 
tbe Provinces in Northern India where there is no adequate arrange· 
ment for tbe treatment and care of European and Anglo-Indian patients. 
Recently ten beds in the hospital have been reserved for Indian patients 
from these Provinces. 

(e) The total expenditure during the year 1935, the year for wbich 
latest information is available, was Rs. 3,85,062 whieh was equal in 
amount to the receipts. No' grant is givcn by the Central Government. 

1tIr. Sri Prakasa : I am sorry I could not catch the Honourable 
Member's reply to part (a) of the question. Do I understand that 
eertain seats are reserved for Indians from the provinces of Bihar, 
Bengal and Ori88a, and none for Indians from other provinces , 

. . 
1tIr. B. 1'. Mudie : Ten beds in the Hospital have recently beeJl 

reserved for Indian patients from these provinces, that is, Bengal and 
the Provinces of Northern India. 

Mr. Sri Prakua : When this is a central subject, why are persona, 
unfortunately suffering from mental diseases, not allowed to go to this 
particular hospital from provinces other than the three the Honourable 
Member mentioned' 

Mr. B. F. Mudie : I did not quite catch the Honourable Member'. 
question. 

Mr. President (The Honourable Sir Abdul' Rahim) : I think it will 
be more eonvenient if the Honourable Mr. Mudie comes a little nearer. 
(The Honourable Member then came to the front bencb.) 

1tIr. Sri Prakasa.: My voice is loud enough. Mv simple question 
is ~  When tbis is a central subject, whY' are perS(lDS, unfortunately 
lUiferlDg from mental diseascs, debarred from entering tbis bospital if 
they happen to belong to provinces otber than the three mentioned by 
the Honourable Member' . 

1tIr. B. 1'. Mudie : I should like notice of that question. As far as 
I kno'W, that was the object with which the Mental Hospital was 
founded-for these provinces. 

Ietb GoviDd ~ I Is it being administered by the ~ J Govern-
ment or the ProvlDt'lll.l GOVt'rml1fmts ': 
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Mr. :8.. F. lIIudie : It is the Government of India that administers 
it. 

Beth Govind Das: The Central Government administers it ? 
Itfr. :8.. P. lIIudie : It is administered by a Board, and not directly 

by the Gove,rnment of India. 
Seth GoviDd Das : That Board is appointed by the Central Govern-

ment' 
Mr. :8.. F. Mudie : Various authorities nominate to the Board. 
PaDdit La.ksbmi Kanta Maitra. : Who finances this institution t 
lIIr. :8.. P. Madie : It is financed from the fees of the inmates. 
Seth Govind Das : No grant is being given by the Central Govern-;,-

ment' 
Mr. :8.. P. lIIudie : That was the answer that I gave-that no grant 

is given by the Central Government. 
Mr. JIohaD Lal Saksena.: Who makes up the deficit, if there is 

any' 
Mr. :8.. F .• udie : Just as any other institution does-it makes up 

its deficit by retrenchment, borrowing, etc. 
Mr. Badri Dutt Pande : What control have the Government of India 

on this hospital t 
Mr. R. P. lIIudie : I cannot give a detailed answer offhand. They 

have certain rule-making powers and power to nominate certain per-
IODS to the managing committee. 

Seth GoviDd Das : Is it, or is it not a fact, that, after all, this is a 
C!entral institution and not a provincial institution , 

Mr. B. F .• udie : It comes in List I of the Seventh Schedule of the 
Government of India Act,-Federal Legislative List. 

Seth Govind Das : If this is a central institution why should the 
people of other provinces be debarred from entering that institution' 

Mr. President (The Honourable Sir Abdur Rahim) : Next. que.-
tion. 

Mr. Badri Dutt Pa.Dde: Had the Honourable Member any oppor-
tunity of visiting that hospital ofticial1y , 

Mr. B. F. Mudie : I have not had that opportunity in either capacity. 
(Laughter.) 

1Ir. PresideDt (The Honourable Sir Abdur Rahim): Next ques-
tion. 

BRITISH JOURNALIST IMPORTED A.S DIRECTOR OP PUBLIC INFORMATION, 

144. *Mr. Ba.dri Dutt PaDde: Will the Honourable the I10me 
McmbC'r state : 

(a, why a British JournaliHt has been imported from outside ft& 
Director of Public Information; and 

(b) why the post did not go to 8Q,. Indian , 
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Mr. J. A. Thorne: I would refer the Honourable .Member to the 
answer given by me on the 24th instant to part (n) of Mr. S. Satya-
murti's starred question No. 66. 

Mr. Badri Dutt Pande : Was the post ever ~  by the 
Federal Public Service Commission, or was the appomtment made 
direct T 

Mr. J. A. Thorne: 'The post was not advertised by the Public Ser-
vice Commission. 

Mr. Badri Dutt Pande: Why was it not Y 
Mr. J. A. Thorne: I have not come prepared to answer that ques-

tion. If the Honourable Member will give me notice I should be glad 
1.0 answer it. 

Mr. Mohan La! Baksena : Was it advertised at all Y 
Mr. T. B. Avinasbilinga.m Obettiar: Was it not advertised because 

(If the fear that a qualified Indian may be available' 
Mr. J. A. Thorne: I need hardly say that the answer is No. 
Mr. It. Bantbanam: What are the special qualifications of this 

British jouMlalist T 
Mr. President (The Honourable Sir Abdul' Rahim) : That does not 

llrisc. 
Mr. Mohan La! Baksena: Was it advertised in England' 
Mr. J. A. Thorne: I believe No. 
Seth Govinli Daa : Was there any Indian available for this pgr. 

pose Y 

Mr. J. A. Thorne: The answer I gave was that" having regard to 
the q.ualifications required the Government considered him the most 
t1uitable selection ". It follows from that that no Indian or other Eng-
lishmen whom the Government considered possessed precisely the 
qualifications possessed by this gentleman. 

Beth Govind Daa : Did no other gentleman possess all those quali-
fications which are possessed by the gentleman who has been appointed , 

Mr. J. A. Thorne: That follows. 
Pandit Io&ksbmi Kanta Kaitra.: What is the pay attached to this 

job Y 
Mr. J. A. Thorne: I should like notiee. 

RJlPORT OF THE Two MEMBERS OF THE INDIAN LEGISLATI\'E AsSEMBLY SENT 
TO ENQumE INTO THE CONDITIONS OF PRISONERS IN THE ANDAMANS. 

1·1;;. *1Ir. Badri Dutt Pude: (a) Will the Honourable the Home 
lll'lTlbcr state if recently the Government of India sent two Honourable 
Membel'l! of the Legislative Assembly to the Andaman Islands to enquire 
injo the condition of the prisoners who are ~  there Y 

(b) If 80, have they submitted a report t 
(c) Has that report been published t 
(d) Will a copy be available to the Members of the House t 
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lIlr. B. 1'. Kudie : (a) Yes. 
(b) No : but Sir Muhammad Yamin Khan has favoured us with 

Bome notes on his visit. 
(c) and (d). Do not arise. 
Mr. S. Satyamurti : Will the notes be published , 
Mr. 2. 1'. JIIudie : If the Honourable Member wishes, I am perfectly 

prepared to do so. 

EXPENDITURE INCURRED IN THE WAZIRISTAN MILITARY EXPEDITION. 

]46. ~  Badri Dutt Pande: (a) Will the Defence Secretary billto 
\vhat is the total amount of expenditure incurred by the Government" 
ill the I'eeent Waziristan military expedition' 

(b) Why was this punitive expedition sent 7 
(c) What was the total number of force employed 7 And the total 

number of casualties on both sides T 
Cd) How many persons were kidnapped and how many recovered' 
(e) What are the military and economic resources of the l"aqir of 

Ipi T 
Mr. C ... G. Ogilvie: (a) I would refer the Honourable M:ember to 

the reply I gave to part (a) of starred question No. 40 on the 24th 
instant. 

(b) and (c). I would refer to paragraphs 9-17 of the Summary ot 
important matters concerning the Defence Services in India, 1936-37, 
copies of which have been supplied to Honourable Members. The number 
of '.!8sualties is stated ~  my reply to part (b) of queRtion No. 40. 

Cd) I would refer ~ Honourable Member to the answer given by 
the I4'oreign Sellretary to part!! (a) and (b) of starred qnestion No. 69 
on the 24th instant. . 

(e) The Faqir is assisted by tribesmen whose numbers vary from time to 
time and according to information received he if! supplied with grain 
and cash both by the tribesmen and by residents of the Settled Districts. 
It is, however, impossible to give any exact estimate of his resources. 

Mr. Abdul Qaiyum : May I know if any ~  hilS been made and 
if the Honourable Member is prepared to state who are the perllons in 
the settled districts supplying cash and grain to the Faqir of Ipi , 

Mr. O ... G. Ogilvie: I am unable to tell you that. 
Mr. T. S. AvinaahiUngam Chettiar : Last time when r asked for the 

expenditure the Honourable the Defence Serretary said that the Finance 
Member would answer. Rut the Finance Member said that it was the 
spending department that should ~  the expenditure. In this case 
we are nowhere and we have not got the information. 

Mr. President (The Honourable Sir Abdur Rahim) : If the informa-
tion has not. been already luppJied in answCl' to th'e; previousque.tion, 
I ·tJUnk the Honourable Member· (Defence. SecMary) ·should give- the 
information. 
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Mr. O. ]I[. G. OrUvte : I am not quite clear about which part. 
Mr. Preaident (The Honourable Sir Abdur Rahim) : As regards the 

expenditure I understand. 
Mr. O. M. G. Ogilvie: That is a matter for the Finance Member, at 

least in my opinion, and, I think, in his, because the accounts are ~ kept 
by us, and the accounting of the costs of very many of the complIcated 
items which go to make up a war bill has not yet been completed. I 
understand, however, that he had or has a certain amount of informa-
tion already available hut it is not in my possession. ' 

Mr. President (The Honourable Sir Abdur Rahim) : That being the 
position, I think the Government of India ought to supply the infi>rma-
tion as Roon as the expenditure has been ascertained. Do I take it that 
the Government of India will furnish the information to the House when 
it is ready' 

Mr. O .•. G. Ogilvie : Yes. 
Mr. Kohan Lal Saksena : When' 
1Ir. O .•. G. Ogilvie : I cannot tell you. 
Mr. Kohan La! Sakeena. : Will it be before the Session is over' 
Mr. O. M. G. Ogilvie: Certainly. 

PROHIBITION OF THE IMPORTATION OF THE BoOK ENTITLED "WHITE SAllIBS 
IN INDIA" BY' MR. REGINALD REYNOLDS. 

147. *Mr. S. Satyamurti: Will the Honourable the Home Member 
be pleased to state : 

(a) whether it is a fact that the Government of India have pro-
hibited the importation of the book, entitled "White 
Sahibs in India" by Mr. Reginald Reynolds i 

(b) if so, the reasons therefor ; and 
(c) whether Government propose to appoint a man of learning and 

culture to advise them with regard to prohibition of books ; 
and if not, why not , 

1Ir. J. A. Thorne: (a) Yes. 
(b) The aim of the book was clearly to bring the Government into 

hatred and contempt. 
(e) Government. have not hitberto felt tbe need for advice other 

than that which is available to them. . 
Mr. S. Satyamurti : May I know what is the normal advice avail-

able to t.hem on this matter of prohibition' Is it their own unaided 
intelligence, or do any men of learning, or educational culture, or broad 
outlook, advise them on this matter t 

Mr. J. A Thorne: My Honourable friend puts that in a very dim-
cult manner for me to answer because he describes tbose categories &I 
mutually exclusive. 

Mr. S. IIa.tyuaurti : You may have a broad outlook, but the Andamana 
debate did not show that. However, J am asking whether Government 
do it themselves or they have expert advice in tbis matter. 
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Mr. I. A. Thorne : We have no non-official specialist advisers. 
:Mr. S. Satya.murti : Are there any official specialist advisers T 

667 

Mr. I. A. Thome: Yes, officials who are concerned with the adminis-
tration of the subject. . 

Mr. S. Satyamurti : May I know whether there are customs officials, 
or police officials, or educational department officials , 

Mr. I. A. Thorne : The ..:esponsibility is assumed by the Home Depart-
ment. 

Mr. S. Satyamurti: I am Rimply asking who reads these books and 
auyises the Government of lndia. Are they officials of the Home 
Department, or the Criminal Intelligence Department or the Customs 
Offieers or the Officers of the Educational Department , .,. 

Mr. I. A. Thorne : In this particular case, I am not aware whether 
any customs officer has read the book or any police officer. But I do 
know that the order was passed after its perusal by the officerN of the 
Home Department. 

Mr. B. Batya.murti : Has the attention of the Government been drawn 
to a book called the ' J ... and of the IJingam ' written by Arthur Miles 
in the Paternoster Library , Do the povernment propose to appoint 
an officer of learning and culture to advise them. 

Mr. President: (The Honourable Sir Abdur Rahim) : How does 
that arise f 

Mr. S. Batya.murti: It arises under part (c) of the question. Will 
the Honourable Member kindly lend me the book in his possession' 

Seth Govind DaB: What about books written in the vernacular' 
Who reads them' 

(No reply.) 

CHANGE IN THE RECENT ORDER RELATING TO THE ORGANISATION OF TlIB 
INDIAN MEDICAL SU'VICE. 

148. *Mr. B. Satyamurti : Will the Defence Secretary be pleased to 
state : 

(a) whether, in view of the adjournment motion carried by the 
Assembly, and the expression of opinion by the press and the 
public throughout India, in favour of the decision of the 
Assembly, there is any proposal to change the recent order 
relating to the organisation of the Indian Medical Service ; 
and 

(b) ,,,hether Government propose to remove the racial discrimina-
tion in the recent order ; and if not, why not , 

Mr. O ••. G. Ogilvie: (a) No. 
(b) Government do not admit tIUlt any racial discrimination ~ 

involved in the recent reorganisation of the fndian Medical Service. 
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Mr. I. Iatyamurti: With reference to. the ~  to clause (a). 
may'l know whether Government have ~  thlH matter at all Y 

Mr. C. M. G. Ogilvie: ')'he question of the ~  of the 
Indian Medical Service i!l constantly under consIderation, 

Mr. S. Satyamurti : I want to know whether the 'question was 
reconsidered after the vote of this House. 

Mr. C. II. G. Ogilvie : I should imagine, it was. I cannot say defi-
nitely. 

Mr. S. Satyamurti : We do not want imagination, ~ I want' a 
definite answer. . 

Mr. Presldent (The Honourable Sir Abdur Rahim) : Probably that 
is all the information he hus. I cannot force him to give an'answer; 

Mr. S. Satyamurti : What is the value of these answers which are 
given' 

b'l'ICLE ENTITLED "INDIA AND' IMPERIAL DEFENOE" PUBLISHED IN THE 
"HINDU". 

149. *Mr. S. Satyamurti : Will the Defence Secretary be pleased to 
mate: 

(II) whcther his attention' has been drawn to a leading article, 
entitled " India and Imperial Defence ", in the Hindu of 
the 16th June, 1937 ; 

(b) whether the Government of India accept the position taken up 
by the Imperial Conference, viz., that each part of the Empire 
should provide ita own security j 

(0) whether they asked the representative of the Government of 
India to take up the position that India was contributing far 
more than her quota for the dcfence of the Empire, and 
claimed any relief in respect of the defence budget, and if 
not, why not ; 

(d) whether the Government of India have noted that the atten-
tion of the Conference was drawn to the part played by the 
regular forces of India in protecting British interests and 
to the frequent despatch of reinforcements to the various 
parts of the world j and 

(e) whether, in view of these, and the services of the Indian soldier!'} 
on the several war fronts, the Government of India propose 
onct' more to press on His Majesty's Government the need 
for relief in respect of the Defence Budget of India , 

Mr. C. lit G. Ogilvie: (a) Yes. 
(b) Yes. 
(c) No, because the Government of India do not subscribe to the 

view expressed in the question. 
(d) The Government of India have noted the reference. It referK 

not to Indian forces only but also to t.he Regular Forces of the United 
Kingdom. . 
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(e) I would refer the Honourable Member to the answers given 
by my predecessor to starred question No. 152 on the 7th September, 
1936. 

l'tlr. S. Satyamurti : With reference to the answer to clause (c) of 
the question, may I know whether the Government ~  giv.en up the 
position which they took up before the Capitation 'l'rlbunal two years 
ago, when they wanted a much higher contribution by the British Gov-
ernment towards Indian military expenditure, 011 the basis contained 
in this question , 

Mr. O. M. G. Ogilvie: 'l'he point, I think, is that the Government 
of India do not and c!1nnot possibly ever take up the position that India 
is ('ontributing less thull her quota but the position which they I do 
take up is owing to the financial position of India they always endeatour 
to obtain any concession fl'om His Majesty's Government that they 'can. 

Mr. T. S. Avinaahilinga.m Chettia.r : Charity' 
Mr. O. II. G. Ogilvie: Yes, charity. 
Mr. S. Satya.m.urti : The question is not less but more. Has my 

Honourable friend read the case put up before the Capitation 'fribunal 
by t.he Government of India for a much higher contribution towards 
Indian defence expenditure on the very ground stated in this question 1 

Mr. O. II. G. Ogilvie: I have read the report of the Capita.tion 
Tribunal. 

Mr. S. Satyamurti : With reference to clause (b), I thought my 
Honourable friend said' Yes '. Am I right' 

O. II. G. Ogilvie: Yes. 
:Mr. S. Satyamurti: Does the Honourable Member admit that, as. 

a matter of fact, India is today providing for her own security , 
Mr. O. l'tI. G. Ogilvie: Her own local security T Yes - security 

against attacks from tribes on her border. 
Mr. S. Satyamurti: With reference to the answer to clauses (d) 

and (e) of my question, m connection with the despatch of troops to' 
Shanghai, Hongkong and Singapore, 88 illustrative of my point, will 
the Government of Iudia take up with His Majesty's Government the 
question of their paying more for the maintenance of these troops as 
an Imperial war reserve' 

Mr. O. M. G. Ogilvie: All I can say is that no further cost has been 
imposed upon the Indian exchequer by the despatch of these troops 
but rather the Indian exchequer will be sa.ved the cost of their up-
keep during the time they are abroad. 

:Mr. S. Batyamurti : That is not my question. In view of the fact 
that these troops have keen kept at the maximum efficiency as an 
Imperial War Reserve, will the Government of India take up the que,;-
tion, with His Majesty's Government, of their contributing to the normal 
maintenance of these troops which can be drawn upon in eDlt>rgenciCl'l T 

Ilr. O .•. G. Ogilvie : The fact is that these troops are not main-
tained here as Imperial War reserve and if local conditions were such 
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that they could not have been safely despatched, they would not have 
been despatched. 

1Ir ... Aaa.f Ali: With regard to these troops sent out of India, 
will they be receiving any overseas allowances, I am talking of the 
Indian tro!>ps , 

1Ir. O. II. G. Ogilvie: As far 8.8 I know, that matter is under consi-
deration. If the Honourable Member will give me notice, in a few day. 
I may be in a position to reply. 

1Ir. M. ABa! Ali : Will the Government of India represent to His 
Majesty's Government that these Indian troops must always receive 
overseas allowances on the same basis as the British troops ~  here 
in India Y . . 

1Ir. O. II. G. Ogilvie: As far as I am aware, they do receive CQnces-
sions when they go abroad. 

1Ir .•. Ala! Ali : Will the concessions be on the basis as th& British 
troops who get benefits four times as much as the Indian troops , 

:Mr. O. M. G. Ogilvie: No, Sir. 
Mr. M. Asa! Ali : Why not' 
:Mr. O. ltI. G. Ogilvie: BecRllse, fortunately, they would not require 

so much to maintain them in the way theY' require to be maintained. 
Mr. M. Asai Ali: Will the Government of India tell the British 

Government that we do not want a single soldier of our country to be 
sent out of India on those conditions' 

Mr. O. M. G. Ogilvie: No. 
:Mr. Bhulabha.i I. Desa.i: During the last 30 years, have the Indian 

troops been withheld, whene,'er they were wanted for campaigns abroad, 
either for the expeditionary forces, protective forces or for any other 
military purpose T 

Mr. O. ltI. G. Ogilvie : Indian troops have been sent, whenever the 
oonditions of India have permitted them to be sent and they have rendered 
invaluable services. 

Mr. Bbu1abhai I. Desa.i: Has it ever happened that it had not been 
possible to mllkc Indian troops available for such purposes t 

Mr. O .•. G. Ogilvie: I do not think in recent years it has. 
:Mr. Bhulabha.i I. Des&i : If it has not happened, is it not therefore 

clear that they are maintained for Imperial purposes , 
Mr. O. II. G. Ogilvie: No. 
Mr. Bhulabh&i I. Dea&i : How do you derive that' I am mention-

ing it as a fact, not as an argument. 
Mr. O. .. G. Ogilvie : Government have to keep in mind the possi-

bility of certain emergencies eventuating which we all hope are not likely to 
happen but which are still possible and the minimum preparation muat be 
made to safeguard agninl'lt them. 
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111'. Bhulabhai J. Deeat: I want to know whether &8 a matter of 
fact these troops, which have been kept at extra eftlcienc1, have ever 
Hen refused , ' 

Mr. O. M. G. Oiilvie : India has fortunately so far not herself been 
1I11e scene of a major war. 

Mr. Bhulabhai J. Desai: Is it not, therefore, true that, apart from 
the question whether such a possibility may arise, in fact, India main-
tains troops at flD excessivE' efficiency and excessive numbers for Imperial 
purposes' 

Mr. O. JIll. G. Ogilvie: It is impossible to maintain troops of exeeasive 
eftieiency. (Hear, hear.) 

AnOINTKENT OF A EUROPEAN AS DIRECTOB OF PUBLIC INJ'OBKATION." 
. , 

150. "'Mr. S. Batyamurti: Will the Honourable the Home Kember 
be pleased to state: 

(a) whether it is proposed to appoint a European as Director of 
Public Information ; if so, the reasons therefor ; and 

(b) whether no Indian is available for this post, 
Mr. J. A. Thorne: I would refer the 1I0noura,ble Member to the answer 

riven by me on the 24th instant to part (n) of his starred question No. 66 
and to the answer given by me this morning to question No. 144. 

Mr. S. Batyamurti : What is the specific answer to clause (b), t.iz., 
" whether no Indian is available for this post '''. 

Mr. President (The Honourable Sir Abdur Rahim) : I think hI' has 
explained the position. 

RB'VISION OF GoVERNMENT'S POLICY' IN THE NORTH-WEST FRONTIER. 

15]. *Mr. S. Satyamurti : Will the Foreign Secretary be pleased to 
state: 

(8) whether his attention has been drawn to a leading article in 
the London Times of the 1Rth June, extracted in the Madra.s 
Mail of the 19th June, on the trouble in the North-West 
Frontier; 

(b) whether the Government of India noticed the criticism of the 
London Times, that the methods hitherto employed in such 
cases have proved ineffective, and if they are not improved, 
the Indian treamry is more than likely to be periodically 
depleted by recurrent rebellions and recurrent punitive 
expeditions, which cannot be undertaken without heavy 
expense ; and 

(c) whether the Government of India propose to revise their poJicy 
in the North-West Frontier; and if not, why not' 

Lint.-Oolone1 A .•. B. P&rIODI: (a)-(b). Yes. 
(c) Government after full consideration do not propose to make any 

:radical change in the Frontier policy that has been followed during recent 
L212LAD • 
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years, as they are satisfied that it has produced solid resultS aild no 
alterna.tive is practica.l. 

Mr. T. B. AviDABbmngam Chettiar : May I know what is the " solid 
result" T 

Mr. B. Baty&murti : With ~ to the answer ~  ~  (c), ma,. 
I know if my Honourable friend, in hls answer, had m mm.d the terms 
which, the newspapers report, Government have been offermg to the 
tnoesmen this morning ? 

Lieut.-Colonel A. E. B. ParsoDB : The answer to clause, (c) was 
drafted before the statement to the Press was made, but it als'o ineluded 
it. 

Mr. S. S&tyamurti : I wanted to know whether the answer requires 
any modification. ' ill 

Lieut.-Colonel A. E. B. Parsons: None at all. 
II 

Mr. S. S&tyamurti: May I know if these terms contemplate or do 
not contemplate the occupation of thCfole territories in a different manner 
altogether from that contemplated or practised by the Government so 
far T 

Lieut.-Oolonel A. E. B. Parsons : No, Sir. 
Mr. B. Batyamurti : May I know if Government, apart from the offer 

to settle disputes between them, also contemplate introducing some fol'ln 
of internal administration and expect thl'm to respond to these new 
conditions T 

Lieut.·Oolonel A. B. B. P&rI01l8 : All the forms of internal adminis-
tration which the Governm{mt now propose are merely an -extension of 
Buch measure!! as have taken place for the last forty years. 

Mr. Bhulabha.i J. Desai: Do not the new terms offered lend them-
selves to recurrent rebellions and recurrent punitive expeditions ? 

Lieut.-Colonel A. E. B. ParsoDB : In the opinion of Government 
certainly not. In the opinion of the Government, the new terms are ~  
to lead to a permanent improvement in the situation. 

Mr. M. Asal Ali : What is the extent of the area which the Govern-
ment now propoRf' to protect, under the new terms f 

Lieut.-Oolonel A.. E. B. Parsons : I am afl"aid if I was to give the 
nameR of places, they would convey ~ to the Honourable Member. 

Mr. II. As&! Ali : AB a rough idea, how much of the total tribal area 
do the Government now propose to take under their protection, under the 
scheme' 

Lieut.-Oolonel A. B. B. Parsons : I am afraid I have no figures. 
Mr. II. Aaa.t Al:i : Oan. the I;Ionourable Member give us any idea 

of the number of tnbes which wIll be taken under protection under the 
new scheme , . 

• ~  A. It B. Parsons: The \vhol(' of the tribal area of any 
gtver. trihe wilt not be taken over. 
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... X; AAf .&.It : Bow Jttuch of the ~  belonging to any particular 
.ribe in the tribal area will now be taken under the protection of Gov-
ernDieni under the. proposed scheme 1 

Lieut .• OoloDel A. •. B. PanoIUI : I am unable to give the exact 
answer, but I think in the calile of the Manzar Khel it amounts to some-
thing like ~ ths of the total area. 

500 

Mr. 11. Aaal Ali : Out of about a quarter Jttillion weapOM of ~J  
precision which are in the possession of tribesmen today, only ~  
thousand will be offered to you at all, if any Y 

Lieut.-Oolone1 A.. E. B. ParlotlI : The terms of the Government to ~ 
tribes as a punishment for their past offences include the demand of 
t;omething over two thousand rifles of variQJIs descriptions. The number 
of rifles that the tribesmen have I myself, _ho haVe considerable ex-
perience, have never been able to estimate. 

Mr. M. Alaf Ali : Is it not a fact that the Government themselves 
Hupplied these figures which I am now quoting, and is he not aware that 
we were told definitely that the tribesmen posseased no less than 250,000 
weapons of modern precision T And out of this, you are only demanding 
two thousand T Does this mean peace or war , 

Lieut.-Oolone1 A. B. B. P&rIOD8 : I would point out to the Honourable 
Member that we are only dealing with Waziristan which is lOinly part 
of the Frontier. I have no knowledge of the figures said to have beau 
given but the number in Waziristan is much less than that. 

Mr. M. Asaf Ali : What is the rotal number of tribes in the tribal 
area, and how many of these are today within the operation of the terms 
which you have offered T 

Lieut.-Oolonel .A.. •. B. Paraons : The tribes to whom terms are being 
given are the Mahsuds, certain sections of the Utmanzai WazirR. and the 
Bhitannis. 

Mr. A.bdul Qaiyum : May I take it that these three tribes arl' out of 
about 120 tribes in the tribal area! 

·Ueut.-Oolonel A. B. B. Pan01l8 : Those three tribes constitute nearly 
all Waziristan. which is a very large part of the tribal area. 

IIr A.bdul Qaiyum: Is it one of the terms that the Frontier Crimee 
Regulations will be extended to the protected area' 

Lieut.-Oolone1 A.. E. B. Panons : I expect the Honourable Member 
is aware that the Frontier Crimes Regnlation iR in operation in all thoRe 
areas already. 

111'. Abdul Qaiyum : I was referring to the area which is now going 
to be declared as a protected area. 

Lieut.-OoloDel A. B. B. Parsons: It is already in operation in thotle 
areas. 

111'. President (The Honourable Sir Abdur Rahim) 
L212LAD 
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ilaoUJUTIBS DEIlAWDED AND FOBDITBD J ~  NEWSP.APUS AliD PBESSES. 

152. *M.r. Badri Dutt Pande: (a) Will the Honourable the ~  
Member state how many papers and presses there are under the direct 
eontrol of the Government of India from whom ~  has been takell ! 

(b) Will the Honourable Member be pleased to give a statement of 
l18Curities demanded and forfeited , 

Mr. J. A. Thorne : I presume the Honourable Membe\ refers. to 
papers and presses in Chief Commissioners provinces. The ~  
is being collected and will be laid on the table when received. 

TYPH8 OF Am AOTION ON TIlE FRoNTIEB BKPLOY'JiID DUBlNG TIlE W AaBI8TAN 
. q ~ , EXl'BDITION. .. 

153. -Mr. Ba.dri Dutt Pude: (a) Will the. Defence SecretaI')" 
inform the House as to what"were)the types of air action on the Frontier 
employed by t.he Military during the recent Waziristan expedition T 

(b) What was the total number of bombs dropped , 
(c) How many aeroplanes were engaged' 
(d) What was the total number of casualties among (i) people, 

(ii) live stock, (iii) houses' 
(e) Besides machine guns, were long range guns also employed , 
Mr. 0, II, O. Ogilvie: (a) The information has been made ~  in 

Command Paper No. 5495, which was presented to Parliament by the 
Secretary of State in June, 19S7. Copies of that paper 'Will be supplied 
to the Library of the Central Legislature as SOon as poasible. The rele-
vant extract reads 88 follows : 

The types of air action are-(a) action against villages (which 
are in effect the forts and headquarters of the tribal forces) 
either to prevent their use by tribal forces or for a short 
defined period to cause damage to buildings as a penaity 
for Rpecific outrages; (b) the proscription of small defined 
areas ; in such cases all the inhabitants, their families and 
li,vestock ~ ordered t? evacuate the area, the object being 
e.lthcr t.o ~ poht.lcal pressure against offending sec-
tIOns or to make It. poIIslble to attack hostile forces in the 
area without risk to non-combatants· in each case con-

~  and adjacent asylums outside' the proscribed area are 
~ for the non-combatants; (c) the air blockade of 

the terrlto,ry of ,a hostile section, the object being to exclude 
the offendlDg tribesmen from their villages and from the use 
of ~  llR,ual Rm.enities lind the interruption of their normal 
habits of hfe ~  they comply with specified terms. An air 

~ ~ ~  to the whole territory of a section, and its 
use, IS ~  to the ~  of an area compliance with 
~ ~ Will secure the cessatIon of the blockade. Air blockade 
~ thiS sense has not been used in the course of the present 

dIsturbances, ~  there has been some confusion in Press 
reports between It and the proscription of areas. 
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(b) The total number of bombs dropped between 17th February, 
1987; and dIe 2Si'd August, 1937,' was 7;087 of which the majority were' of 
the small 20 lb. type. . 

(c) The maximum number of squadrons employed during any period 
was five, The maximum number of airoraft engaged during anyone· day 
on various dutieE! was 41. 

(d) No figures are available for livestock or hOllieS. 

The casualties believed to have been caused to tribesmen in action 
again.st our troops from the 17th February, 1937, to 28rd,August; 193'1, are 
estimated at : 

Killed 889 
Severely wounded . 1)59;'r' 

(e) As is usual the troops have beeu supported by Field and Mediunl 
artillery. 

Mr. Badri Dutt Pande : Were the peopie of ~ areas warned 
before bombing' 

Mr. O. l'tI. G. Ogilvie: Yes. 
Mr. Badri Dutt PAnde: In what 'Way were the people warned' 
Mr. O. l'tI. G. Ogilvie : They were warned in a number of. ways. 

They werE' warned by sending messages to them and bY-dropping posters 
or leaflets containing the desired information. . . 

1Ir. Badri Butt Pande : In which language. ";l're ~  lE'sttets pub-
lished , . ,. . 

1Ir. O. M. G. Ogilvie: In a language which they can llnderstand. 
Mr. Badri Dutt Pede : Can we have copies ~ these leallets here' 
1Ir. O. M. G. Ogilvie: I am afraid I have nOlle. 
Mr.lIoban Lal Imena: May I ask how long before the actual 

bombing were these notices dropped in that area , 
Mr. O ... G. Ogilvie: About two 01' three days. 
Mr. K. Santba-na,m : May I know the cost of 7,087 bombs that were 

dropped' 
Mr. O. M. G. Ogilvie: I am afraid I must 8Hk for noticE'. 
Mr. I. Satyamurti: May I ask whether 8ufficient.prPocautionK were 

taken to see that non-combatants, especially women and children. are 
not hit by these bombs , 

Mr. O .•. G. Ogilvie: Yes, warnings are given aDd 80 far 18 we 
know nont" have actually been hit. 

Ifr. LalcbandHavalrai : How are these meua.tres sent t Throullh 
"hom are these messages sent' 

Mr. O .•. G. Ogilvie: I presume by anyone, who may 1M> Wl1lin, 
to take them. . ,',< • " 

... Jt&. Lalqbandlf.q.Jr&t : I ~  iike to bow ;ho are the people 
wll.o take them in practice' Do the Gov&mment send them 'or ~ 
private people take them , 
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. ,~  O. II. G. o,ilvit: They are generally !leJlt through the Malikli 
at the village conce.-ned. I can &lt8lU'e the Honom:able MembeJ;' that there 
ia no doubt that warnings are received in practIce. 
Mr. Laloha.ud, BavaUai : May I also know from the ~  Mem-

~  whether these notices, w,hen they are. drol?P8d .from the aIr, actually 
reach them' They may go in &II another dll'ecbon altogether. 

Mr. a. II. G. Ogilvie: One thing is certain. When a thing )s 
c4;()pped, it fall!! and they presumably do take them up . 

.:t . .A.bdul Qaiyum : }lay I know if it is a fact that' ~  all 
these tribesmen are illiterate and do not underKtand your nc)tIces f 

:Mr. O .•. G. Ogilvie : I should think that a great number of ~  were 
illiterate, but there are always some who, I imagine, can read and that 
p,resumption is Htrengthened by the fact that the notices gh'en have. 
ill fact, always been cotn]llie4" with. 

:Mr . .A.bdul Qaiyum : May I know if there are any ~  for 
believing that these notices 'lite understood and whether there are ~  
~  in Waziristun Y 

Mr. a, M. G, Ogilvie: I have tl'ied to explain that the main ground, 
41i ,f"r 8,t;I I know. fOl' believing them to ha ve understood tae notices is 
that they are always promptly obeyed. 

Mr. Abdul Qai.JuQl : I want to know whether there are auy Kchool" 
In W azirist.an , 

Mr. a. M, G. O,uvie : I daresay some of the ~  maint.m ~ , 
though I do not remember. . 

Kr . .A.bdul Qai711m : I am inquiring about the ~ 1 want to 
k.now whether there are /illy proper schools in Wazirilttan , 

, .. Mr. 0 .•. Q. Ogilvie: I think the Htate of ~ ~  in Wa;'iristl\n 
does not arise from this question, 

Mr. Abdul Qa.i1um : It isa question of literacy, whether 'these 
people understand your notices, The question is absolutely relevant. 
I want to know whether there are any schools in Waziristan where 
poople reeeive ~  ~  ? 

Mr, a. M. Q. Ogilvie: I imagine there are school!! which are m.ain-
tained by the mullas and that the mulla& &llq ~  the Maliks as 
\vp!l are able to read. . 

Mr. Badri Dutt Pande : Will you kindly place a copy (5£ the notice 
thllt Wllit l?iVell to the tribesmen on the table of the House' . 

Mr. 9. II. G. OgUvie : I will try and obtain one ~  you. . 
.th ,Govind ~  T.he ~ 14ember has just said that tW() 

or ~ nays uotIce )s gIven to the trIbes for vacating the area. Dc/pR 
the HClJlourable Member think that that is enOllgb time for WO)I,erl IIllrl 
obiJd"en to go away from that area' 

. '.r. 0, II. G. OgDrie : Yes. 
Qali lIuh&mmad Ahmad ltum1 : Will the HOQourable' ~  let. 

aa ~~ what .are the places to 'whioll ~  .. ~  ~  to '0 .'.,'oid ~  , . , ; .', . , ,'. " 
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-- ¥i'. o. M. Q. O,lvie : Tbey go to some other villages ~  they 
wilJl10t be bombed. ' , ,. . 

Mr. Moha.n Lal kbena : Last year 0'1' year beforl4 lust. this 
Assem.bJy ~  a Resolution condemning the policy of bombing in the 
FrontIer ProvlDce. May I kDOW if the' Government bave made an) 
change 111 the method of bombing because of that ID.9tiOll , 

Mr. O .•• Q. Ogilvie: I cannot tell you, that. I have described t.he 
~ ~  at ~  lenrt;h and you can see for yourself that 

~  IS a predommant motive. 

INDI4NS EMPLOYED AS GARRISON ENGINEERS.' . . " 
".,0 

154. *1Ir. Sham Lal : Wilt the Defence Si!ci'etary be pleased to 
lltate whBt is the number of Iudianaemployef'tls ~  ~~ I If 
no Indians are Garrison Engineers, why ~  t Is it not a fact that 
English Degree holders and Roorkee qualified Engineers are available t 
Are there any civilian English Engineers , 

¥,J.:.O .•. Q. Ogilvie: At ~  .22 Indians, including. those 
possessmg English or Roorkee qu&!dicatIons, ~ ~ ID th •• 
Military Engineer Services 8S GarrIson and .AssIstant GarrIson Enll-
Deers. 

There are 17 English Civilian Engineers similarly employed at 
present. 

GIVING OF HONORARY MILITARY RANK.S TO CIVILIANS IN 1'HK MILITABY 
ENGINDRING 81UWICB. 

155. "Mr. 8ba.m La!: (a) Will the Defellce Secretary be pleased 
to stute how many G&rrison Engineers are such as are not 'Royal J!lhgineera 
but have been raised from Military Sub-Divisional Offioera' . , , 
"/. . ". . 

(b) Whtm. qualified, ~ ~ ~ ~ ~ , R?y.al J J ~  with 
nppers and mlDers, why are they ~ ,"'n.tI1 the Mibtal')" ED-
gineering Service' . 

(c) Are Government prepared to consider the question of giving 
honorary military r8.nks to civilians in the Military Erigineering Sirviee 
8S is done in the Indian Medical Service' ' 

Mr. O .... G, Ogllvie: <a) Twenty-one, 
Cb) Indians cannot ,be ~  to the. Royal' Engineers as that ill a 

Corps of the British Army. Indians are appointed to the Corps of Indian 
Engineers and ~  ~ ~ ~ ,.t P11IB8Dt ~ ~ with the Corps of 
Sappen and Miners and, after they have completed their training and a 
toUJ' of duty with Sapp8l's. and.' ~, they will ~ , ~  appoint-
ment to the Military EngIneer ServICes. . 

~  "'(e') ·No. The I,'M, S. is,. JIilituy ~ iI.a . .....,. 
betweiltD'it 'ad: the, oivitiaD .... ent· of tIle'V •• J ~ ,  ... " .. , 
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NOll-EKPLOYllBIIT OF INDIANS AS SUB-DIVISIONAL ()no[CEB8 IN THJC MIrY. 

156. ellr. _ L&1: Will the Defence Secretary be pleased '0 
atatc : 

(a) what is the number of India:na employed as 

(i) Sub-Divisional Officers, Buildings and Roads, 

(ii) Sub-Divisional Officers, Electrieal ~ and 

(iii) Sub-Divisional Officers, Furniture and Stores; 
" . (b) why more Indians are not employed in this ~  whea 

English qualified Indians are available; and 

(c) what is the scale of pay for Civilian and Military Sub-Din-
siollal Ofllcera in the above' 

Mr. O .•. Q. Ogilvie :':(_Y i}.Fifty-nine. 

(ii) Eight. 

(iii) Twenty-five. 

(b) The reduction of the military cadre is under consideration, but 
• (Ieluin minimum of that cadre must be. retained in the event of mobilisa· 
tjon. " :';..,... 

(c) 'l'he scale of pay for Civilian and Military Sub·Divisional 
Ofticers is as follows -: 

Civilian S. D.O •. 

Military S. D. Os. Sergant .. 

Its. 15()"""'1().......300 
Efficiency Bar-¥-
Re. 400 per mensem. 

Rs. ~  per menaem. 
Military 8. D. Os. Staif Sergeant Rs. 2S0 per mensem. 

MilitaryS. D. Os. Sub-Conductor .. RB. 335 per mensem. 

Military S. D. 0 .. Conductor ..  .. RB. 370 per mensem. 

Mr. II. AIaf Ali: With reference to part (b ~ did the Honourable 
11 NOON. ~  ~  that the reduction or the cadre was under 

conSIderatIon , 

Xr. O .•• Q. Ogilvie: Yes. 

... II. Alaf Ali: Will this reduction mean reduction in the cadre 
of Indians , 

Mr. O ... Q. Ogilvie: Reduction of English.en. 

(b) WRITTEN A:N8WEB8. 

RECJttJrI1mn. OF ()ytc!18DBS AS SUB-DMSIONAL OFFICEBS IN TRI; .A:aKy. 

157. eMr .... Lal: Will the Defence ~  be pleased M 
Itat.e : 

~  hirtr".wt),i:.IaGiule; 1Fith 'JiDPiab. 8IldRoorkee quali6catio ... 
are workUlg ' .. ,.()y ............ J~  ,puGlapeUj1'. 
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at what pay j why they are not made Sub-Divisional omeara 
in place of :Military Sub-Divisional Officers j . 

(b) whether Government propose to stop recruiting further· Mili-
tary Sub-Divisional Officers' 

Mr. O. 111. G. Ogilvie: (a) The collection 9f the information 
desired will involve an expenditure of time and labour which would be 
incommensurate with the value of the results achieved. 

(b) I would refer the Honourable Member to the reply I han just given 
to part (b) of his question No. 156. 

Al>P01NTJlENT 01<' EXECUTl"E OFFICERS IN 'I'BE OANTONMENT BoARD8. 

158. "'Bhai Pa.rma Ned: (a) Will the Defence Secretary be 
plcilsed to state the number and qualifications of officers taken' in the ser-
vice of Executive OfficerH in grades 1 and II redpectively in the recent re-
organization of the IService in the Cantonment Boards , 

(b) How many of these officers are Hindus, Muslims, Sikhs, Anglo-
Indians and Europeans respectively' 

(c). Will the Defence Secretary please state if in the appointment of 
thelSe officers the principle laid down in Home Department Resolution 
No. ~ , dated the 4th July, 1934, has been kept in view in 
respeet of omeera belonging to various communities in the two grades 
it'parately, whichfonnan all-India Service , 

. (d) Will tbl' Defence Secretary please state if any oftlcers have been 
newly recruited alS ~  OtJicers ~  31st October, 1936, the date 
of the passing of the Cantonments (Amendment) Act' 

( e) If the reply to part ( d) above be in the affirmative, will the 
Defence·Secretary plea&e state if it is not a feet that some of these appoint-
ment. have reeulted in a number ot. Civilian omeera already in aerviee .. 
ilxet.utive Officers, bejng 8upersetHd or their claims on the IKlC)re of seniority 
land qualifications being ignored t. 

(I) Will the Defence Secretary please state ihe reaBOns why the 
l'81:rnitment has not. been made through the Public Servioe.CommissioD. 
.11 promised on the floor of the House by t.he then.Defence Secretary , 

(g) Will the Defence Secretary please state the principles adopted 
in the appointment of Executive Oftlcera already in service in the two 
,l'adell and the fixing of their salaries , 

lh) Is it a fact that Compensatory (Conveyance) Allowances ot. 
RI;. 50 and Rs. 30 per mensem have been fixed for oftlcers in grades I and 
n respectively, irrespective of the nature of the conveyance maintained 
by the officer concerned' 

(i) Do GovernlDent propose to consider the advisability of fixing the 
Conveyance Allowance' according to the nature of the conveyance. main-
tained rather than acco.rdinp: to the pORition of the ofiicer ,.. . 

Mr. O. M. G. Ogilvie ~ <a) Twenty-seven omcers have been taken 
in Grade I and 25 in G.rade II •. As regards their qualifications,' ~ ef 
V\oade- 'I·oftlcera: are V ~  or Indian Territorial Force 
OftIcers of the J ~  and with regard to the remaining 
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~~ , the ~  of the Honourable Member is ~  to the state· 
ment laid on the' table on the 12th December, 1933, In reply to starred 
question No. 343 asked by Mr. B. jR. Puri on the 1st September, 1933. 1 
1.,. 011 the table a statement showing the qualifications of Executive Officer. 
who were appointed in vacancies which occurred since 1933. 

(b) The numbers are 20, 16,  11, nil and 4 respectively. 

(c) The existing officers of the OantOJ;unent Executive Officers ~  
"icle are either late Olalls II (Viceroy's commissioned or Indian Terri· 
torial Force) officers of the Cantonments Department, or ~ Executive 
Officers who were appointed by the local military authorities 'prior to the 
cOl1stitution of the new Service. Any future recruitment to the Service 
will be made in accordance with the Bome Department Resolution ,referred 
to by the Honourable Member. 

(d) Yea, Sir. 

(e) Not at present. The new entrants were placed at the bottom ot 
their respective lists. 

(f) The rules constituting the new Service of Executive Officers and 
providing for their recruitment through the Federal Public Service Com· 
mi88ion were not ~  till the 8th May, 1937. Recruitment from that 
date will be made ~  the Commission. 

(g) The appointments were made under rules 28 and 30 of the Canton· 
ment Executive Officers Service Rules, 1937, published in the Gazette of 
~ , dated tlJ.e 8th May, 1937. In accordance with rule 30 all Class II 
oftirers 'of the ~  Department became Grade I officers. Civili&n 
Executive ~  were graded in accordance with the recommendation. 
of a .. Selection Committee appointed for the purpose, which considered 
ear.b case OD its Jil.erits. The pay of each officer was flxed at a rate not lower 
tllan that· he was already drawing. The two exceptions were oftiCe.rB who 
~  after 18t'Jimuary, 1936, and who laad no previous service 
in the Cantonments Department. In view of their very abort· service they 
were granted the minimum pay of toe grade. 

(h) The grant of the conveyance allowance is fixed with reference to 
the cl&8ll of the cantonment and not the grade of the Executive Offtcer or 
the el88B of conveyance maintained, vide rule m of the Cantonment 
Executive Officers Service Rules, 1937. 

( j ) Govflrnment do· not propOlIe to fix the allowance according to the 
nature of the conveyance maintained. 

8t •• _t. 
NameB aDd qualUle&tioDl of Elleeutive Oftleenl Appointed ~ vae&neie. whi. oeeurr14 

eiDee 1933. .. 

NdtJM. 

lir. C. PeaI'lle 

~~ ,  
! \ : I ; " "":'. ' I'!; ~, I .!. If. 

OtiGK,jIOIat,",. 

Served in Belpum CantonD;lent ... ~,  
ment Superintendent aDd Ell8l\utift Ofil. 
1'or About ~  . '. .: '. 

8ene4 In Kilo", Quatonment 811 ~ 

, ~ ~ A ,~  
I.:, ; ~~ ~ ~ , .. ".· ,.' ., ~ ,  
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.. Was Head clerk Qf Amritur OIatoJUUllt 

Mr. Narottam Singh 
Mr. M. G. Kaber .. 
Kr. Panna La! Kumar-
lir. Karama.tullah 
lb. Avtar Siaeh Purl 
lb. Burant SiDgJa KohU .. 
Xr. Satya Dev Dopa 
Mr. Bam Dey Baada 
¥r. R. Som Dutt .• 
Mr. Gajeadra 8i-.rh 
Kr. Muud Ali KhaIl 
Mr. 8. K. Bini .. 

. for D1&Jl1 ;years. 
•. B.A., LL.B. 
.• B.A. 
.. B.A., LL.B. 
.. B.A., LL.B. 
.. B.A., LL.B. 
.. B.A., LL.B. 
.. B.A. 
.. B.A., LL.B. 
.. M.A. (Cutab.). 
•• K.A. 
•• M.A. 
. • M.A., LL.B. 

INDIAN AND EUlWPBAN OJ'I'IOBBB IN TBB GoVBIUGlD'T' 01' Ina 
D.a:PABTMBNTB. 

159. "'Mr. K. 8a.nthanam: Will the Honourable the Home Kember 
be pleased to state : 

<a) how.many changes have taken place betwe6B 1st April,1936, and 
1st August, 1937,. in the Secretariat Depl!-rtments of the 
Government of India and the offices attached thereto among 
officera above the rank of Assistant Secretary or the Chief 
Superintendent ; 

(b) whether he would place a list of Buch changes on the table ; 
(e) in how J ~  cases have ~  officers taken the place of 

In.dilUl oftloers ; . 
(d) in how many 0&868 bave Indian oftlcerstaken tJe . pla(le of 

European officers ; 
(e) new posts, if any, that have been created and the names of 

omcers appointed to those posts; and 
(f) the ~  proportion of Indian and European omeera on 1st 

April, 1936, and 1st August, 1937 t 
Mr. B. P. lIIudie : The information is being collected and Will be 

Jaid OD the table in due COUl'88. 

~ 011' PoxISSloN TO MB. MABADO ABAn· NADBDKAB AND t)THER 
llmw EXILES TO RBTURN TO INDTA. 

160. "'Mr. Kohan La1 Babena: (a) Will the Honourable the Home 
~  inform the Assembly whether Mr. Mahado Abaji Nadedkar, 

PtO. l Coruell), United States of America, who left India in 1908, is not 
permitted to return to India' If so. fi)r what reasons , 

. (b) In. viewol. the ~  conditions, does the Honourable Member 
.,ropoee t.Yecmsiciet the feUibllity' of permittinr· him ·to retarn to India t 

. ', .. " .. ,'. ""i I I' • " 
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. ~  Will the Honourable the Home Member be pleased to state how 
lI'i.aI1y' exUf!s were pennitted to return to India during the last two yearll 
and whether their return had any repurcussions on the political situation 
in India' 

(d) Are Government prepared to c.onsider the feasibility of granting 
permission to all Indian exiles to return on similar tenns' . 

Mr. J. A. Thorne: (a) and (b). The Government of India have 
never had any occasion t.o consider whether Mr. Nadedkar should be per-
mitted to return to India or not. They understand·that he b88888woed 
Mexican nationality. \. 

(c) One. The answer to the second part of the question is·no. 

(d) I would refer the Honourable Member to the reply giveit by me 
earlier this week to Sardar Mangal Singh's starred question No. 67. 

REFUSAl. TO GRANT PASSPoRTS TO SRIMATl KAlfLA DEBT AND OTHER· 

PERSONS. 

161. *Mr. 1IIoh&n :r.l 8akIena.: (a) Will the Honourable the Home 
Member lay on the table a statement giving the names and addresses of 
persons to whom passports were refused during the last twelve months, 
with the rp.U80ns fOT the refusal , 

(b) Under the new constitution which authority is responaible for 
the . iasue .of passports , 

(c) Have there been any modificatioU8 in the rules since 1st April, 
1937 , 

(d) Is it a fact that passport was refused to Srimati Kamla Debi, a 
Congress socialist leader' If so, will the lfunourable the Home Member 
atate the reasons for which it was refused , 

( e) Are Government prepared to consider the advisability of tmncelling 
the .order Rnd granting Srimati Karola Debi a fresh permission , 

Mr. J. A. ftorne: (a) I invite the Honourable Member's atten-
tion to the statement laid on the table of the House .on the 23rd of thi. 
month in reply to his question No. 746. That statement gives the .number 
of passports refused during 1936 as 224. The number of cases reported 
to us in which passports have been refused during the seven months ending 
the 31st. July last is 26. It would not be in the public interest to furnish 
t.he names of the pE'rSODIl to whom passportS have been refused and the 
reasons for refusal : but the great majority ofrefusal.s 'have been made 
hecause the applicants were not in a position to support themselves abroad. 

(b) The grant of a passport is a prerogative of ~ :Majesty the KiDa 
1\'ho has delegated this power to Bis Excellency the Governor General ill 
~  far as India is concerned. 

(c) No. 

(d) The re880D' for relu.ing thi. lady a' pusport ~ given by Sir 
~  Craik on the 9th Febl'Oary last in reply to ~  ~  '. quee-
hon Np,. 385. . 

!.< e.) • No: ~~ ~ ~~~  ~  arla.e qJll.' ~ i ~  ~,  ~ J  
apphcatlon. The question IS thus hypothetical. . , . 
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OoN'ISCATION OJ' THE PHOTO ENLABGEKENT OF JATINDRA NATH DAB. 
162. *1Ir. KohIrD La.l 8akIeDa: (a) With reference to the &l1tIwer 

to question No. 424 on the 19th February, 1937, will the ~ the 
Howe Menl))er be pl<:nseU to state when tho photo enlargement of JaLindra 
Nath Das W8B conn&cated , 

(b) Was any notification issued to that effect and for what rew,on:: , 
(c) Is it not d fact that Jatindra Nath Das was never convicted for 

auy revolutional"Y offence' 
(d) Wa.'i the publication of Jatindra Nath Das' photograph ever 

dec1arl'd unlawful' If so, when and under what law' Was the declara-
tion made before or Hfter the seizure of the photograph from the llahftbir 
Jain Library, Dl'lhi, fin the 11th August, 1936 , ," 

(e) What have Government done with the photo enlargement" H. 
it been destroyed T If not, are Government prepared. to return it to the 
Library , 

Mr. J. A. Thome: <a) In Auguat, 1936. 
(b), (d) and (e). The photograph W88 confiscated by orders of the 

.Additional District Magistrate, Delhi, under the prov!siona of section 16 
of the Indian Press (Emergency Powers) Act, 1931. That section 
provides that a magistrate may order the destruction of documents which 
have been confiscated. I do not know whether this has been done in this 
instance but in any case Government are not prepared to revise the 
Magistrate's orders under the Act. 

(c) He was under trial in the Lahore Conspiracy case when he com-
nlitted suicide. 

DISTRIBUTION OF CoRONA.TION MEDALS IN INDIA. 

163. ·Kr. O. N. Muthura.nga M:u.d&Ua.r: Will the Honourable th(\ 
kOlllC M'ember please state : 

(8) whether it ill a fact that the Government of India were reaponsibl" 
for the arrangements made this year in India for the di .. tri. 
butioll of Coronation medals ; 

(b) the number of medals which it was originally intended should 
be distributed by the Government of India as well as by 
the various Provinces and Administrations; 

(l) the number of medals actually distributed; 
(t1) whether the distribution is now complete ; 
(p) the categories of persons to whom the medals were distri-

buted ; 
(f) whether all Pmvincial Governments were consulted in regard 

to the distribution of medals ; and 
(g) whether it was arranged that each province or area should 

distribute a certain number of medals, and if so, whether 
the quota was completed by all the provinces , 

. ~ .. R. P. Kud1e: <a) No. The Viceroy was responsible for the 
dllrtnbutJon of tbe Coronation Medal. 
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.. (b) 26,500Medala. 
(c) and (d). Information is nota'f&ileble at preeeat. 
(e) The Medal· was awarded to officials diatinguished by thW 

l'tliipohsible position and good work and to non-officials who had distiilgui8heU 
themselves as eminent citizens and public workers. 

(f) and (g). Separate allotments of the Medal were made to each 
Provincial Government and Administration. No information is available 
whether they haye fully distributed their quota. '\ 

PRIsONERS IN TIlE OHARGB o}' Go'VBRNJrlEltt OF INDIA. 
164. "'Mr. C. N. lIuth1U'&1lga. XudaJ.iar: (a) Will the Honourable 

the Home Member please state who are the prisoners for whom the 
Government of India are now responsible, that is after the 1st April, 193'i, 
and what is the anthority under which they are in charge of thOIlC 
·prisollerf:l T 

(b) Is it proposed to release them or hand them back to the pro-
vinces to which they bel'Ong' If not, why not' 

(e) Have any Provincial Governments requested the return to them 
of sU(lh prisoners ; and jf so, with what result T 

Mr. J. A. Thorne: (8) Unless and until ~ , who imme-
(liately before the 1st April, 1937, were confined in a prison in a Chief 
Commissioner's Province, are removed to a prison in a Governor's Pro-
vince by an order of the Central Government made with the consent of 
tlle Government of the Governor's Province concerned under section 29 
of the Prisoners Act, 1900, as adapted by the Government of India 
(Adaptation of Indian Laws) Order, 1937, the G'Overnment of India 
remain responsible for such prisoners. The authority for the continued 
detention of such prisoners in such prison is contained in section 15 of the 
Prisoners Act, 1900, and the authority of the Central Government arises 
from the fact that their authority extends to all subject matters in a Chief 
Commissionfr's Province. 

(b) The Government of India have no power to order the premature 
release of prisoners who were not sentenced by courts in the Centrally 
Administered AreM but who are serving their sentences in jails in those 
areas. 

(c) Requests have been received from some Provincial G'Overnments 
for the return of their prisoners confined in the Andamans, and the reasons 
for not acceding to their requests at the present juncture are stated in the 
Hom!' Department. Communique, dat.ed the 11th August. 

ADMlNl8TRATION OF JAIL Rm.E8, ETC. 

165. "':Mr. O. H. Muthura.Dg& l[uda.Uar: Will the Honourable the 
Home Member please stat.e whether Government are aware that the 
vario11s Provincial Governments have under consideration the question 
of liberalising the administration of jail rules and tfte conditions of 
existence of the jail population of different categories' If so., will they 

~  the desirability of falling into line with thoaePro'Vincial 
Govcrnmentf:l Y If not, why not , 
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Mr. B.. r. Mudie: Government have seen ~  reports which 
have appeared in the press about jail ref()rm but they are not aware of 
the detailed proposals of those Provincial Governments which contemplate 
action in this direction. It is, therefore, premature to speak of falling 
into line with the Provincial Governments.' 

RBl'OBTS OF THE WHEELEB AND MAXWELL Co:aonTTEBS ON THE 
REORGANISATION OF THE SECRETARIAT. 

166. *Mr. O. N. Itluthuranga. MudaJiar: (a) Is the Honourable thp. 
Home Member prepared to consider the desirability of publishing fOl' 
general information the reports of the Wheeler and Maxwell Committees 
on the reorganisation of the Secretariat and other allied problems Y If 
lJot, why not , ~  

t b) Has any actiou been taken on the reports men.tioned above , 
lf so, will Government please lay a statement on ~  table of the HoUtie f 
If not, are they prepared to consider the desirability of consultin'g the 
Allsembl" before taking any action , 

l'tIl', 11. r. M:udie: <a) The Wheeler Committee Report will be 
published as S0011 as it is found practicable to do 80 but the Report known 
as the Maxwell Report will not be published as it is really only a confi-
dential note prepared by certain Secretariat Officers on pointe arising 
f)ut of the Wheeler CoIIUnj.ttee Report. -

(b) The recommendations of the Wheeler Committee are still under 
consideration. 

HUNGBR-STRIKE BY TERRORIST PRISONERS IN THE ANDAMANS. 

167. "'Beth Govind Das : Will the HODourable the Home Member be 
pJellSed to state : 

(a) whether it is a fact that nearly 200 terrorist prisonera ill 
Andamans have been on hunger-strike since the 24th of 
July last; 

(b) whether it is a fact that some doctors and surgeons ~ 
been sent from India to attend on them ; 

(e) whether Government received a representation from those 
prisoners requesting for release; 

(d) what the Government communique has been on tbe petition; 
(e) whether Government directed them to approach their respectivtl 

Provincial Governments for redress; and 
(f) whether Government did anything further in the matter. 

and if so, what action they took' 
Mr. J. A. Thorne: (a) to (f). The ~ Member's questions 

are covered by the answers I gave to the short notice questions on the 
23rd instant and by the Home Department Communiques, dated the 30tb 
.July and 11th August. 

ANn-INDIAN FILMS, 
] SR. "'Beth GoviDd Du: Will the Honourable the Home Member 

be pleased to state : 
(II) whether they are aware that Sir Phiroze Shah ~ , 

President of the Motion Picture Society, India, tw. 
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addressed a communication of protest, to the Secretar) or 
State of the Government of America, deplorin;: the 
systematic and invidious propaganda recently carried on 
by Hollywood producers in producing pictures either wholly 
anti-Indian or partly so, with particular reference to 
" Bengali " and " India speaks " ; 

(b) whether G'ovemment ha'\'e taken any steps in the mattel' ()U 
their own ; 

(e) if not, whether they propose doing anything in.. t·he matter j 

(d) if so, what they propose doing and, if not, what their reasons 
are for not doing anything ; and 

(e) whether they propose to adopt a serious attitude' towarda 
. such propaganda by appealing to the various ~ 
within the Empire to ban such films ; if not, why not , 

Mr. I. A.. ThorDe : (a) I have seen the press report on the subject. 
(b)-(e). I would refer the Honourable Member to the reply given 

by Sir Henry Craik to Dr. Ba.nerjea's question No. 377 on the 16th Sep-
tember, 1935. and to the statement which was laid on the table of the House 
on the 31st August ]flBI: in reply to Mr. Ananthasayanam Ayyangar'. 
question No. 1650. 

UNSTARRED QUESTIONS AND AN ~  

SuXGUABDING OF THE RIGHTS OF MUHAMMAD ALl AND COMPANY' IN 
ABYSSINIA. 

26. Dr. Ziauddin Ahmad: <a) Will the Fo.reiga Secretary oe 
pleased to state if it is a fact that Muhammad Ali and Company doing 
ousineas in Abyssinia are not allowed by the Italian Government to 
despatcili the proceeds of liquidation of thE.' stock and properties to any 
Bank convenient to the Company , 

(b) Will Government be pleased to state all the facts of the C8.'le, and 
spe.ciaBy the action taken by them to safeguard the rights of the Indian 
firm , 

Lieut.-Oolonel A. B .. B. Pa.raon8: (a) His Majesty's Governmtnt 
ha"e obtained an undcrtltking from the Italian Government to give all 
possible facilities ~  Company for exporting the proceeds of the liquids. 
tion from Abyssinia. 

(b) A brief history of the case is laid On the table. The Government. 
of India have been in constant communication with His Majesty's Gov-
ernment regarding the caSf'. 

Ezpulaion of the :6.rm of MeIIlrs. Muhammad Ali and Company from Abyalinia . 
..of bNf .tllte_t of the tJABe. 

The lIrm of MeIIsl'I. Muhammad Ali aud Company, who have long been eetabliahect 
in AbyllliDiai reeeived an order on the 6th Mareh, 1937, from the ItaHan Governorate-
Gl-Mral to e ole their premilMllI and l'.tl&IIe from all forme of eommercial aetivity Hie 
Mojeilty '8 Bepreeentative at Addill Ababa immediately reported the faeta ~ Hil 
MII.ieatY'1I Government and allo asked the 1tali!ln ~  for more time to be 
!riven before the orderl were carried out. Hill l\IaJl!lty I Government at onee illlltrueted 
tlteir Amblll&dor at Bome. to make repreeeatati,!nl to the .Italian Govemment. Mean-
wllll.. the :6.rm decided to lIquidate and to n.ter mto negotlatiolls with an ltaliaD :6.1'111_ 
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All ... reJalt ot the ~  made, by Ria Majellty'. Ambuaador, the ,Italion 
Go,'ermuent undertook to allow the firm cOmplete libertl of action in carrying oqt 
til{uid.atiM!. They also agreed to grant a rea8O!labie perlod for the Jiquidationto be 
carried (Jut, and 80 far have had no time limit either for this or for the withdrawal 
from, Abyu.iDia of :thOle, empley8(jll of the tirm who woald be charged with carrylDC 
out the liCluidation. They alilo un4ertook to pve aU possible facilities to t.be finn 
for esportmg the proeeods of the liquidation from Abyssinia. The latelllt report. 
l8\leived show that negotiations between the llrm and Italian interests for the disposal 
of property haye reached an advanced .tage. His MaJesty'. Government have given 
every assistance to the firm u.nd will continue to, do 80 as need arisel, and Hill Majesty 'II 
OoIlBulate-General at Addis Ababa have been in daily toueb with the firm'. repreeenta· 
tivea. 

MUBAFIRKHANA KNOWN AS ZAWIYA IN DAIUBCUS. 

~  Dr. Ziauddin Ahmad: (a) Will the ~  Secretary h 
pleased to state whether it is a fact that the Musafirkhana' known as 
~  was founded by a Sindhi Muslim for the benefit of Sindhi Muslims 
in Damascus (Harat Nakkasha) T 

(b) Is it a fact that the Zawiya is not in good condition and the 
British Consul demanded £150 for its repairs , 

(c) Did the Government of India pay the amount or issue an appeal 
!'()r this money from wealthy Mussalrnans , 

(d) In whose possession is the Zawiya at present' 
(e) Did Govenament pl"ell8 that the Zawiya be haaded over to tM 

Sindhi Anjuman irrespective of the number of nae..ben r 
(f) How is the Zawiya ~  used at present and who collects the 

rent T 
(g) Is it a faet that Mr. YUBUf in the British Consulate sold some of 

the shop" belonging to the Zawiya and in what way was the sale money 
utilised T 

Lieut.·Oolonel A..B. B. PanoDl: (a), (d) and (f). The Honourable 
Member's attention is ~  to the answer given by Sir Aubrey Metcalfe 
011 the 16th February last to part (b) of Mr. M. Asaf Ali'8 starred question 
'No. 399. 
" (b) and (e). In 1984 the British COIUIul, Damucua, reported that the 

Zawi),a was not in good condition and aaked for a grant of £150 for re-
pairl on bebalf of, the SyriaQ Awkaf Administration. This request wBI 
brought to the notice of certain leadiDg Mu_lllWll in Sind, who, how-
ever, did not respond. No grant was made by Government. 

(e) No . 
.(g) The statement has no foundation. 

GAZl!lTIT.D OFlfICEBS GRANTED EX'l'ENSlON8. 

28. Dr. Ziauddin Abmad: (8) Will the Honourable the ~ 
Member be pleased to placl' on the table of the lIouse a list of the Gazetted 
OfHcers to whom extenRion in service has heen given duriq the last two 
years, i.e_, since April 1935 , 

(b) Will Government be pleased to de4nethe ... eaning of the words 
" on public grounds " , , 

(c) Did Govel"llment _tia(y tbemaelves in each ,cue that the 
~ of t,De omo.. ~  ~  thole te whom eEten8ioa was· ~  

would not substantially suffer , 
L!12LAD 
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Mr. J. A. Thorne : (a) I would refer the Honourable Member ~  

the reilly giveD:on ~ 30th March, 1937, to Mr. Mohan Lal ~  It 
starred question· No. 741. 'l'here were only six gazetted officers to whom 
extenmoDS of service were given in the calendar year 1936 after their having 
reached the age of 55. The number for the full period mentioned by the 
Honourable Member will be ascertained. 

(b) and (c). The words " on public grounds" refer to the interests 
of good administratioln as opposed to the personal interests,either of the 
incumbent of a post or  of persons who may hope to succeed""pim. The 
qualifications of possible successors are of course tYen into consideration 
in making a decision. 

RESTRICTION ON KAzI ABDUL WALl KHAN 01" PESHAWAR AUAINST HIS.RETU:B.N 
TO INDIA. 

29. Mr. Abdul Qaiyum : (a) Will the Foreign Secretary please 
state whether it is a fact that Kazi Abdul Wall Khan of Peshawar left 
India for Afghanistan and thus avoided his arrest during the Rowlett 
Act agitation :and that he haa been living in different parts of Europe ever 
linee , 

(b) Is there any restriction on his return to India ? 

Mr. J. A. Thorne: (a) He left India of his own accord III 191!.1. 
Oover.nment have no information regarding his whereabouts. 

(b) None, so far as I am aware. 

~ A N ~  THE PESHAWAR CANTONM.ENT. 

30. Mr. Abdul Qaiyum: (a) Will the Defence Secretary please 
state if it is ill fact that the Peshawar Cantonment shQuld· have been· 8 
dass I Cantonment in view of its population Y 

(b) If thean8wer to part (8) be intlle affirmative is it a fact that 
the Governor Gel).eral in Couneil hM placed it in class II? If HO, what 
are the reasons which led to such a decision being taken ? 
Mr. O. M. G. Ogilvie: (a) The answer is in the affirmative. 
(b) Yes. This. was done u.uder the proviso to section 13 (1) of the 

Cantonments Act, 1924, the reason being that owing to frequent movements 
of military personnel on active military duties it is not always p08RibJe 
to supply the full number of military members required for a class I Call-
~  

RE-NOMINATION OF THE SAME MUSLIM MEMBER TO THE PESHAWAR CANTON-

MENT BoARD. 

31. Mr. Abdul Qaiyum : (a) Will the Defence Secretary please 
state whether it is a fact that the solitary MusliJn member .of the Peshawar 
9antonment Board has been repeatedly nominated since 1924, and is it 
also a fact that .prior to this the said Muslim member acted as a nominated 

~  of the Peshawar Cantonment Committee from 1913-1918 and 
1923-1924 , . . . 

(b) Is it a fact the Peahawal' Cantonment Muslim Association-
a regis,t-ered ~  ~  body of Muslims-has been constantly 
, ~  agaIllst the. co.ntmlIOUB and repeated re-liomination of the Raid 
MlUlim. member, and IS it a fact that all their l'ept'e6l8ritatioDs have been. 
l)ersisten tly ignored , ., .'. . .< •• 
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." . (e) Is it a fact that sub-section 6 of section 13 of the Oantonment 
A ~ Act., 1936 (Act No. XXIV of 1936) ~  the Officer 

Commanding the Station, with the sanction of Officer Commanding-in-
Chief ~ Command, to nominate a non-official resident of the Cantonment 
as a member of the Board in place of any military officer , . 

(d) If the answer to part (0.). be in the affirmative, are GoverIiment 
prepared to instruct the Officer Comm1lnding the Station not to re-nomina.te 
the said Muslim member in vie'v\" of the repeated protests from the Muslim 
public, but to nominate some other gentleman instead , 

Mr. O. K G. Ogilvie: I am collecting theinfermation and will lay 
it 'on the table in due course. 

STATEMENTS LAID ON THE TABLE. 
Injomv.Jttoo promised in teply to starred question No. ~  asked by Mr. A'*IrenMa 

Nath Ohattopadhyaya on the 23rd February, 1937. 
STAPF RETRENOHED ON STATE RAILWAYS. 

A statement giving the required information i. laid on the table of the HOllIe. 
·8tdlefftttU relmi", to the ~  &ileip 

Ihowing:-
(I) The number of.t&ft' retrenched during April, 1936--,.l)eoem'" 19J8r 

- (ii) The number of AngIo.lDclianll and Europe&DI appoint8d during thie period I 
(iii) The amount of saving resulting from retrenchment referred to in (il : ad 
(iv) The expenditure involved 'in the appointments referred to hi (ii). ' 

I (B) 
No.of 

(A) Anglo-
Indiana and No. of Staff reo Europeanl tra.nched during appointed 

--
.. , 

(e) April 1936 to d . . E%penditure Deoember 1936. AprlltiLto Amotmtof 
involved in Name of Raih,aye. saving resulting December from retrenoh. the appoint. 1936. ment referred ment.rc-

'" 
to in column ferred to in 

lIj J J 
(A). column CB). 

0lil5 I g 
~ 

0 

i ~ 

.B .5l j i f .s" ::0 
«Xl 0 fool ------I---

Eastern Bengal RI. a. fo· RI. a. p. 
Railway .. 1I6 7 Nil 29 6 36,999 0 0 21,946 0 0 

Great Indian Penin-
~  .. 7.99 103 Nil 18 I 1,95.382 11 0 13,683 13 Q 

East Indian Ra.ilway 380 6 N"I 
88 8 37,'96 0 0 17,382 0 0 

North WeBtem Rail. I 
0/ way ". ~  1.3 Nil I 41 2 ,. 65,108 () 6,393 0 0 

! --c-
N ~  mefttiomid'm oolulll"ii(B) _ mKe to"'filI ~~ ~ ~  

Donnai w&fltap.· : .",.' . .\ .. . ., ., ' .. <." '.l .. 
L212LAD d! 
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1 .. _,. .. "omiMd in re<p1,y to part (0) (U) of ufl8tMTed guatioR No. 43 asked 
by Beth HtJji 8W Abdoola HtJroon em tM 6t1a MMOk, 1987. 

. .".. foUowiq iJ the lilt of plot hoIaen in the vario1l8 blockl marked out fOl 
~ .. 

", 
8,.".., ---., 8i1u ~ "" Bouu 'It BIooIM B, 0 IJfIIl ,. "; 

> 

General 
C ..... land Re. ~  Tenure: Holdei'll of ooou· Remarks. 

Silter 
8uneyNo. 

paDoy risht.. 

B1,ockB. 

(C).A B.a 1,600 aq. ft. OldSJ'loDt .. Bawa Panoham 
D&88. 

" B.I lOOaq. ft. Old grant .. Hindu Commu· Temple. 
nity. 

48 B.3 ·16 acre Old grant .. KaIbPruad .. Temple. 

• B.a 2,180 aq. ft. Oldpnt .. Muslim Commu· Mosque. 
nity. 

B1,oc1: C. 

111 B.3 '26aore Old grant ., • K. S. Haji Ghu· Moaque • 
lam Mahomed 
HUll8ein' for Mus· 
lim Community. Inoludes a garden 

on a lIJlCOial IS 
year 1_ whioh 
terminat. on 
14,th December 
1939. Area of 
prden '·133 acre. 

B1,ocU'. 

Nil. 

InformoJ,Wm Fomised in "eply to stamm question No. 694 asked by Mr. C. N. 
MulAMfYJfIg(l Mudaliar on t1te 9th Marck, 1937. 

Lo.ANs ADVAlI'CED TO STATES AND ()nums. 

(a) u4 (11). 4 .• tateaut 1IJaic1 oa the table. All tile outltuding 10 ... to 
Iadi&ll Stat. are beiDa rep&ic1 iD aoeordanee with the p:reaerlbed ~  
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Terma. 
Name of State. Amount of PurpoIe. 

loaDI. .. of Amnnd inltalment. , 
iutel'elt 

RI. 19:1. RI. 
1. Phalton .. 3,00,000 Rehabilitation of State 6% 30,000 tA'" ID • 

fiDaD_. terNt. 
1933. 

2. Tripura .. 9,00,000 Reha bi1ita tion of State 6% 92,866 
lIoao*. 

I. Alwir .. 26,00,000 RehabiUtat.ion of State Cf% 2.44,000 
finanoes. 

4. Tcmk 
1931. .. 1,110,000 Conltruotion of a bridge on '1% 111,000 ~ an important road pall-

ing through the State. 
II. Bahawalpur. 32,03.200 Payment of debts in the '1% 3,03,414-12-9 

Aooo1lJlt. Current. 
1936. e. Bahawalpur. 12,,1,1115,800 State'. Ihare of expenditure Principal and inteft!lt 

on the Sutlej Valley Pro- an to be. repaid ill 
jeot. CIO yean by inlta!. 

men tI riling fl'Olll 
111 iakhB in 19311-88 
to lIII IakhB in 
IM4-46 and IUhIe-

Rehabilitatioo of State 
quent yean. 

7. Dhran- aa.00,000 '% 3,62,000 
dadhra• finanoea. (approximately). 

I. r .. .. -} AaiBtaoee in adminiBtl'a- Free of 10,000 
tion of State whOle ltabi- iDterNt. 

1938 Iity i. an important 
element in oorth-weat I 

O. Chitn} ., 1,00,000 frontier policy. " 10,000 

. 
Amount Bate 

Name of State. of PnrpoIe. .01 
loan. ~ 

RI. 
1910. 

I. IIMdpur 99,000 I Mood relief .. .. 8% 
1931. 

J. XhairpUr .. 11,00,000 I Rehabilitation of 8tate flDanOt!l •• 8i% 
1132 . 

,. Patillla .. .. ......... 1 .. ,..... ............ • ...... 8i% 
• Current. 

"Bh ..... .. .. 116,00,000 RehabWtatioD ofStMe '- •. e% 
19&8. 

a. Naw&lllpl' .. .. 2/1,00,000 I Public Worb .. .. '1% 
.. 1911 • 

e. Oroha .. 6,",400 I Substitution of. Brltilh IDdian '1% 
ooiDap for State cofnap. 
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J~ prOmiIetlm reply ~ fJfU8tWM NOB. 8fJ9atntJ 810 aaW by 
. POSTS OF GAZETTED OFFIOERS OREATED IN' 

~ Mauling 114'"",.,.., tmd ~ 0/ new poIl8 0/ GauJled 8"",,, abOtre 1M raftk o/Bvp 
~N  ;. 

Poet. _ted in 1934. 

No. 
Name of 
olBoer 
appointed. 

No. Deeignation. Pay. 

"\ 

~ ~ ~ ~  

" 

.... DepiIft. _ ........... 
.w0ll-.· 

01108'· of' the 
InWl ..... 
BnN.q; 

1 OlBaer on Re. 900 Mr. R. K. 
Spealal Doty. 
(From 111th 
November 
1033 to1l8th 
Febrnary 
1934.) 

Special Pay 900 Nehra,I.o.S. 
O. P. 2150. 

1 Additional 
DeputySe. 
oretary. 
(I'rom lilt 
October 1934 
to ,~  De. 
~  

4. AIIlnant 
Direotorof 
Intelllpnce, 
P.h&war. 

1 Deputy I!ia. 
perlnteDdeat 
of Poliae, 

" lWhawv. 
1 OIBoer 011 

~  

»lIty·1 

.. 1,276 •• Mr. G. W. 
Special Pay j(}(). . MoElhlnlly. 
S. O. P. £2li. ·r.c.s. 

Pay of G. S. O. n Major J. 
BNOe 8oott. 
Captain R. N. 
Bacon. 

or III and Spec!.1 
Pay Re. 100 in 
the oue of Mill. 
taryolBoel'l. 
Payofl'&ll.k and 

Captain E. K. 

S. P. Ro. 1110in 
tbe cue of I. P. 
o8iae1'I M mble. 
qUlllltiy revllllld.) • 

Wood. 
Captain J. B. 
P. 8ecoombe. 

..100-25-700 Mr. J. ~  
pi., SpeoIaI Pay Cole. 
Ra.1.OO. 

.... :!.:-: 

Ro. i;780 
Soer'lal ~ 
&100. 
O. P.lll;1J.8. 

Kr.N. P. A. 
Smith. 

1 otIIaer.. 011& 8(10 •• 
BJIeOW Dnty.; 8peoi&I 'Pay" 
(From 10th ~  
JanD&l7. 19311 S.O.;1', £2li, 
t.6 i •.. 26th I , .. I .-

Maroh 1931l). 

1 A ~ 
Joint Seore-

~  
to December). 

1 Officer on 
Special Duty 
(From 20th 
April 1935 to 
lit Nonm. 
bet ltIS). 

1 Acid1tional 
Deputy 
Beornuy 
(From' lit 
January 1981l 
to lilt De· 
cember 
1981l.) 

8 Central In. 
telligence 
OSoen, 

'l\d.bOO ' 
S. o. P. £13-8-8. 

Re.I,300 

Pay up to.3Ut 
October 1918 
Ra. 1,360. 
SpNlial Pay & 
~  

S.O.P. all': 
Pay from In 
Nov_ber 19111 
Re.1._., 
Special Pay 

~  

S. O. P. £30 . 

Senior 80aIe I. P. 
",., III*IaI Fay 
.. BOO &lid 
beutlt. of neD 
below rqJe 
(It 'P.' wIIIf lie 
merpd in pay 
poper when 
ot'IWIIr .lIn. .. 
D. I. G.'. pay). 

o ~ ~  ~~~ 
poce OIBom. 100. 

"'. .'I Or ,f 

,: "" ~ 



~ ~  I :;'. ~ ~ .. ~~, '. M,r. o. N. Mutkuranga Mudaliaf' on tke 31st Marek, 1937. 
~ 'GOVERNMENT OF INDIA OFFICES. ".' , 

.,..7&lendent8 C1'8IJIed in 1931. 1935 and 1936 in certGin Departmen18 ond OJfi.cu t.IItatA«I.,.,. 

. ~ 111311. 

N ...... ofoftioer 
appointed. 

Mr. A. P. Hame. I.O.S. 

Pa.tI _ted in 11136. 

;No. Deaignation. Pay. 

I Additional Joint' . RII. 3.000 
Beoretary. S. O. P. £18-6·8. 
(Janua.ry to 2nd 
Aprillll36.) 

Name of 
o8IoeI' 

appointed. 

• 11 

J A ~  
I.O.S. 

:' j ~ 

Mr. J. A. Thome, I. O.S. I Oftioer on RII.I,400 . , Mr. A. H. Joyce. 

Mr. A. H. Jope 

Mr. G. W.IfoE11abu17 

Mr. iii. .,. (Jeary •• 
1Ir. E. A. O. Klag. 
Mr. W. N. P. Jenkin 
Mr •. 0. Bo.». tJuna.y •• 
Mr. F. L. UDderwood.· 
Mr. N. P. A. Smith.· 

B. B. 1'. O. Roy .. 
B. B. 0. J. Beae.. 
J[. 8. Tajud.D1D. 
Kr. Inbad H-'n. 
B. B. G. B. Anaapr •• 
:R. 8. J. 0. Datta.. 
J[. S. M. H. S. NaqTl •• 
1Ir. S. D. Shakal •• 
VI'. O. H. Jha •• 

Speoial Duty. 
(22nd October 
IIl38 to 311t 
Deoember-III.'I6.) 

.I Additional 
Depaty 8eore-
tuy. 

(lI'rom I.t Jan. 
uary IIl36 to 
28th October 
1938.) 

1 Additlcmal 
Uader 8eore. 

(:!l'November 
1986 to 81,t 
Deoembel'I1I86.) 

8.0.P.ao. 
Pay from la Nov. 
ember IIl36 
Re.I,IIOO. 
Speoial Pay RI. 
400. 
S. O. P. ao. 

RII.700 
Speoial Pay Ra. 
800. 
S.0.P.£16. 

Mr. H. S. 
Bteplaeuon. 

1 O.S.D.t .. RII. 3.000 .. Sir John Ewart 
O. p, £13-6-8. 

.. Re.I,260 .. Mr. G. W. 
S. P. 200 Bentall. 

1 ·,D.S.D.t 

O.P. 110. 

J 0.8. D., •. SeaiorSaa1e I. P. Mr. H. W. Hale 
~ Pay RI. 

·AppoInfled In 1 .... 

~  from IIIIa 
OctOber 11188 to _ . 
October 1988. ~ 

I Depaty8uperln. RII. 676 
teluteDt qf ~ l'a1 Ra. 
Polioe" lao.' 

Mr. S. C. A. rremporary. 
J.p. 

I Additlcmal 
IMputy Direa-
tor. 

RII. 1,1IlI0-4I0-
lI,llIO. 
S-uJPay •• 
100. 
O. P. £18-6-8. 

Mr. D. PlIditDb. II Tem IIoIia ... 
~ flo',.· 
~  



':IN [27TB AUG. 1987. 

Pam _ted in IOU. PoN_tedin 

~ , 
Name of 

No. DMlpatioo. Pay. oIIoer 
.ppolDted. 

No. .DMipatioa. Pay . 

" 

0tIae of $be 1 O. S. D.· .. Senior ~  I. P. Mr. J.:r. .. 
IaWJJaeGoe 
Bareau. 

' pi'" S. P. Re. 300. Cow,tD. 

1 Snperln. Senior 8cale LP. Mr. M. F. .. .. __ tol 
II"" 8. P. Re. 100. Cleary. \ PGHae., 

oaoe of $be .. .. .. .. 
B_u of 
PabUo In. 
farmatioa. 

0 .. of t.be .. ..  .. .. 
!'eder .. l 
PabUo Her • 
.toe Com· ....... ......... 1 .AaalMaat Sea. 1.000-IIC)......1.18O R.IBahadur 1 Additional a .... ,.., .. 
Mala De- IeIary (IHfl S. C. Biftru. Deputy Sea· $be I.C.S. II"" 
panmeat. 8edrmber ftItary (28th SpeoiaI 

~ 1 to lit Jnne 11136 of R.. 
January to 8Oth8ep- p.m. 
llWl.) tember 11136.) 

1 Under 8eore- Pay ill die 
tary (GenuaI) I.A. and A.8. 
('!'emplll'llory ~  of 
1'$b Ooto· 1OOp.as. 
her 11136.) 

....... .. 1 A8Utant Sea, R.. I,OCJO--aO-
D.JlU'*mlllt ftItary ('!'em. 1,Il10. 

porary.) 

1 ...... tSeo. ,~ 
retal1 (Sano· l,IIIO. . 
tloned 110m 
arel .y 
11/311 to lit 

:NiIIII. NOTem· 

Dlpuaent-
her 1911.) 

:.. ...... 
0,aJINt. 

~ Sap. 1 
~  1,110 .. ~  . .. .. 

I &/= 
: 

LA.O.o. :,: 

-. .. -- -- I . __ ._ ....... 



Pay. 

a (i) AdditioDal Be.l,800,1tu O.P. 
D8paty DinIo. Be. 177/11/. 
ton, Pablio In. ,~ 
formation. (I). 1,400). 

Be. 7110 

(ti) Chief Super. 1IOO-1C).....eOO. 
iIl_dmt. 

........ tSeon· Be. 7GO-l16-11OO. 
taryuul8g:: 
viIor '" adDati-. 

Name of 
0IIIDer 

appoIDted. 

Mr. E. H. 
Phillip. 

Mr. 8. C. Guh. 
'l'babrta. 

Mr. M. 8h_I. 
w.m . 

Mr. F. E. 
Qgnilhi. 

Mr. Akhtar Ii-.q. 1 
La8. 

Additlon.1 
~ Seon· 

.., ia the time 
.... of the PvJ1. 

Mr. K. Pi iii. 
Menon. 

Mr. G. It. 8. 8uma 

a B. 8. S. Ghcllh (from 
ht If&rvh 1835 te In 
November 1835.) a B. A. P. Dube(from 
IDd November 1835 
to 14th J_aary 11138.) 

Mr. a W. 8im,.. 
(from 15th J_1IM")' 
11188 to 14th Mareh 
111381-a B. A. P. Dube (from 
15th If&rvh 11138 to 
18th If&rvh 11138."1 

a B. A. P. Dube 

tary ( 0I'eip) tia.1 nep.rt. 
ment ,I.. 8.P. (Temponry In 

April I .. ) of Be. 400 p.m. 
IIlbjeot to 
.-J.III_ ., .......... 

I O8Ieer·in. 
Chup, N.vy, 
0lIo8 8eotiDn 
(Sanotioaed for 
yeu from ht 
Karch 11138.) • 

Be. , ~ 
Be. l,a7at 
Be. 1,4GOI 

I OIIIavonSpecUl .. 1,4110 
Duty (hom lat 
Pellnwy I_ 
to lI8rd .. prtl 
11138.) 

1 O8\oerOIlSpeola\ Be. 1,000· 
J)otl (from 14th 
April 1 t38 to 
lat October 
11188.) 

I Tempo .. ry Ci'ri. Be. 1,800 Dan, TeohnI-.1 
O8Ioer (Eaci' 
-.) 

1 Temporuy CI'ri. Be. 1,_ 
I.., Teeh. 
aioal 08I0er 
(a-iat.) 

Lieut. ea.. 
J. T. 8. u.u, 
aI.N. 

• • Lt.·CoL 8. B. 
Jaobon. 

• • 0IIpt. C. 8. 
tileDby. 

.. Lt.-CoL C. 
Preedy. 
(RetDed). 

.. Dr. W. A. K. 
0IIIItie. 

-
tf' ... ,.,." convorted 

into perm .... nt ~  
of C. I. O. in 1835. 



[27TH AUG. 1987. 

-
Poetl _ted in 19M. . Poetl oreatedla 

Department I oroftle .. , ' Name of 
No. DeaigDatioD. J.'a1· officer No. DoIisMtiOll. ~  

" appointed. " 

i 

~  I OfIIoer on &. 1.8IJO iDoI.lft Mr. K.P.S. .. 
WlAtion. . Special Duty of lJIIIOiaJ .. ,. MeDoD. 

Health 8Ild (3-8-34 to I.C.B. 
Lande Beore- 81-10-8'). 
tariat. 

"-

. i' " 

.-

Do.-.dlfaclillli 
OJftcu. 

0fII0e of the 1 OftloerOll &.1.800 .. MAjorA-N. 1 Oftloeron &.1.9IiO .. 
Dlreotor Speolal Duty Sharma. J ~ 
Gen...J, (26-10-34 to LM.B. (9-9-85 to 
Indian Medl- 9-12-U), 24.4-38). 
aa18ervloe. 

IndUltriee and 1 OffioeroD Pay in tile eenlor Mr. L. 8. .. 
Laboar in- Special Duty ooaJe of the I. B. . AdlaId. 
oladlngthe for ReooD- E. pllIIlJIIIOlroi I.S.E. 
Offioe of the n&il8al108 pay of &_ 100 
OonBuitiog and Road p.m. 
EDgiDeerto 811rvey 111 

~ ~  
_tot ' State •• 
(ao.da)Seo- .: Oriua (lM-___ t. 

. t.ed from 
, , 1S-11-34 to 

U-9-M 
oaIy). 

I AoaiatADt to Do. .. Mr. B. L. .. .. 
the Coneult- Bondhi. 1.B.E. 
iDg ~  
to the ov-

(ap to 8-10-
86, vacant 

emmentOf from 9th to 
India 211tOotoher 
(Roa.da). 111M), 

&.s:t m. in ~ . , .. 
the 01&. (fro .. 
lIII0-10-7110 2S-l0-38). 
pI... lpeoial .. , " 
Gf a.. 100 p. 10. 

Do. ..4"... 
0/1-. 

" 

OlIH»:Of'be .. .. .. l' Oont.roller of Ba. 2 • "" .ft 
0aatr0IIIr of Broad- !,JOO. 
1Icw'...aI ... eutlq. 



..•. ,~ " : 
'; ~ . 

.. i" 

Kal. A. D.l.cIpaua. 
dr.II,LILS. 

.. 

•• LkIaelI'leldftl .. 

BTATIIlQNTlL.AlD ,ON !rlIItI T.uu.E. 

POlY _ted ill 1_. 

ITII\: .DeIipation. 

I, ,000oer OIl ,Spe. Btl. i.1OO ' •• 
alai Duty (12·\1. S. P. Ra. 250 &ijd 
36 to 23-10-36). S. O. p. £25. 

1 Do. (2·11.36 .Ra.3.1!00 
to8!-1·.7). 

Name of 
otBcer 

appointed. 

1 Do. (26-15-36 
to 8-7·36). 

'. I 
B..2,IOOilMllUilft ..... G. S. 
oIlpeclAl ray ~ I.C.S. 
B. O. P. J:3O. 

1 Do. (1'.11.36 
, . to 26-11·30). 

RA. l.R211 illClulve Mr. B. K. Nehru. 
of lpecW pay" 1.0.& 
O.P.Ra.IOO. , • 

1 Do. (27·11-36 Be. 2,200 inolUlive Ib. G. S. 
of special pay , Bos-. L0.8. ," to '/.2.87). 

1 Ler.cler of Hal ... 
ya DeputatiOD 
(27.11.36 to 
7·2-37). 

1 Deputy Puhllc 
Health Com· 
mIIaiODer with 
tile Govem· 
IDeDt 01 India 
from 22-6·36. 

8. O. P.£30. 
The R$. HOII. V. 
8. 8. 8butrI. 
P.c.c.H. 

w. 

1 AddItionr.l De. Pay In tile _lor Mr. N. Irfabr.dey& 
puty Seoretr.ry IICiaIe 01 the I.C.S. A-n&r. LC.S. 
(for 2 yean .."., 8pl. Pay 
from 1·"36). of Ra. ~ p. m. 

1 OftIcer OD 8pecial Pay ID tho aeulor 
Duty (from ociaIe Df the I.C.S. 
ani to 11th pl .. • pecial pay 
Feb. I_I. of Ra. ~ po Il1o 

Mr. J. A. K.obowu. 

1 Oftlcer on Bpeclal Ra. 1.DaO Ii' ... Mr. L. B. GOben, 
Duty from 8th ","'pee .. , LS.B. 
to 221rd July. 01 Be. 250 p. Il1o .. I 

1936. 

1 ChIef Eapeer. B..l.1IIIC).-.4O- Mr. 0. W. Go,der. 
AII·JDCJ.ir. 1,Il10. 
Badio. 

1 Deputy Ooa.troI· Ra. 920 (penonr.I) Mr. A. S. Bokhad. 
Ier. of Broad· OIAiD,. 

687' 

, '\ 

~ ;' ...: 



LEGI8LATIVJ: .A8ftMBLY. [27TH AUG. 1937. 

Pam _ted ill IOU. PaIA_te41111 

Depa.rtmeDt 
orollee Name of 

No. De.ignatiOll. Pay. olllcer No. Delip&tlon ftIy. 
appionted. 

OCIoeof tile 1 a.w IIIIpeeto7 8eaJor time-w Ilr. A. B. Lane 1 lIlIIg\Deler 0lIl0er SeDler time 
DIrector of of Alroraft. of 1.8. B. Mr. J. A.. IOaIe 01 I.S.E. 
OiviIAvia- O'Bri8ll (from 
tIoD ill India. 30th Novem· 

bet> lQ36). 
TeoImioai odl. •• ,~ 1 Bagineer 0lIl· RI. 1,370 p.m.. pl ... ~ A  1 

eer (Tempo.- Be. 146 p.m. II yatt, RoE. ow. '. 1,100. 
aryl. the OftIoar mar· 

riM. Jmw. 1 Ainnft 1M- time 
peotor. __ olLS.E. 

IIMliaD 8tarea 1 DireoWr. ID· B.. 2.240+ £13-8.8 1&. N. BroctW .. .. .. 
~ d1llltrial Be- =&1 to Mr. (a). 

aaroIi ). 
(]aiel CoD· Bu-. 
tIIoIIer 01 
BtDr.. 

1 A-iotent (Old-'e Be. Mr. E.Dlxoo .. .. .. 
Direotor. 966-10-1.2(0) (Old ooale) 
lIiiaatriaJ flf .... We .... (hI. s.e..roa. '1fO-.-.86--9I(J. 
B_a. 

0lII0e of 1 ~ J>lreo. ~ Mr. Zabid tile Direatar tor raJ, 1.800 pI ... addi· 
.. .. .. 

Gomer.I, F'tnanoe. Huaain. 
Pone aDd tiooal pay of RI. I.A. 4; A.B. 
'1'eJearapila. ~  

G8IlerI.I time 
Hale, ClMll 01 

1 Aleln.nt De-
lDdiul Audit. 

IT,ty D. G. Grade "", 01 the 11&. H. C. .. .. .. 
OlIloer boldiDg ~A  Tempcnry). tile paR pl. ... off/!. ID' ) aD 
""y of Be. 260. oflloero'tbe i:!rph 

o Sor· 
1 Do. Do. 

viee.C1 .. n. .. .. Mr. A.GbaIh .. 

---



.... B. ~ 

I.B.& 

Mr. A. N. I. Wcqer-.... 
1&.&11. ......... 
1l3rd AJIrilI831. 
Mr. G. It Randall •• 

P.,.ta _ted in 1938. 

Pay. 

1 TIIoImio&l 0tIl0er Be. 1.100 
(Tempo1'llorY) • 

Do. Do. 

1 Do. 

Wameof 
om-

appoiDted. 

•• & W .... . 
Rad ..... ... 
Babi& Dip 
ChuId froa& 
lNt;h JUDe 1918. 
Captain B. B. 
I..te. 

(0) Mr. Brodie _'.,. 
pointed to the ,..liJ' 
JII"OIDOtion. Mr. I. .. 
W.u-(AngIo·Indiaa) 
Bead I>ra.fta_,.... 
aotaa1Iy appointed ill 
tbe obain in tbe Jowen 
oIua of t;he 1lIAin. 
(b) Mr. DizOll w .. a,-
pointed to the ,... t)y 
pIODlOtion. .... IIaIad. 
Alhiq ,.... tlGt:tulBy a,. 
pointed in the ohaiD 
1D the IoWMt .. ~ 
tile oadre. 
(e) Mr. K. O. Palaul 
__ appointed to tile 
pOet DY promotloa. 
:II'. WU, howeYel". 
J*lted to the Bombay 
Cirole Uld the oJIIaer 
appointed In the ohrJn 
In the Headquarten 
OIBoe W&I flrwt Mr. 
N. R. Palif., nut 
Ma-. R. P. Mat;hur and 
&uIly Mr. K. K. Do.. 
.... Bbept w .. a,. 
pqlDted .. MMtant 
~  of l'urobIa 
In the ohaiD from tile 
Inapeo.wn ~ ill 
wbOu 1'1- .... 
R. N. Sann. by ...... 
NOrUited • 

••• F. W. Tay; • Pay Re. fICO .... 
... [Auilltant apeoial pay •• ItO; ". 
Eqlneer. Wire-
leN (£uropean)] 

. . tllr. A. GboIh tP.y Be. IlOO ",., 
rSuperlnten. .pioiaI pay RI. 2IJO. 
deaf., oIIIae . til 
theD.G., P. 
IDCl T.]. 

•• ,.... & D. aeu. t Pay Be. 6tIO .... 
~  SpeoW pay IIL_ 
an oIIIoer of tile 
T ..... phTra-
.. 8ervioe. 
a-n. 

~ ~~~ ~  



LEGI8LA.TIVE ASSBJ4BI,Y. [27TH Auo. 1937. 

foeta Oft6ted ill 19340. Poeta _ted 10 

Department I orollee. Name of 
No. DcIigoaticm. Pay. ofIIoer , No. Daeiptioo. Pay. 

appointed. 
I 

eo-enle 1 OftIoer OD Ba. 3,000 .. ' Mr. Buall C. 1 OftlIler ,,ga.' R.i.a.000 .. 
Department S.r:1aI Duty Ben. St:ial Duty 
8eoretariat. ( -porary). ( emporaryt., 

I Do. .. R.i. i,2IIO .. 
I I 

f 
J 

\ 

I: AullltaDt ,~ 

Do. I Secretary . ' .1,110. 
AItDcW (Temporary). 
Offtcu. Nil. 

' , 
Statiltioal Be- .. .. .. 
_h 
~ lIr. J. Adcly-TarilBoud 1 TeoImioal & 1,200' .. 1 Secretary, R.i. 700 J~~ 

Advaer, mao. Speaial Tariff tim-.leof 
Tariff Baud. Board. I. C. 8.) P"" 

I Special pay 
Ro.800. 

~  .. .. 1 : Direcu.. (II) .. R.i. 2,600 iD the cay I aoale of R.i. 

I 
2,Il00-100-

8eoretadat 3,000 plV8 
(PermaDent). S. o. P. of 

£18-8-8. 
T_parary •• .. .. .. 1 I Deputy Be. 1,100 plV8 

DirIIctor. addition to pay 

I Ro. lIIIO in the 
SoaIe of Be. Il60 
---aG-I,800 
£aV8 Speolal pay 

.2110. 

Do. 
..lIMGeW 
0,-. 

o.u.l .. Chief OoatlDl- ... 3,000 r Mr.J. H.D. 
St.uIdatda ler. •. 1.000P .• Wl'OIloh, 
OftIoe. C.I.E. 
lP __ tl.. 

! Deputy Chief Ro. !,lIIIO pl ... Mr. L. H. 
Qmtrol1en. O. 8. P. £18·8-8. ewalD. 

Mr. R. C. Cue. 

S Aulldant '1 •. ,&. 926 pi,., 1. Mr. W.A. 
CbiefCcm- 8peoial pay Ra. NiptIDgale. 
traDere. JIIO plM O. s. P. 

£30. 
2. B& 771i 1'1.... 2. Mr. W. D. 
~  pay Ra., Thompo<m. . 

, fIltu 

I 

I ......... I I a,'Ra.02I5pl... 3. Mr.A. Va-

I ~  pay Ro. IUd_. I I, • I I I 

-



~ i. L':. 1: \ ': .. 

I 
lUI. Poeta _ted in 1931l. 

-
Name of Remark •. 

Heme of ollioer ;1"_ No. DeflaD&tioD:, Pay. oIIIoer 
appointed. . '.' appointed. 

.. 

Vr. 811111;0. 8aB .. 1 OIII011r OIl SpeoiaI It..3,000 .. Mr. SuiI C. 8m POIt bu .inoe bMD' 
.. Duty (Tempo- aboliJohed. 

Mr. N. B. PiIW, LCoS. 
1'&1')'). 

The Hon'ble Mr. Th_ JlClllti have .iDee 1 Additional It..4,000 .. 
Seonotary H. Dow, C.I.E., been abolial,ed. 
(Temporary). I.CoS. 

Rai Sehib A. N. Purl .• .. .. . . Poet _tiODeCI ~ to 
30th J1IIlB ~ ';, " 

Nil. " Nil. .. 
Mr. C. IrL Ker, I.CoS. •. .. . . Nil. The ret of Secretory 

" 
,., Tari Board wu 

revived from the 2nd 
October 1930 to the 
lit April193ll. 

Mr.E.lDpIdby .. ., (a) JI'!om 8th A=: 
1986 to 17th May 1 
and 20d AugUit I_ 
to 14th October 1986. 

Mr. K. IrL IIUIUI .. 1 Kember(.) .. •• 4,000' .. Mr. A. E. TyIdeD (b) From lI6th October 
PatteNoD. 1986. 

, 

1 Additioaol Ba. l,lIllO pi .. Mr. Yuub Shah (e) From liard Apdl 
Deputy 8. P. Be. 2110. 1986. 
Dlreotor(a" Mr. K. Ub&ld. (d) Pwt ".. held fo 1 Aaliatuat It..800f/lu Direc. (6). 8. P. It.. Il1O. oIlab. abeyanoe from lot 

April 11132 and revived 

o. 8. D. Mr. &. Jr. Mudie, 
from 11ft April 1934. 

1 (0) .. It.. 3,000 ll" (e) Poet .... held 10 
O. 8. P. 13-8-& C.I.E., o.B.E., abeyaooe from 2fItb 

I.C.S. Maroh 11132 and _,. 
.. ived from 11th Octo-
ber 1988. 

. 
.. , .. I' 
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POIItI--.d ill 18M. 
I'oetl ___ • 

~  at""" !!i_of 
Nn. :o.tpr.t .... Pa,. oIloer 

appoiDted. 
~  ~ lWr· 

0IUIal8t.uui- " . S oa-oa8pe . .. lIW+U • 
_OIBae oWDlat, . Be. 200+ 
(TamJlOllol'1. ) O. B. P. ao. 

'\ ... ''7' + B.,P. 
1110+ O.B.P. 

o l1li. 

" ~  .. .. , 
panment. 

Fi_ De- 1 AddbioDal .... 000 .. Mr. J. B. Tal- l AdditioDal • .,000 .. 
panmeut ~  lor, 0.1. , 8ecntuy. 

~ 1.0.8. 
.-CoB. ). 

1 O.8.D. • ... 000 Mr. II. L. Dar- 1 Tampoavy Be. 8,Il00 .. .. .. 
~ o.LE., Member 

I. B. CoB.B. 

1 Tempoavy BoI. 3,Il00 .. Mr. W. W. I 0II0w OIl .2,4.11) .. 
Member Nind, C.I.E. Bpeoial Dut, 8. P. 200. 
(C.B.B.). O. P. £13-.. &. 

i Joint Saore- &3,000 .. Mr. p.e. I AMiatant Sao. Be. 1,000 .. 
tuy. O. P.£18."&' Tallent., Nary. 

o ~ ,  
L B. 

1 l'int 8ecntuy BoI. lIIIO .. Mr. B. B. 1 0II0er OIl • 8GO 
(0. B.B.). S. P.IOO. su-... Br.Eial Dut, Bpecial JIIo11OO 

( .B.B.). 

I Additioaal Be. 800 
UIlCIer Sao- Bpeoial pa1 800 
retal')'(from O. P.W. 
!3rd • Octo. 

I: .... her 1936 to 
8lat Deoem-
her 19311). 

I MdIiiouJ Be. 8ftO 
Under Sao- Bpeoial pa,800 ::1 (from O. P. £lIII. 

~  AprlI19U) • 

. 
_.' -- ~



STATEKENTB LAID ON TO TABLE. 

lelll. POIta ~  in 1936. I 
" 

I -
I Nam.of Remarb. 

N_ofol8oer No. Deaiptioll. Pay. OlIIaer 
, appoillt.d. appoint.d. 

I Mr. W. E. Gel-. .. .. 
Hr. B. A. BI&obood .. .. 

1 AdcIitiOD&lJolDt 81. 8,000 pi .. Hr. A. deC. WiJ. 
Ieozetary. £13-8-8. u-,L0.8. 

Hr. J. O. NizoD.o.l.B.. 1 AdcIiticm&1 leo· •••• 000 .. Hr. A. J. B&la • 
LOA zetary. il1iiiio (l.LB.; t· 1.0.8. 

Hr. W. W. HInd, o.LE. 1 Jola'Seoreta.ry 81.3.000 .. Mr. E. T. eo.. .... 
O. P. 113.8-8. 

Hr. E. T. eo.-. 1.0.S. 1 PrlT .... 8ecn. •• 1.1110 .. Mr. J. B. Dbd. 
tr.r;y to HoA'b\e Speoi&I pay 800. LO.S. 
lIIealber. O.P ••• 

~ .. .. .. .. 

Hr.R.& ..... .. 1 0IIl0eI' GIl ~ 81.1.1110 .. 'Hr. J. B. 1IIMrer. 
Daty(o.A I. S.P.IOII. I.O.S. 

O.P. as. 
Hr. J. B. Bbd, LO.B. 1 AttMh6 .. •• 8110 .. Hr. A1MIaI QadIr • 

SpeoI&l JIIo1l11O. 

~ 1 .&.IIMat a-. ... SIIO Mr. H. S ...... 
1.e.S. tary. BpeoI&l pt.1 Il1O, -. 

» 
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PILLING UP 01' POSTS Oll' GAZETrED OPFIOEBS IN THE GOVERNMENT OF INDIA. 
OI'l'I0B8 BY NON-INDIANS. 

Q .. .uo" No. 810. 

S,...".., ,1wIDi", eM ftwf'llber 0/ GaWted OJJlcer8, :po8" above eM ,"U 0/ BuperlftletlllettU 
1ft cerl/Iift Daparlmtm.t8 0/ tAe GotJemmen' o/India Becrelarial wAicA _II prMou'r 
MId by Indirml were jUWJ by "",,·Indian8 •• 1934, 1936 11M 1936 lind 1M lluignGUIM 
oJ neh pol". 

Department. 
Home .. 

No. of poets with deeignatioua. 
1 Deputy Beoretary. 
Nil. Foreign (now Extemal Affail'l) 

Defenoe •. Na. 
Education, Health and La.nc:Ie 
IDdutriOll aDd Labov [iDoludiDi the olBoe of 

the ConaultiDg Engineer to the Government 
of India (RoadI)). 

Commeroe 
Railway 
Legialative 
Finanoe 

Nil. 
1 Under Secretary. 

Nil. 
Nil. 
Nil. 
Nil. 

HLECTION OF A MEMBER 'fO THE GOVERNING BODY OF 'rHE 
INDIAN RESEARCH FUND ASSOCIATION. 

Mr. President (The Honourable Sir Abdur Rahim) : I have to infJrm 
the Assembly that upto 12 Noon on Thursday, the 26th August, 1937, the 
time appointed for receiving nominations for the Governing Body of thE' 
Indian Research Fund Association only one nomination was received. As 
thel'e is only one vaC&Ilcy, I declare Mr. George ,Joseph to be duly elected. 

THE INDIAN SECUItITIES (AMENDMENT) BIJ.4J. 

The Honourable Sir Jamel Grigg (Finance Member) : Sir, I beg to 
move for leavp to introduce a Bill further to amend the Indian SeeUl'ities 
A6t, 1920 for a certain purpose. 

Mr, PreBident (The Honourable Sir Abdur Rahim) : The que8Lior. 
is : 

" That leave be granted to introduce " BilI furthor to amencl the Indian Securitio& 
Art, 1920, for a certain purpolKl." 

The motion was adopted. 
The Honourable Sir Ja.mea Grigg: Sir', I introduce the Bill. 

THE DANGEROUS DRUGS (AMENDMENT) BILL. 

111' . .A.. E. Lloyd (Government of India: Nominated Official) : Sir, 
I beg to move for leave to introduce a Bill further to amend the Danger-

ous Dl'UIB Act, 1930, for a cer:tain purpose, 



.>.. .. 

THE DANGEROUS DBUGB (AMENDMBNT) BILL. 

lie. l'Ieaid.at ('rhe Honourable Sir Abdur Rahim) : The question 
i. : 

•• That lean be granted to introduce a. Bill further to amend the Duproua Drap 
.Aat·; ~ , for a eertaiD PUrpole." 

The motion was adopted. 
Ifr. A. K. Lloyd. : Sir, I introduce the Bill. 

THE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL. 

The Honourable Sir Thomaa Stewart (Member for Industries and 
Labour) : Sir, I beg to move for leave flo ~  a Bill further v.. 
,amend ~ law relatiug 00 the protection of ~  &lid DesipI. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : (' 

" That leave be granted to introduce Ii Bill further to amend the law relatiq 
to the protection of Invention. and Deliglll." 

The motion was adopted. 
The Bonourable Sir Thomas Stewart: Sir, I introduce the Bill. 

THE INDIAN MINES (AMENDMENT) BILL. 

The Honourable Sir TholDl8 Stewart (Member for Induatriu and 
Lebour) : Sir, I beg to move for leave to introduce a Bill further to anlend 
the Indian Mines A('t, 1923, for certain purposes. 

Mr. Preaid8nt (The Honourable Sir Abdur Rahhn) : The question 
is ; 

., That leave be granted to iutrudu(·l'. a Bill further to amend the Indiun Minel 
Act, 1923, for certain purposes." 

The motio;n was adopted. 
The Honoura.ble Sir 'l'homu Stewan : Sir, I introduce the BiU. 

MOTWN RE REPORT OF 'rHE INDIAN RAILWAY ENQUIHY 
OOMMITTEE. 

ltlr. President ('l'hf' Honourable Sir Abdur Rahim) : All regards 
.the motion which ~  in the name of the Honourable Sir Saiyid Sultan 
A.hmad, it has been arranged that there should be a time limit for speeches. 
The arrangement that h&ll been arrived at between the Leade1'8' of the 
Parties and the Government is that the Movers of the amendments will 
baYe 25 minutell each 8,Ild the Honourable Sir Saiyid Sultan Ahmad, who 
doE'll not wish to make any speech when he move. the motion that the 
Keport be t.ken into consideration, will speak after all the amendmonta 
have been moved and will have thirty minutes. and the other speak8l'l 
will have 15 minutes each. 

Dr. ZiauddiD Ahmad (United Province. Southern Divisiol.l8: 
Muhammadan &1ll'6I) : Is that your ruling, Sir' II it according to the 
W..aJIding Order , 

L212LAD D! 
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, Mr. President (The Honourable Sir Abdur Rahim) : This lIS the 
arra,ngement arrived at. I have not got any power to impose a time limit. 
Anyone can speak as long as he likes, but this is the arrangement which 
hUH been arrived at amongst the leaders of Parties and, I am told, it iJi 
gellerally acceptable to the House. 

Sir Muhammad Yakub (Rohilkund and Kumaon DivisioDl: 
Muhammadan Rural) : I am informed that our Party was never consultt>d 
and, therefore, we do not agree to this ~ at all. 

. ltfr. M. S. bey (Berar: Non-Muhammadan) : I was never NlD-
~  too, but I will accept the arra,ngement. " 

1rIr.,.President ('l'he Honourable Sir Abdur Rahim) : 'I can onl1 
appeal to the good sense of Honourable Members that if there ~ to be a 
proper discussion in which as many Honourable Members who· wish to 
take part can have an opportunity to do so, then some time limit 'baa to 
be observed. That has been the case on almost every occasion that I 
1'elIlemuer. I hope, therefore, that the proposal that has been put forward 
will be generally acceptable to the House. If that is so, I shall enfOl'Ce 
the time limit as agreed upon. 

air Muhammad Ya.min Kl$m (Agra Division: Muhammadan 
Rural) : The ~ is that on every occasion you were pleased to make 
811 arrangement fixing time limit, you did so with the ~  of the whole 
House and that was an arrangement in which all Parties were oonsuHed. 

Mr. President (The Honourable Sir Abdur Rahim) : I understood 
that in this case also all the Parties were consulted, ~ I find tbat the 

J ~  Party was not consulted. 
Mr. M. A~ JiDD&h (Bombay City : Muhammadan Urban) : I willi 

to inform you that nobody on behalf of my Party was consulted. 
Sir Muhammad Yalmb: Only the Congioess ~  was consulted. 

They seem to want to boss over :the whole show. 
Mr. President (The Honourable Sir Abdul' Rahim) : That$ort or 

remark should not be made. 
Mr. Bhulabhai J. Desai (Bombay Northern Diyision : Non-Muham-

madan Rural) : I WaR not present when the decision was arrived at. 
1IIr. M. A. JiDD&b.: I was making Rome remarks when I was inter-

rupted, and it seems to me that nobody can get up unless he is interrupted 
bf!fore he even begins. 

Mr. President (The Honourable Sir Abdul' Rahim): Will the 
Honourable Member please apeak up , 

Mr. M.. A . .TiDD&h: I suft'er under the same disability when the 
. Chair speaks. 

Mr. President (The Honourable Sir Abdul' Rahim) : If the Honour-
ablt' MElmber wisheR me to hear what he says, I ~ ask him to speak up 
if he can. 

Mr. M. A. Jmn.h: I reciprocate that. I want to draw your attention 
" to thi!l.We do not wish. in any way t.o put any ditRculty in the way of 
b'lrsiul'!'.s bEling facilitated. We shall always be too glad to come to some 

~  which. will llelp the r,onduct of the business of the Hoo.se, 
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but I must say this that no Party, however important they may· be in 
number, should come to any such arrangement without consulting other 
Parties and, at the same time, communicate to you that that is t.b.e 
arrangement arrived at by the House and by all the Parties. With thC<ie 
observations I am quite willing 1'10 meet you in any "!fay I can. 

Mr. ~  (The Honourable Sir Abdur Rahim) : I think I CaB 
dear up one misconception, that this message was communicated ,~ me 
uot by the Congress Party, but by the Secretary of the Legislative Depart.. 
rneut. 

!'fr. M. A. Jinna.h : I equally protest against that. 
Mr. President (The Honourable Sir Abdur Rahim) : I did not kJloW 

that no ~  Party was consulted. 
f· 

Sir Muhammad Ya.kub: It is litill more unfortunate that a GoveMII" 
ment Member should place such false information before the Honourable 
t he President. 

Mr. President (The Honourable Sir Abdur Rahim) : If Honourable 
:Members do not agree to the proposal, then, of course, they are quite 
eutitled not to. ~ if it is the general sense of the House to impose a 
f imf' limit, I think it will facilitate discussion and the proposal that hi. 
boon put forward is not an unreasonable ooe. 

Sir )fubammad Yalmb : May I point out, Sir"that we do not ~  
t.o any time limit provided that there is no preference given to any parti-
cular Member. Honourable Members· belonging to all Parties should be 
equally treated and must have the same time to speak. 

Mr. President (The Honourable Sir Abdul' Rahim) : I ~  not think 
the Honourable Member heard properly what I said. What is propoeec1 
is that 25 minutes should be allowed :to the Movers of amendments and 15 
minutes to each of the other speakers who have not got any amendmentK to 
move, irrespective of any Party. Thirty minutes should be allowed to the 
Honourable Member representing :the Railway Department. This jg 'the 
arrangement arrived at. There is no question of any discrimination !lofar 
as I am aware. 

Dr. Ziauddin Abmad : You will follow the practice that has beE'n 
followed hitherto in case of ",neh motions, namely, that all the amend-
~ J  will be moved ~ without speeches and the discussion will begin 
on original motion and the amendments combined. Then there shall be 
no distinction between a Member who originally moved and any other 
Kember who speaks on the motion. 

Mr. President (The Honourable Sir Abdur Rahim): Then that 
MPans t.hat the arrangement has, not. been agreed to by the House. 

Mr, G. H. Spence (Secretary, Legislative Department) : Sil', m<!y r 
.atka a 8ubmi88ion' For any fault on my Own part, I apologise to the 
House at large and, in particular, to the 'Honoo.raLle Members immediately 
(',oncerned. I may say that J was ~  imprt'HSion that negotiatioDJ 
iwtween all Parties had already taken place. When you asked me. Sir, 
dnring the question hoar what arrangement had been arrived at, Jill-
quired from the Honourable the Leader of the House wbat arrangement 
hnd bet'n arrived at. He said he did ~ know and he instructed me to, 
influire from Members of the Party opposite. The inquiry I intended 



LEGISLATIVE ASSEMBLY. [27TH AUG. 1937' 

lMr. G. H. Spence.j 
to addreu to Mr. Gadgil w88,-I am afraid I did not J.Dake myself sufilcienti, 
elear,-what arrangement had been arrived at. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : It is unlortu-
~ that the Honourable Member did not communicate with the Leadera 

or the other Parties. The position is that I tried to get all the Leader\l 
this morning when I came but only the Leader of ~ European Group and 
one of the representatives of ;l;he Congress Party, the Leader of the HollU 
and the Honourable Member representmg the Railway ~  were 
available, and then it WaB settled that the Leader of the HoUse will tl"1 
to ascertain the views of the other Parties and let me know when the 
questions are finished, when I got the message I communicated 'it to tiki 
House. If Honourable Members agree to the proposal which I han 
umouneed, I shall impose the time-limit. 

... M. A. JiDDah : I am not prepared to agree to it now. 

8tr Muhammad Yalmb : Nor are we prepared to agree to it. 

Mr. Pruident (The Honourable Sir Abdur Rahim) : Then there 
will be Ilo fixed time limit and any Honourable Member win speak Ii ~ 
long 8M he likes provided he observes the rules and ~ orders. 

'!'be Honourable Sir Baiyid Sulte Abm'MI (Member for Commel·C't' 
and Railways) : Sir, before I move the motion in my name, I shollld 
like to know what the procedure will be. I understood you to SIlY 
that after I have formally moved that the report be taken into con· 
llideration, amendments will be moved by my Honourable friendl, and 
1 take it that they will make their apeeehes in support of thOle amew1-
alEnts, and after that I will come in and make my speech. 

Mr. Preaident (The HODOlJrable Sir Abdur Rahim) : At what "t&l" 
the Honourable Member proposes to make hili IIpeech is for him te 
decide. Will the Honourable Member make Rny speech now T 

The Honourable Sir 8a.iyid Sulta.n Ahmad : No. Sir. 

I beg to move : 
" 'l'hat thl' rllport of the Indian Railway Enqnirv Committee be taken into lIoa· 

.. I_tion. ' , . 

Mr. Preaident (The Honourable Sir Abdur Rahim); :M:otio .. 
mO'\ied: 
. ~  the report of the Indian Bail".,. Enquiry Committee be taken into 1101,' 

alderatlon. ' , 

There are several amendments and I think it will tend to ~ 
, ~  of the House if they ~ moved formally and then the d;"-

euSSlon 'Will proceed on the amendments aA well as the main motion. 
~  lAJob8.Dd Ifanlrai (Sind: Non-Muhammadan Rural) : Sir, e • 

• pcnnt of order, may I know whether this is a Relolution , 
Mr. Preetdent (The Honourable Sir Abdur Rahim) : It is not p 

ResoluUon i it ill motion under Rule MA. 
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Mr. 8. 8atyamurti (Madras City: Non-Muhammadan Urban) 
I be, to move : 
" Thut at the end of the motion the followiD£ be added : 

899 
';\ . 

Sir, 

, and, on lueh eOll8ideration, this Assembly recommends to the Governor General 
in Council that t.hey shoulc1 accept the recommendation of the Public 
Accounts Committee on the ~ of 11135-36, on the Report of the 
Indian Railway Enquiry Committee '." 

Mr. President (The Honourable Sir Abdnr H.ahim) Amendment 
R10nd : 
" That at the end of the motion the following be added : 

• and, on such conlridl'ration, this Assembly recommenda to the Governor Genera) 
tn Council that they ahonld accept the recommendation of the Publle 
A~  Committee on the ~  of 1935-36, on the Deport' of the 
Indian Ro.i1way Enquiry Committee '." . j ... 

Paadit lfilakantha Daa (Orissa Division: Non-Muhammadan), 
Sir, I beg to move: 

" That at the end of Mr. S. Satyamurti '. amendment the follOwing be added : 

• Thia AlIIICmbly further recommends to the Govern01 General in Ccl1IJlCU tbllt 
they pay spel'ial and immediate attention to the remarkl and reClOmmenda· 
tions of the Committee on the following : 

(1) The euell of the rolling stock, itl UJe, repairs, disposal, and the reetril\' 
tion with regard to its purchue (paragraphl 47. 49 and 68). 

(2) Reorganisation of workshoplI specially with regard to their amalgamation 
for eDuatructiOJ1 as diatiDet trom repair of rolling lteek and eDncentra· 
tion ot spedaBaed work (paragraph 152). 

(3) ~  lavishnells in I'apital cxpenditurc Bnd itll reatrietion in tuture 
(paragraph 74). 

(4) Oentraliling purchase of ator811 in the Indian Storea Depart.... with 
leaning in 1avour of illdigenoua oommodity ~  88) p4l uzl'1' 
ing out of research ~  by the Indian Stores Department and the 
Central Standards Omce of the Railway Board (paragraph 811). 

That in view of the abol'e the following among other mealurlll be taklll : 

A three yearll' planned progr&lllme prep-Ted in ~  with the BoulI8 or 
the Standing FiD&D.ce Committee for ~  and put in operation at 
the earliest p088ihle date to give efreet to the foDo_ing snggwtionl. 
1I!B., 

(1) to reduee and restrict the Itol'i to the eztent 01 its absolute necoality i 

(II) to rBduee 10rcign purchase to an irreducible minimum i 

(3) to put capital ezpenditure on an Bbsolutely reuonable buill i 

( 4) to reorganile and recondition workshops and open new onCII if need be 
to enaure indigenoua lupply of all Railway IItOt'.k and materiala that 
can be made available in India including loeomoti.,es. For this pnrpDN«' 

~ money R"t'ailable trom t.be IIcrappiD, of u88I(,1I1 ezce •• 8took may he 
utdiaed ; 

(5) to organise for the training of Indialll here in lD.dia and ill foreip 
countries if need be to eniurc the management of the busin .. both I. 
its administrRtiOll and tN'hnNlR 1 side by Indians ILe(IOrding to tile reqUilS' 
went •.•• 

111'. President (The Honourable Sir Abdur Rahim) : Amendment 
.oved : 
" Tat at the end of Mr. S. Satyamurti'l amendment the ~  be added : 

'TIll, Al8embly turther 1'8llGllUllend. to the Oo.,ernor o.neral ill CoIlJleil tlutt 
till!]' pay ..,.,eial and immediate attention to the remara ad r8eOlll ...... 
tiau of the Committee 'OD thefollowiJa, : 
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(1) The exeesl of the rolling Btock, its use, repairs, dilpol&l, and the :reabio· 

tion with regard to ita purohase (paragraphs 47, 49 and 68). 
(2) Reorganisation of worklhopi BpeciaUy ~  ~ to their amalgamatioa 

for cOBBtruction as distinct fr.om repaIr of rolling stock and COIlC8Btra-
tion of specialiaed work (paragraph 152). 

(3) ExceBlive lavishness in (lapita] expenditure and ita restriction m futlml 
(paragraph 74). 

( 4) Oentralising purch8.8e of stores in the Indian Stores D!:ent wit" 
leaning in favour of indigenous commodity (paragraph 8) and e&rr7-
ing out of rosearch jomtly by the Indian Stores Depar t aDd the 
Central Standards O1Ilce of the Bailway Board (paragraph 89). 

That in view of the above the followiug among other measures be taken : 
A three years' planned programme prepared m coBBultation with the lIoUN or 

the Btanding Finance Committee for Railways and put m operation at 
the earliest pouible date to give effeet to the following IUggeatiOU, 
11 .... 

(1) to reduce and restrict the stock to the extent of ita absolute neeeuity ; 
(2) to reduce foreign purehaae to an irreducible miDimum ; 
(8) to put capital expenditure on an ablolutely reasonable baBiB ; 
(4) to reorganiae and reconditionworbhops and open new onel if Deed be 

to ensure mdigenous supply of all Railway stock and materiala that 
can be made available in India meluding locomotives. For this pUrpOIl 
the money available from the IIcrappmg of uaeleu exceu Btock may be 
utilieed ; 

(15) to org&nUe for the training of Indiana here in India and in foreiga 
countries if need be to enaure the management of the buBinOlB both i. 
it. administration and technical side by IndiaBB o.eeordin, to the require-
ment '." 

111'. P .•. .Tamel (Madras: European) : Sir, I beg to move: 
fC That at the end of the motion, the following.be added : 

I and on luch eOBBideration recommends to the Governor General m ('ounoll 
that the recommendations contained in the Report be dealt with in the 
fonowing manner, that is to say: 

(0) the recommendation in ehapte1'8 III, IV, V, VI, XI and XII coneerniDg 
economies, administration. ltatistiea, improved raUway facilitiee, IUl4 
public relations be generally adopted ; 

(b) the ~  in ehapter VII concerning ltaff discipline and train-
ing be adopted without delay; 

(0) 

(d) 

(I) 

the recommendationl in chapters VIII and IX ~ measures to 
increase revenue and rate. and chargea be pOitponed pending the result. 
of 11 conteronM to be arranged between the raUwaJ ~  an" 
repJ'oaentativea of eommeree, industJ'y, trade and agrteulture ; 

the recommendations in ehapter X concerning co-ordination of road ucl 
rail traBBport together with the proposed comprehenaive Motor Vehieles 
(Amend mont) Bill he placed 8.8 lOon as pOlsible before a joint meeting 
of the Transport Advisory Council and repreaentativea of the traulport 
interests tor their opinion ; 

the reeommendatione in chapter XIII coneerniDg amalgamation of rail-
ways be adopted in general Bubject to the modi1leatioD that the contraot. 
of compnny-managed railwaY8 be dealt with .. luch eontrMt .• 
expire ; 

the recommendatioBB in chapters XIV and XV concerning the !u1ullal 
outlook and the Federal Railway Authority be eonlidered b the 
A , ~  in ~  with the Beaolution to be tabled ~ the 
~  Oommiuloner of Ban"a,.. concerning the eaneellatiou of 
J'allwl1Y bortowinga frQm the.De»reci8tion Fund and arre.ara of contribu-
tions to the general revenuOl ,."1, 
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l'r'Ir. PresideDt (The Honourable Sir Abdur Rahim) : AmeDdment 
moved: 

•• That at the end of the motion, the foUowing be added: 
• and on 8uch consideration recommends to the Governor General i!1 C.ouneil, 

that the recommendation8 contained in the Report be dealt WIth In t.he 
following manner, that is to 8ay : 

(0) the recommendation in chapter8 III, IV, V, VI, XI and XII ~  
economie8, admini8tration, 8tati8tlc8, improved railway faeilltiea, 1104 
public relations be generally adopted ; . 

(b) the recommendations in chapter VII concerning staff dileipline IUld traIn· 
ing be adopted without delay ; 

(c) the reeommendation8 in chapter8 VIII and IX concerning meuureB to 
increa8e revenue and rates and chargee be postponed pending the re •• 
of a conference to be arranfJ8d between the railwa, authoritif's aftd 
repreaentative8 of eommerce, mdu8try,. trade and agl'lcultore ; . 

(eI) the recommendatioDII in chapter X concerning ·co·ordination of road aud 
rail transport together with the proposed comprehensive Motor Vl·biclBB 
(Amendment) Bill be placed as loon as poI.ible before a joint meeting 
of the TraDIport Advisory Council and l'eprlllentative8 of the trauBJ,r,rt 
iDteretlt8 for their opinion ; 

(/I) thereeommendations in chapter XIII eonaerning amalgamation of rail· 
ways be adopted in general eubjeet to the modi1l.eation that the controot! 
at company·managed railways be dealt with as IUch contrlllOts 
expire; 

(f) the recommendations in chaptel'8 XIV IUld XV eoneernfD, the ID&Ilcial 
outlook and the Federal Railway Authodty be IlODlidered by the 
Assembly ill eonjunction with the Resolution to be tabled 1:y the 
Financial OommiBBioner of BaUwaYII lIoncemiDg the eanee1latioU8 of 
railway borrowings from the Depreciation Fund IUld arrealll of eout.rlbu. 
tiona to the general revenues '." 

P&Ddit HUa.ka.Dtha Daa : I don't propose to move the next amend-
~  which stands in my name. 

Mr. PresideDt (The Honourable 8ir Abdur Rahim): Then the 
debate will proceed on the motion as well as the amendments. 

Mr. 8. la.tyamurti : Sir, I propose to observe the ~  limit ('t 2;) 
JlJ.inutes, and I earnestly appeal to the House to observe the time 
1iJ.lit suggested, although the Leaders of Parties Ilre not agreeable to 
thllt. J put it on the simple ground that the matters involved in this 
lobate are so important that we ought to get a v:.orte if possible today. 
That is the only appeal ..... . 

Mr. II. A. Ibmah : I cannot agree. It is entirely for the Chait· to 
decide according to the strict letter of the Rules and Standing Order ... 

Mr. S. latyamurti : I hope my friend will remember that the ~  
letter of the law is not Illways applicable to important matter/;. I 
want to appeal. ..... . 

Mr. II. A. JiJmah: That is for thl' Chair, and not for me to decide. 
Mr. S. 8atyamurti : Sir, this Committee was appointed on a recom. 

mendation of the Public Accounts Committee, into which I was led to 
,,~ , by the .very plausible language 'of my esteemed friend, the 
m>nourable Sir James ~, the Finance Member. You must hav<!l 
heard him swearing at the Railway Board, their methods of extrang-
lint expenditure. and the keen anxiet.y he had that we should Jret out 
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slime expert to set the railway finances on a sound footing. But, while 
the Public Accounts Committee agreed to one expert being got out, \\e 
got a Committee, and summarising it in one sentence, I may say, 
el'boing the words of my friend, ,Sir Muhammad Yakub, this Com-
mittee, instead of can-ying out the specific terms of reference to it, 
namely, .. at a reasonable and early date put the railway finances on a 
.. ound aud remunerative basis", have really made suggestions f(·r 
exu a expenditure of roughly a crore of rupees a year, for European-
ising certain aspects of the services, and for upsetj;ing the '\'thole scheme 
of future ~  mlmagement and railway' fina·nces. They went out of 
tbeir way. and they were impertinent,-to use the language of the 
Honourable the Leader of the House yesterday,--an:d have made all 
II(lm of suggestions on matters not referred to them at all, on which 
ex hiypnlhesi they were not called upon to ~ , and in respeet 
of which they could not have heard and did not hear all relevant evi-
dence that was available in this country. Therefore, Sir, the Public 
Ar.l!ounts Committee has recommended to this House that GovernmEnt 
~  not to accept these recommendations which are outside the terlUS 

I)f reference to the Committee, or which involve extra expenditure. or 
Europeanisation of the services, or which go against the wisheF ex-
prehSed by this House, time and again, long before we came in here, on 
flmdamental questions of railway management, railway finance, and 
110 forth. 

Nuw, Sir. coming to tbe specific points, the first recommendation or 
the series of recommendations .to which the Public Accounts Committee 
took exception and to whiC!h I want this HOUle to take equal exception, 

~ that " experienced European supervisors are still required for ~  
l'ailway workshopR. The salaries oft'ered and the prospect of oontbluoull 
employment must, however, be such as to induce the best men to ~  
themselves. that the PrineipllJ of ~  J amalpur School should continue to 
hp. a European of experience, that properly qualified men of European 
domidh· for the gazetted posts of the mechanical engineering department 
should be recruited to fill at least 25 per cent. .of' the appoi,r}tments". 
Our position, Sir, is that in these departments we want the maxilnum 
effir.iency, but we are wholly against Euro})eanisation. The theory ~ 
~  alone can flll these posts is too old to need any further reiuta-
tiQu at my hands. 

Then the next recommendation of this Committee is that there should 
be no alteration in the London Oftloc of the Central Publicity ·Bureau. Sir, 
I want the Government to examine this matter. This Bureau fulfils mainly 
the function of publicity. We say those functions ought to be discharged 
by the London Office of the High Commissioner for India. The Wedge-
wood ~  give a very curious reason for the continuation of thiR 
department, and that is to make purchases of railway requirements. Out' 
information is ~ a11 these purehalle8 are now being made through the 
Indian Stol'es Department. or its London Branch. Therefore, there is no 
need on thiR score for the continuance of this department. 

'l'he next recommendation is that the Trame Member should be ma4e 
permanent. It is a small example, Sir,-but a clinching example of t.he 
way in which a Commit.tee which was asked to suggest ways of retrpncit-
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lIlent goes on recommending continuation of new jobs, creation of new 
jobs and creation of new and increased seales of pay . 

.An Honourable Member : For Europeans Y 

Mr. 8. Satyamurti: Of course for Europeans. We say, ~  ~ no 
.trong case for this, and I would ask the House not to agrce to It With-
.ut further consideration. 

Then, Sir, they are very anxious about one thinlf. rrhroughout the 
evidence before the Public Accounts Committee durlllg the last three 
,.ears, during which I have had the honour of being a Member of it, 
ChIef Commissioner after Chief Commissioner, when pressed for retrench-
ment, told us with great gusto,-' Look at our new scales of pay ; al 
they come into force, we will save crore8 of rupees, and, theref(J'.e, 
pleue bear with lL' . But then come along these experts and :;ay, 
., New scales may prove insufficient to attract the right type of recruit 
in certain grades and the scales ought to be revilied if t.his proves to be 
the case". Special pleading for European recruitment on high ~ t 
They also deal with matters with regard to which they are not compe-
ter.t to pronounce, that is, aceounting and audit. ('onstantly RailwliY 
Crmmissioners have come under cross-examination in the Public Ac-
co'mts Committee, and they are told that there are enormous departures 
from the capital programme, from the works programme and so 011. 
'Ihey have, apparently, got very angry with the audit department, and 
WIth the accounts department, and they seem to have gOlle and told the 
~ edgwood Committee, " Put in ~ against the accountants and 
auditors. They put all sorts of questions, report on all sorts of matters 
and we have to give answers on all sorts of queries". Therefore, this 
Committee .quietly said the a.ccounts .of1lcers .should be responsible to the 
Agents. Why should they be? After all. they represent th(l control 
(If expenditure, the Agents are for expenditure. It is a quiet. asslllup-
tion on their part that thelie accounts officers should not enjoy even thl' 
limited independence that they enjoy at present. At any ratf', when 
the Federal Railway Authority is coming 011, why should thili COJn-
mittee butt in, and say that the Agents ought to be masters' 'fht-n 
there id sought to be created one other extra job. Each Agent who i6 
1l0W the only modern prototype of the great Moghul-th(> Agent has 
:1(1 Executive Council, hall no Legislative CouneiJ,-even t.he Vi('.eroy 
and Governors have got 80metimM to answer some queatilons, sat.israc-
tl)rily or otherwise,-but these Agents have to answer nobody ; and. in· 
order that they may have still more time to themselves, they want a 
Deputy to deal with establishment matters. Again, unnecessary ex-
Ptll.diture! Till the Federal Rnilway Authority is' set up, they want tIl«' 
function of higher audit to be confined to ~ N  of major importance. 
I have no time to go into it, but I would merely refer my ~ 
friends to page 51 of the Wedgwood Enquiry Committee's Report where 
they will find ~  the anxiety of thi» Committee has been to somehow 
relieve these spending departmen.t8, these Agents from the control evell of 
the Auditor General. I suggest, as a member of the Public Accounts Com-
Dlittee of some experie.nce, :hat the railways will still more rapidly go to 
t.be other place without the efficient and continuous control of the audit and 
accounts departments. This iii a bad ~ , intended more to 
help those people who recognise no control whatever but want to be lIl8.8tel'l 
in their own places and spend your money and my money without ~ 
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called to account for ~ at any time. Then, Sir, they recommend anotll"" 
job, a Statistical Officer in the Railway Board's Office. If there is going tie 
bn a Central Statistical Department having all kinds of functions whieJa 
~  Government is going to create, why do you wa.nt another officer in the 
Railway Board's Office T This is another example of creating new joM'. 
Then the most wicked of these recommendations in favour of new jobs Oil 
high scales of pay comes when they deal with what is called the Commercial 
}[allager of a status equal to that of other heads of ~  havin, 
l1lJder him a rates and fares branch, a traffic department bronch, and IL 
l'e ..... areh branch. A liquidator is appointed to adjust the affair!ol Ilj Ito. 
insolvent. That liquidator, instead of trying to collect all his debts , ~  
compound with the creditors on some payment, adds to his debts alld 
asks him to go on in his insolvency. This Committee was app-ointed te 
put the railway finances on a sound and stable basis. I have read these 
ICcommendations. They have not made one recommendation reCOM-
mending retrenchment, but they go on recommending the addition of 
new jobs, not under the new scales of pay, but introducing higher sc-\l,. 
of pay, and these gentlemen, including, of course, the South AfriesD, 
who had no knowledge about India and cared less for India, had the 
temerity to say,-

I I There is alBo a shortage of men in India traiDed in the tradition of a live ... , 
nergetie eommereial department." , 

It means that we did not live at all in this country till the Bur&-
peans came here, and it was only when they came here that. we began te 
Jearn the A. B. C. of modern commerce, etc.-
" In th_ cireumataneet!l, such men mullt perhaps be imported ...... ". 

Perhaps! That word is used as a sort of sop. They want them to 
be imported, but in order to make it decent-looking they put in the 
word, " perhaps". The Public Accounts Committee are of opinion that 
there is need for the development of commercial departments of the 
railways, but there is no need to create new additional posts for the 
plU'pose, and there is much less need for importing any people from ont-
!o;ide only for this purpose. Then the Wedgwood Committee add blll'e'-
faecdly that !lpecial steps must be taken to "elect and train suitable cOut-

~  representativf's and the desirabiI,ity of appointing senior men at 
the outset from Great Britain should be considered. Why! May 'I 
know T Was it their term of reference' Why do they say that mflB 
from Great Britain should be got and trained for this purpose' 0, 
course, the answer will be, II Then they will sell their Jtoods better, tbe, 
wIll attract more traffic and you will Jret more money". That is, in tlul 
future. But for the prf'sent, I am asked t.o spend more money on im-
porting Europeans. nnd naturally the Public }.ccounts ('ommittee !'.Aiel, 
" We totally dissent. from the latter part of this J;Ccommendation". Tbe 
Wedgwood Committf'c did not recommend any gan!'ral rcduction in l'ail-
\!{ ay charges. On that matter. the Public Accounts ('ommitt('(' keeps II.n 
open mind and merely says : 
" Until this qneAtion is far more ra!'E'fnl1y atllclied and its effects on rll i1-r 

1'8C.'eiptAproperly !l8Be1l1ed, we rNlOmmend t,o the GovElrnment that they should not 
aClC.opt the propoeition that there e&II be no general reciuetioJl in ehugea.'· 

Then, as regards the big problem of road ~ ~  transport the;' 
follow the familiar methods and make certain mommendations, some 
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• f which !!ore good, some of which are bad, and some of which are indiffer-
tnt. The Public Accounts Committee say : 

.. We recommend to Government that the ~  queatioll of tranaport-rail, road, 
Wand waterways and eoaetal-ehould be considered together and eo-ordinated on all 

~ basis, 8S we are of opinion that any piecemeal action in the matter mar make 
.. illgl wone_" 

I have only to make two comments on this ; first, that, so long lUI 
.he Provincial Governments have got an interest in road revenue and 
'he Central Government has got this monopoly of railway traffic, thi::l 
,roblem will never be solved. We must not forget, however, that 800 
trores of our money are invested in the Indian Railways, and if they go 
wcst, ;rOil and I will have to pay for it, and nobody else will., On the 
ether hand, there is no use trying to coerce the Local Government.. 
We have got to come to a settlement with them; and I suggest that, 
instead of dealing with this problem piecemeal, we must tackle .e 
entire problem of road, rail, inland waterways and coastal communic .. 
tions, on a comprehensive basis. So far as I am concerned, I am iii 
favour of the nationalisation of all these forms of transport. I belien 
that is the right solution, but if you cannot do it at once, you must dt 
least treat it on an all-India basis. So far 8S the non-Indian interest" 
are concern'ed, they are interested equally in railways as well as in motor 
lraffic. They manufacture and export to our country motor cars and 
ablo "'pare parts and petroleum. Therefore, their ~  are in both 
these things. and they want them to go on on the present basis. But we 
do not. We want a settlement on ,an all-India basis. Similarly, wa 
recommend with regard to reduction of rates : 

II We recommend to the Government to punue thi. matter further by mean. of :1 
,roJ!4!r and careful study of the data and of the Il%p8rienee available, aDd not W come 
to aDy decision merely on thp. basis of this recommendation." 

Then, Sir, comes this new favourite wife of the Government o£ 
India, the press officers, press liaison officers, all sorts of such oftiC6ra, 
are being created now. They want a new man and do you know what 
they say f 

" As a first app,roaeh, we recommend a young aDd enterpriling joumalilt from 
.rpat Britain.. .... ' . 

It almost looks as if they had somebody in their pocket I 
" ...... a young aDd enterprising joumallit from Great Britain be innted to 

t.u:t: over the tAlk of organiling the Bailway Information O1Ilee for the Railway 
. Board." . 

This takes my breath away I Absolutely shame-facedly they quietly 
5&Y, for doing publicity in my country, somebody ought to come fr('m 
England! These are some of t.he minor recommendations, if I may liIay 
80. 

The major recommendations now come along, where they have gon" 
eompletely out. of their way ; and if Government, I say with all respect, 
are so foolish 8S even to look at those recommendations, they will have 
destroyed the very foundation of railway finance in this country a.ru:l 
lone against the declared policy of this House, declared long before 
we came here. The Wedgwood Committee say : 

I I The amalgamation of railway., it carried out too far, wID hIUlt In uDlyfpldy 
administrations. ' , 
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The Railway Board gave the Public Accounts Committee a ~  

lood map, suggesting the grouping of all the Indian railway systsDUI 
into six groups. I have looked into this matter ~  I am .. aiifl-
fled that with no loss of efficiency, and with considerable relief to the 
taxpayer, the Indian railway systems can be grouped together into flye 
systems. I have no time to go into the details, but I do suggest and 
the Public Accounts Committee suggest' that the systems of railwaYIi 
in India should be reduced to 6 or 5 or 4 at the earliest possible t,ime. 
We do provide that it should involve no financial deterioration. We 
are satisfied it will not. Then comes this recommendatron which I 
Ituggest very deliberately is put in to oblige the railway companies in 
England, and not to serve the taxpayer of this country, or e-v:en the 
Government of this country. They say : 

" Any further exereise by the Government of their option to take over th(; com· 
puny·managed railway_ should be deferred, until the end of 1945 to .riTe the Felt-ral 
Railway Authority an opportunity of c.IOJlIolidatinc its poaitiou." 

11 ~  put it off till 1945, you will never be able to buy up these 
railways. No Government, not even the Government of India, can ~ 
in the course of one year, all the crores you require for buying up these 
option!!. It seems to me financially foolish. It is a veiled recommenda-
tion to say that you shall not purchase these railways when their con-
tracts expire., We say that this is wholly outside the terms of refer-
ence to the Committee, is against the declared policy of the Indian 
Legislature, and should not be considered or accepted by the Govern-
ment. Then, Sir, this House passed without a division, only last year, 
a Rehoiution, that the Government should purch,,!-se the Madras and 
Southern Mahratta Railway and the Bengal and North Western Rail-
way. 

Then, the Committee say, "no amalgamation of railways is pos-
sible at present ". If it means that there are Company-managed rail-
War!! that cannot be taken over, it is another matter, but as soon as it 
can be done it ought to be done. 

Then, Sir, you have another recommendation, that Government 
should extend the contracts with the companies, to dates as far ahead 6S 
practicable. I sincerely hope and trust that Government will not look 
at this recommendation, and foreclose themselves against any possi-
bility of closing the contracts, by extending them to dates as far ahead 
as practicable. They must reject it. 

'l'hen, I come to the third category of recommendations, governing 
railway finance. The Committee say that they want an adequate 
depreciation fund, and consider that a normal balance of 30 crores 
"Tould not .be excessive. I t.hink my Honourable friend, the Finance 
Member, wlll remember that, for the last two years, we have had very 
interesting, and if I may say so, useful discussions with Sir P. R. Rao, 
the then Financial Commissioner of Railways, on the basis of the depre-
ciation fund in the Public Accounts Committee. We are now moving 
away from the old theory of the depreciation func1 on to a new theoty 
of an empirical kind, where we provide for renewals and replacements . 
and on that basia Government have agreed to 1160ths of the capital at 
eharge being contributed year by year to the depreciation fund. The 
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Gonrnment have agreed to it. The Auditor General haa agreed and the 
Railway Board have agreed to it. I want to know on what basis they 
want this normal balance of 30 crores to be maintained. If you examine 
the figures, year by year, of ~  expenditure from the depreciation 
fUild, it comes to nothing like this. We now recommend going back. 1,0 
a system to which Sir P. R. Rao, Sir Ernest Burdon, Sir James Grlgg 
and Mr. Nixon were all parties, by which we were to make over one 
llixtieths of the capital at charge as contribution to the depreciation 
fund. We recommend that this question ought to be considered by the 
Government, with the help of real financial and railway experts in ~ 
country. They must fix the fund on a proper basis, which we consider 
should be the renewals and replacement fund. 

The Assembly then adjourned for Lunch till a Quarter Past Two of 
Lhe Clock. 

'rhc AlII!eDlbly re-assembled after Lunch at a Quarter Paat Two of 
the CI()llk, Mr. Deputy President (Mr. Akhil ~  Datta) in the 
Chair. 

111'. .. Saty&muni: Mr. Deputy President, J might go on very 
rapidly to the 21st recommendation of the Public Accounts Committee fin 
pa,e '!5 ; 

" The Railway Enquiry Oommittee urge the importanee of building up a gaul'ral 
r8l(,rve fund to serve .. an equallaation fund, for the pa;rment of interest charges in 
bad years, and trom which moaiell ean be appropriated for the amortillAtion ot 
capital.' , 

Our position is this. We have no objection to a reserve fund beillg" 
builL up if they have paid up the obligations which have heen cast (ID 
them by the Sir Otto Niemeyer report, and provided the fund is confined 
to the express purpose of serving as a reserve fund, only for paying 
intel'est charges in bad years. 

80 far as the question of amortization is concerned, I submit t.he 
matter is concluded by the recommendation of Sir Raghavendra Rau, 
made 011 page 57 of his report for 1934-35, in which he definitely said that, 
when railway revenues improve sufficiently, they should be expected to 
proyide a minimum of two-thirds capital for amortization. ~  the 
present. he recommended only a contribution to the depreciation fund. 
I Olay add that. on these two matters, the Government of India a.nd the 
Auditor General were both with him. If now the Government of India 
want to go back on that, let them give Borne reason otherwise they should 
not accept those recommendations as they stand. 

N ~  I come to the most important recommendation of the Wedgwood 
C-ommltr.ee : 

"Looking to the future, we do not think that railwa,. after pro'fi4ing for 
depreciation, are likely over a r,eriod of years to earn more net menue than will aerytl 
to meet their bltereet ehargtlll. ' . . 

I at Sir James ~  answer them. Speaking as the Chairman of 
the Public Accounts Cottamittee in one of birbreezy moods, on page lR 
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at the rteport of the Public AC(,.()Wlts Committee on the Accounts of 
1934-35 he said : 

" The debt of the Central Government is about 1,200 crores ; of that, Ba1,800 
erores D due to the railways. Any decent financial system will ,Provide for the alloea-
tten to the sinking fund every ye8r a Bum whieh has Bome relation to your total debt, 
aad unless the railways in BOme form or other make a contribution to the ~  
revenues, 1 think, the Government will be inadequately caring for its debt POll' 
tion." 

J pill the Government of India to that position giv.en by its Finance 
Member. I suggest that the Wedgwood Committee, ~ they told us 
that the railway cannot pay any contribution to thegeneraJ. 'l'evenues did 
not even respect the well-known decision of the Government of India. 
Then, Sir, the Wedgwood Committee says: 

" We consider that railways should no longer be looked to ILl a po88ible Bouree of 
revenues for the relief of general taxation." 

The Public Accounts Committee quote from the Niemeyer report, 
which hIlt! been accepted by the Government of India. Sir o.tto Niemcyer 
'lays : 

"The position of tho railways is frankly disquieting. It is not enough to 
contemplate that in five year.' time the. railway. may merely cease to be in detleit. 
Bueh a result would also tend to prejudiee or delay the relief whieh the provinces 
Mre entitled to expect. I believe that both the early establishment of etfective eo-
ordination between the various modes ot transport and the thorough going overhaul 
of railway expenditure in itself are vital elements in the whole provineial problem." 

But Sir Ralph Wedgwood does not fight with Sir James Grigg and 
Sir Otto Niemeyer alone but he also fights the Government of India Act. 
Section 186 of the Government of India Act provides that any surplua 
on the revenue shall be shared between the Federation and the Authority 
but he says that there shall be no surplus whatever. We want the 
Governor General in Council not to accept their recommendation, becaUJ(. 
this will be a carle blanche to the Railway Board not to make any 
ecouomies but to spend as they please and not provide for any contribu-
tion to the general revenues. 

TIten, Sir, I come to their recommendation, where their Roman hand 
l'01nefl in : 

" Politieal interterenee in the atfairB of the Federal Railway Authority mUlt be 
avoided." 

And, therefore, they add a new section to the Government of India 
Aet! 1 think one of these gentlemen wishes to be the Prp.sident of the 
Federal Railway Authority, and that is why they say : 

., In our view the Pr8lident of the Railway authority Ihould be a buaineu DI&Il 
of high standing and wide experience. It D, we eonsider, immaterial that he Ihould 
have any 8peciali.ed railway experience or intimate knowledge ot the peculiar CODd.i· 
tions at India_ It is more important that he mould bring the whole ellergy at a fruh 
nnd vigorous mind to bear upon ~ problems which will eontront the Federal Bailway 
Authority." . 

I repeat this was pleading for non-Indians and probably for the."D. 
selves. Then, they perpet.rate a joke in their report : 

" The history ot the State· management at railwa,.. during the past ten yeall may 
aupply a warning, &I to the necessity of giving the new authority a tree :hud . .0 
manage its own atfairl." v· 
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~  is to say, everything was wrong with State-management, wheo 
~  ,were in London, but when they were in Delhi or Simla the Railway 

lJoard was with them. Therefore, they said in the early part of tat 
l'Cport : 

II Our general Burvey of the Indian State-owned railways from 1924 to 1936 ahoWl 
tllat tlaeiJ linanoial relllllts ue better than thDle of oilier compaA:ble ra.i1way '1If;e-, 
whilst their operating statutiea indicate that there hal been a substantial advance in 
efficiency and eeonomy of management sinee the depreaion began in 1930." 

In ahort, the Railway Board here ia exeellent, I»lt the State-maage-
ment in London is bad. They capped all their reeommendationsby .,... 
ing: 

II AB we do not expect any surplus to be available for general reven_, thl 
EIoTel'Dlllent should in future combae its iutertllt in railways ~ that fit a d8l!mture 
~~, ~ 

Thank you very much, Sir Ralph 1 I am t. pay the piper and K;d 
have to call the tune. If you go pAul, I have to pay 800 e:rores. to ' 
the sinking fund and the interest eharges. But he wants the Gover. 
mellt to be only in the position of a chbeD.ture holder. I Mive net tot 
t.he tiine to refer to the partiadar passage from ihelll' l'eport \Nt illsy sq. 
tkat, if the railway become insolvent, tile State simply 811Y that the 
Federal Bailway Authority experiment is a hilue. But who haa 8<4 
to pay the 800 crores' I hope Sir James Grw is rather Bonest on thia 
lQAltter, and I will wait and see what he says. Then comes this: 

,. The ~  Bailway Authorit1 ~ aim at eatablilhiag themselves in a 
pclIIIitio.u. which ~  enable them to raise capital m the 0l*i market." 

I think even Sir J"amesGrigg will "ve 10 be very oareful ~  H, 
has got to face a big problem. with 11 Provinces competing with him in 
tlle open market, and the Railway Authority ,will al80 compete with him 
in the open market. I tmnk he is in a position WhiM no FiD;llDCe ~  
0811 'contemplate, with equanimity. The Government of India .Act hali. 
provided that whenever the Federal Railway AlathQl"ity wants UJ.Qney,. 
either by way of revenue or capital, the Federation ~  provide it. I 
trU61t the G,oveJ:DlIlent will reject ~ recommendation. Then. they say : 

'I The Railway Authnlty lIbov.ld delegate wide po"ers 'to tile Ba;,lw.,. ~  

Why not teave it 00 the Authority to deeide, tllis question" Why 
alMuld theae ge.nt1em.en eOJ;lle and say:. delepte powers to the Railway 
Board ; delegate powers to the A ~ and Deputy Agents and .80 011 , 
keep a ~  of officers 8,J;l.d no real responsibility anywhere t Then, they 
want this Railway Authority's office to be located in Calcutta. Who 
Qked them to make this recommendation, I want to know 7 This Com-
~  was ~  to suggeRt economies in expenditure_ But they waut 
that the President should be one of themselves. What is the idea t Why 
have they suggested Calcutta, Because there is European business of 
~  kinds there, and, therefore, they want it to be located there, and 
!lot in Delhi, 01' in Simla. Finally, they say : 

II We sb.ould feel bound to urge a radical reconsideration of the whole question 
01 ~  and a fresh examination of the poIlibilit,. of creating privately 
managed compalliee, with Boardll of Management domiciled in India." 

I ouject to this. recommendation. It is. a ~  plot to upset the 
~ poJjcy of tlIe ~ ~  .. of India. 'Domiciled in India' is a 
IWleacUM· , ~ ,  111 ot ~ Gove.rmaent of India Act says that# 

L212LAD • 
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e\'eu if he is domiciled only in Great Britain, he shall be presumed to be 
domiciled in India. Therefore, there is no use trying to' deceive me. by 
~  this. 

'!be Honourable 8ir James Grigg (Finance Member): What • 
~  mind you .have got I 

1Ir. 8. Batyamurti: What right had they to make t4ia r.ecom-
mt.-n.dationY You are a dpmiciled Indian for all tbeS«( purposes, Sir 
James. You are a Statutory Indian for these purpoSes. 'That is why I 
oQject to that. .  . 

Sir; I have done. I do hope that this House will deal 'with this. 
matter in a dispassionate spirit, and the only thing it can do is to recom-
mend that this Teportshould be ~  into the waste-pape,t: ~~  It 
hili no ~ place. The ~  has, Ql.vested full, 800 crorei of :9ur. ,~~  

in the railways, and this is the bulk of our·national debt .. ,We ~  
Ilbe impressiOD that this is a productive debt. There is nqw a d8.nger ot 
its becomiug an unproductiv& .debt. We must see to it that this ~

ment dOM not accept any l'ecommendation which will relieve the Railway 
Authority from the obligation which has been cast upon them by the oon-
tinuous deoWions of the Government of India and of the ~  

'rhe ~  point that I want to make is this. Provincial Autonomy; 
you say, has been conferred. It may succeed, or it may not succeed. I 
do not know. But if it falls, it will fail because of the lack of adequate 
tmance in the Provinces. Let the Honourable the Finance Member take 
the warmhg that, if this Provincial· Autonomy fails, it will not be because 
of any other ~ , so much as of the consideration tb&t the Gov-
rrnment of India and the Federal/Railway Authority do not·play the 
~  and do not give the Provincial Ministers the money with which, 
atld -.ith which alOne, they can finanee those nation-building activities, on 
"hich all progress must depend. 

So far as the railways are concerned, I say this Committee has done 
no service whatever. I will only read one paragraph: 
" On the other .ide of account comes the qa,estion of eeonomi8ll." 

That was the main purpose of reference to this Committee and what 
do they say T 
" We are unable to point to any economies of any first elaaa magnitude at pr8l1ent 

rcaliaable.· , 

1 think that is a glorious, but appropriate epitaph on this committee. 
Tbey were asked to recommend economies, and they say they can recom-
lDend none. 

Let us see that this report is put into the waste-paper basket, let us 
burn it and destroy it. Ijet the Honourable the Railway Member and the 
Government of India and the Honourable the Finance Member, apply 
tbeir mind, and their brain, to this problem. I promise Mr. Deputy 
President, there is room for economy,-you can cut down salariea, you can 
t'ut down expenditure, there is room for improvement of traffic there is 
l'oom for ~  of transport ; .apply your mind to all these problems, 
and t1!en you will, see that ~  raIlways are made to pay their W8jf. 
Otherwise, i£ you accept these recommendations, you 'WillC1'eate aa 

~ .. 
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imperium in imperio, get no relief to the. Central or the ~  
revenues, thus retarding the progress of this oountry on any hue what-
liOCyer. I, therefore ask the House to support the recommendations of 
the Public Accounts' Committee on the Railway Enquiry Committee 
Report. (Applause.) , 

Mr. F. E. James: Mr. Deputy President, we ,would have pro-
ferred to have had a general discussion on the original' motion of the 
Honourable the Commerce Member. But owirig to the amendments ~  
wt>re tabled by my Honourable friend, Mr. Satyamurti, we were obliged 
to put in our own amendments to the original 'proposition. The Publio 
.,('counts Conunittee in the second' paragraph of their report are of 'the 
opinion that several of the recommendations of the Wedgwood ~  
Committee are wholly outside ihe'terDis of reference thereto. N , J ~  
(Jut in any way decrying the excellent work, of the Members of, the Ful)hc 
Accounts Committee, I am going to suggest that their report is wholly out-
lUue the scope of that committee. 

. ,' Mr. B . (Orissa Division: Non-Muhamtnadan)' : Certainly 
lLOt. 

~  F., Z: J~ ,  This ~~  .,has in fact ~ it rather difficult 
to diSCUSS the onguuil propoSItion In the way that It should ha,ve been' 
dIscussed in 'this 'House. I WOUld remind' my Honout-able friend, Mr. 
:3atyamurti, that the A ~  Committee is: constittlted for the 
purpose of dealing with the , ~  accounts of the Governor 
General in Council and the ~  ~  the, A:iidit OtlU:;er!J thereon, and sllch 
Jthcr matters as the Finance Department may refer to the committee. 

Mr. 8. Satya.murti: The Finance Department referred this to th(l 
Public Accounts Committee. 

Mr. '1'. E. Ja.mes : If they ;referred the matter to this committee, 
then I would enter a definite protest. To sit iIdudgment on the findings 
of a committee of this kind is not the function of the Public Accountll 
Committee. I hope when I say that, my Honourable friends who are 
distinguished members of that committee will not think in any way that I 
!IlD trying to under-estimate the very excellent work that they have done, 
O! course, it is, I realise, ditBcult for the Public Accounts .Committee to 
do its ordinary humdrum work within its terms of reference when one of 
its members is such a colourful and dynamic personality as my Honour-
ablc friend, Mr. Satyamurti. I have known Mr. Satyamurti for some 
years : we have been very good friends. I have known Mr. Satyamurti 
clxel'cising his individual judgment ; I have known Mr. Satyamurti acting 
in his own discretion, sometimes indiscretion I This is I think the first 
time I recognise Mr. Satyamurti-in-Council, and that realJy is what thi. 
1'eport of the Public Accounts Committee is. It is a report, not of the 
Public Accounts Committee, but of Mr. Satyamurti-in-Council. 

The amendment which we have moved to, the original Resolution iR 
in general tenus and I do not wish it to be undentood that it ooven every 
pos!.ible detail of the report. We do not commit ourselves to every aspeet 
of these recommendations. Perhaps the best thing I can do will be to 
go through the amendment that we have moved in the various paragrapbl 
1412LAD d 
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"w. ... :o;aah817ed, OIl: tae order paper. I wo\lld·.. the House fulOt 
i;Io aD .. deal wDJa the. first paragraph, paragraph (a) where. w.e say: 

U The recommendation in OhapteJ'l III, IV, V, VI, XI, and XII concernini. 
eeonomiel, adminiatration, BtatiBtica, improved railway faeilitiel, aad public Alatiou 
be ~ adopted." 

T.be ... ~ ~  ~  tb.at ~  been raised in the Public A , ,~ 

~, ~ with which we .. ave a ceJ;tain &,D;lOunt of ~ ~~ 
Bu:t such, ~ the, J ~, ~ ~ at. Oij.f diIIpOM1 tba,t it h8.ljl ~  imPOI:-

, ~ ~ 1¥1 to. ~ ~ e.ll ~  ~ ~  of ~  ~ , 
~ these chap.ters ~ with , ~J , , , J  a.n4 ~ ~  W ~ 
~ ttUltt ~  ~ , , ~~ to. ~~ , , ~  ~ 

ci.feumstaDees. ~  .. ~  Qo.uld be adopted. 

Then we come to paragraph (b) of our amendment and this para-
gt'flph deals with' Chapter VII which concerns staft discipline and training. 
Here we ,~  I am perfectly sure that this recommendatioB 
w.ij,I, haxe the ~  ~ tAe r8lJt of the , ~  we. recommend, that 
these proposals should be adopted without delay. In regard to the pro-
posals to deal with the evil of corruption I am authorised to. say that 8S far 
I¥I our comD;l.uuity is cOQcert;l,ed., the railway authorities can. count. on every 
JWII8ible ~  ~  .,y our organisations, whether Cham. bers 
~ COJJUD,er'ee Qf. 'l,'r4Wef! ciationa or e.gricultural bodies, whenever ~ 

~ ~  desire our co-ope:fation in ~ matteJl. 

Now, Sir, the third paragraph, that is pararraph (c) of our ~ 

anent deals with Chapters VIII and IX attd this concerns very important 
matters relating to the measures whieh' the railway should adopt to 
, ~ t\1,.jr ,~ ~  the ~  ~ ~~  awl ~J, ~~~ , ~ are 
matters whIch, iIi our VIew, intImately &Weet ~ ~  SAd, ~  an4, 
industrial aud agricultural operations in this country. We· ask the 'Gov-' 
~ ~ not tQ put any of these ~  ~  effect -yptil they 
~  had an ~ , ,in a , ~~  ~~  . ~ ~  from 
~  ~ of ~ ~  of these great ~ V , of ~  these 
BW,tIcular ~ ~~ ~  " , . 

I now come ·to paragrapb (d) of our amendment; the l1ecommenda-
dOllS ooneerBilig Chapter' X which relates to the co-ordination of road 
dod rail tr&BSport.and'here I must trouble the :House. at !lOme length while 
I deal with this matter which is of particular conoem to me and my OWI1 
constituency. All we ask for· in 'this amendment ia that Govcnlment 
should not take action on these recommendations pending consultatiDn. 
Why do we ask for this' We are asking for this, in the first plaee, 
because this problem of road-rail co-ordination is a COml'lrehensive problem 
and should be dealt with as a whole and not piecemeal. Seeondly, we 
JiI't! alarmed at the obviously railway bias of the report. After aJI, the 
report was a report issued by railway e:x;perts, and naturally their hias 
was towards the railway position, That is why we are particularly 
anxious tbat before these recommendations are put into effect. there 
should; 'be the fullest possible consultation with Loral GovernruentR and 
trnnsport; aDd' road interests concerned. Then, in the third pl1We 
Honourable Memtiers who have st.udied the report, and partiCl.llarly this 
cbapter,' may,'have' reaJiaed that a great deal' of ~ experienc(' wb'ich is 
quoted' is. dIr..... ill'Om South A:fria.., . What m'the position of ~  
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co-ordination in South Africa' Here is a statement conta1lled ib. u. 
German journal, which may, be presumed to be quite impartial Us the 
matter, in which' it is said that in South Africa, generally speaking, 
,I coinpetition between road and rail is ~  I have tod&y 
received a copy of a letter from a gentleman who is in very ~ couneo-
tion with transport interests in South Africa. He writes as follows : 

I, Co.ordination of road and rail transport as .P!'sctiaed in South Afri_ .... 
that all the sacrificelare made by road transport which is reatrillted to the extent that 
it simply cannot eft'ectively compete with the railway •• " 

When I mention that in South Africa, which has a mileage of ~ 
able roads of 173,000, there are only 32,000 odd trucks ItDd buses, wheriiMI 
lu British India which has a mileage of motorable roads of 73,000 ~N 
are 35,000 odd trucks and buses, it will be seen that the ~ ,  
road transport in South Africa has been carried to a very large exteitt 
~  the road interests. That is why we are very anxious that ~ 
tllt"be recommendations are put in, force there should be ~ 

consultation. 

There is a fourth reason why we, ask for consultation of a very defi-
nite and comprehensive character and that is this. It has come to our 
knowledge that already action is being taken in certain Provinces in 
harmony with the recommendations of the report, which are of a very 
one-sided character. I have had evidence placed before me recently that 
in the Bombay Presidency, on the Nasik road, goods lorries are being 
checked by the police, assisted by railway officials. They are being kept 
under delay, the drivers are being subjected to exactions of payment from 
the police, and there are all sorts of petty and irksome interferences takinJ 
place with the normal operation of these road transport services. Shill-
larly, in Madras there has recently been a move on verY much the same 
lines. An order has been issued authorising the Commissioner of Police 
or the District Superintendent of Police, if he has reason to believe that 
any lorry is overloaded, to withdraw the licence from the driver and 
to suspend it for a period of three months if he finds that in fact that 
lorry is overloaded. There is no adequate provision for weighing 
machines and one knows from experience the harassment to which that 
kind of order may give rise through the subordinates of the police services. 
These are some of the things that are happening already in some of the 
Provinces. I could mention many other instances but I do not want to 
take the time of the House as there are other IIpeakers. My argument iii 
this. Before this or that recommendation is put into effect, what we ask 
tor is that there should be thorough consultation, not only with the Local 
Oovernments concerned but also with the interests intimately connected 
with road development and road transport. Our experience of consulta-
tiOll in the past has not. been too happy. I have again and 8gllin. in tbis 
House, urged that important measures in this connection should have 
received much more consultation than they have received. A particular 
case in point is the Bill that was introduced in this House reccntly tl) 
amend the Motor Vehicles Act. I understand that that Bill has been 
dropped and that a new and much more compreheDSive one i. fottheOln.ing. 
All we want is that both the Bill and the recommendation. of the Wecq. 
wood COllJmittee report shall be placed before the Transport Advisory 
touncil,-whiCh means the J ~  of the Local ,~ 
and before the representatives of the motor trade and the road traUaport 
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industries. This should be done, if possible, befote the ~  is. introduced 
in this House. I am perfectly sure that if t.hat is done It WIll. ensure a 
very much happier and smoother passage for one of th.e most unp?rtant 
pieces of legislation which Government have undertaken m modern tImes. 

Now Sir that brings me to the fifth paragraph in our particular 
~  ~  that is the recommendation concerniug the amalgamation 

of ~  In Chapter XIII of the Wedgwood Enquiry Committee's 
report there is a recommendation that there should be, no further 
amalgamation of railways, that is to say, there should be\no further 
exercise by Government of their option to take over the Company.managed 
lines, until the end of 1945, to give the Federal Railway Authority an 
opportunity of consolidating its position. We are not expre9sing any view 
on the merits or demerits of any particular form of ~ , bllt 
we do not agree that the question of Government exercismg its option 
should be postponed until the year 1945. Our recommendation· is that 
these contracts with Company.managed railways should be dealt with as 
and when they expire. 

Now, Sir, that brings me to the last recommendation in our amend· 
ment and in some respects this concerns subjects which are perhaps the 
most important in the report. My Honourable friend, Mr. Satyamurti, 
ha& dealt with this, and all I should say is that they really merit an entirely 
&eparate day for discussion. It is important that the Provinces should, 
if possible, be aided in their programmes of nation.building services. On 
the other hand we hold that it is equally important both for the Provinces 
and the Centre that the railways should be placed upon a sound financial 
basis and that the stability and credit of the Centre should be maintained 
at as high a standard as possible. If there is no stability there it will 
a1lect the Provinces. Therefore, we shall oppose any proposal which does 
affect the stability and credit of the Centre by reason of the financial 
position of the railways. Sir, the report is not a report to be thrown 
into the waste· paper basket; it is a report to be ·studied. Many of its 
recommendations are recommendations that have been made by competent 
railway officers in this country for many years ; and, because that is the 
case, there is no reason why it should be jettisoned. In fact the views of 
many authorities in this country have been reinforced by this report. 

Before I sit down, I should like to pay a tribute to the, statI of the 
r'ailways during these difficult years. I would ask the House to listen 
~ these ~  In the year 1936.37, i.e., the last financial year, the gross 
Illcrease 10 revenue was 4.83 crores and in the same period the decrease 
in working expenses was 64 lakhs. I would ask the House to pause and 
~  ~  these figures mean. Whereas in that year there was a gross 

~  In revenue of nearly five crores, there has been a decrease in 
wurkIng expenses of nearly tth of a crore. That is an achievement worthy 
ofo very great praise and I hope this House will not hesitate to pay that 
trIbute to the staff and services of the railways who have been passing 
through such a difficult time. 

Sir Muhammad, Yakub : Cannot you include the name of the Bail-
way Member also' Perhaps you cannot. 

1Ir, ,P .•. lames: I am at a loss to understand my Honourable 
friend '8 . interruption ; it seems, asO usual, to be entirely irrelevant. I 
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would ask the House to consider this amendment of the Group to which 
I belong. It is in general terms; it is comprehensive; it leaves many 
matters to be carried out by the executive. It places a definite restriction 
upon Government in carrying out matters of important policy until 
further consultation has been achieved in various ways ; and I think it is 
lUi amendment which should commend itself to all sections of the House. 
We are not able to accept Mr. Satyamurti's proposal because that deals 
only with particular aspects of the Railway report; and, although it comes 
from the Public Accounts Committee, it deals more particularly with the 
somewhat racial aspects of that report. But our amendment, on the other 
band, leaves ample scope for development in the future and does place a 
check upon the authorities in carrying out those recommendations of the 
Report which deal with policies and on which we lay great stress, and I 
hope, Sir, that the HOWIe will accept our own amendment. i.,. 

Mr. Lalchand Navalrai : Sir, I must at the very outset say ..... . 
The Honourable Sir Saiyid Sultan Ahmad·: On a point of order, Sir. 

'rhe amendment of Pandit Nilakantha Das is still there, and unless he wants 
to speak ..... . 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Unfortunately 
before the Honourable Member stood up, I called Mr. Lalchand Navalrai. 

The Honourable Sir Saiyid Sulta.n Ahmad : I am prepared to speak 
now ..... . 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honourable 
Member will have the next chance. 

Mr. Laloha.nd Navalrai : Sir, I must at the very outset say, that we 
are at a disadvantage on account of the procedure under which this debate 
is carried on. When a motion of this character was brought forward, I 
f!xpected that the Mover of the motion would express his own views in 
the first instance on liuch an important matter as this. . . . . . . 

The Honourable Sir Saiyid Sultan Ahmad: I am very anxious to 
place before the House the views of the Government at the earliest oppor-
tunity and if my Honourable friend will allow me to do so, I would be 
very pleased. 

Mr. LaJohand Navalrai : I understood at the beginning that it was 
alTanged that we should speak first and then you would reply. 

The Honourable Sir Saiyid Sultan Ahmad : No. no. 
Mr. II. S. Aney : Sir, when this question was raised in the morning, 

WE' were given to understand by the Honourable the President that accord-
ing to certain arrangement the ReHolution was merely to be moved without 
any speech by the Government Member, and that Honourable Memben. 
were to move their amendments and also wit.hout their speeches. On 
account of the alleged arrangement, the amendments were also to be 
moved without speeches, and when these were moved in this manner 
a general debate was to take place. In fact, that was a very incon-
v(lIlient arrangement, but as the arrangement .was made, one did not 
like to take objection to the procedure suggested. But, Sir, it is certainly 
IUlfair to the House that the Government Member should remain silent 
without giving the House any inkling of his own view on this Report. We 
are' here to give advice to the Government after knowing what their 
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intentions are in the matter. That we should advise the 'Government 
~ ,  knowing Government's own ~ ~ on: the Diatte( ~ ~  they 
are placing us in a very awkward pOSItIon. However, SInce the arrange .. 
ment was suggested, we accepted it, and if ~  Government Member reallJ' 
wanted to make a spcech, he should have saId so when he rose' to make hiS 
motion. 

Mr. Deputy PreSident (Mr. Akhil Chandra ~  .: So ~ as ~  
point of order rail'led by Mr. Aney is concerned, I thInk In all faIrness }t 
should have been raised when that arrangement was ~  I don t 
think there will be any difficulty in the matter. As soon as Mr. Lalchand 
Navalrai re!lumes his seat, I shall call upon Pandit Nilakalltha Das to 
make his speech if he chooses to do so. ' 

Mr. Bhul&bh&i I. Delai : May I say, Sir, a word of ('xplanation , 
As Soon as the three Movers of the amendments had stated what they had 
to say, I understood that the Honourable Member in charge would then 
state the views of the Government as regards the different provisions ; it 
might have been an error of judgment ..... . 

Mr. Lalchand NavaJrai: Sir, I must make it clear that I never 
iutended to make a personal grievance against the Railway Member, but 
I must repeat that we are at a disadvantage to place our views on the 
subject before the Railway Member has done so. This Report has come 
through the Public Accounts Committee, and, therefore, there was the 
opinion of the Public Accounts Committee before the Government, and it 
would have been only fair that there should have been some answer 
furnished or some arguments advanced to convince us that the Deport 
is right. I thought the Honourable the Railway Member would himself 
feel that this would have been the proper procedure. I,am sure he wiU 
~  me when I say this ..... . 

The Bonoun.ble Sir Saiyicl Sultan Ahmad: Sir, I protest against 
tbis. I have been telling the House that I was quite prepared to make a 
speech before my friend made his, and he is now complaining that I did 
not get up and speak in time. 

Mr. S. 8&tyamurti : Why not speak on the merits of the question , 
Mr. Lalchand lfavaJrai : Sir, I never intended to cast any aspe1'l!ions 

Oll my Honourable and learned friend ; on the contrary, I feel well of him, 
becanse I feel that he has made a good beginning ..... . 

Mr. S. Satyamurti : Then give him a chancl' to speak. 
Mr. LaJchand Navalrai : But though I do not want to flatter him, I 

think he has already shown himself worthy of the honour but we have 
to see hO\v he does in the future. ' 

I I'Ihall now come to the speech made by my friend, Mr. James. I 
have a regard for Mr. James and also for his legal acumen. But today 
when he said that this matter was not within the purview of the Publie 
Accounts Committee, I was tempted to tt'll him that he should have 
tbought over the question again before expressing his view. The func-
tions of the Public Accounts Committee are known to all. r am sure he 
bas worked in that Committee also. One of the functions of that Com-
mittee is t.o see that the money which is budgeted or ~  is given to the 
Government to spend is properly spent and properly accounted for ..... . 
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1&. P. B. James: After audit. 
irr.talchand N&valra.i : Anyway, I find that the reference to the 

Expert Committee was to examine the position of the Indian State-owned 
R-Ulways and to suggest such measures as may, othet"Wilt, than at the etpense 
of the general nudget. If the Ctlmmittee has been appointed to go int:> 
certain methods to find out how the income should be increued, or how 
it should be spent, and if the Public Accounts Committee scrutinises the 
~  of the Committee, to say that the Committee sl\ould 
1l1&ve no voice at this very early st.age and that it is not within their pro-
viuce to do so is wrong. It is surely within their jurisdiction. Coming 
to the point. whether this report should be accepted or not, I submit, 
firstly, that this is a report of certain so-called experts who have been 
nnported from outside to come and make a report. They are ~  
who have no knowledge of Indian conditions and they themselves admit 
it in the first page of their report, where they say : 

•• The Commitee, who had DO previoU8 knowledge of Indian conditions, were 
aeeomplUlied during their tour round India by Sir Raghavendra Rau ...... " 

Therefore, we have before us a report of persons who had no previous 
knowledge of Indian conditions. The' officers who accompanied them were 
110t associated with them as Judges, but these three men were the Judges. 
The offieers who accompanied them could only give a biassed accounL 
because they were the very persons who had been carrying on the 
administration which was to be tested. Where were the persons to put 
the other side of the case Y Therefore, I submit that those omcera were 
mere witnesses, but the Judges were those three men who came from 
outside. If some Indians had been added to the Committee as real mem-
bers, there would have been a better report. I must say that a bette!' 
report at much less expense could have been made if men had been selected 
(tom the Railway Department and others-I do not mean to say that the 
JUUges should have been had from the Judicial Department. My submiB-
,"ion, tM.refore, is, that the report inspires no confidence in us. 

There are many circumstances which I can show to the House in 
order to prove that this report is not acceptable. In the first place, the 
Committee have not produced any facts or figures to 8upport their com-
parison method but accept what is said to be going on here in India as 
being correct. For instance, they compare the wages and they say, after 
eonsidering the wages here and elsewhere, that the wages that are paid 
there are not on a high le,'el. But they have not produced any facts or 
figures as between United Kingdom and other forei(m countries. A gang--
man here in India starts on Rs. 13 and goes up to Rs. 16, whereas one in 
England gets £4 to 5, that is to say, equal to Rs. 55. Yet, they have muCie 
a recommendation that tile pay of tht' higher officers who are at the top 
should not be touched. But with regard to the subordinates, they say, let 
the matter be considered further to see if retrenchment can be made. Is 
that fair' Is that a report which the 1I0uI!e wonld accept' Then the 
very sad feature of this report is the racial aspect of it. 

lIIr. Deputy President. (Mr. Akhil Chandra Datta) : Order, order. 
a P J( Although there is technically no time limit, still to have 

. . a proper debate, may I appeal. to the Honourable ¥em-
bel' ,!ho ~ ~ in. f088e8sionot the House ~  his speech now, 
espeCially lnVleW 0 . thefaet that the· Leadet of his Party had acoepted 
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[Mr. Deputy President.] 
that arrangement. I am not giving a ruling, I am only' apl)eaiiJig to 
him. 

Mr. Lalchand Navalrai: I accept that arrangement, I respect the 
view of my Leader. May I know how much more time I have , 

Some Honourable Members: You have finished your time. 
Mr. Lalohand Navalrai : I will try and finish very soon. I do not 

think 1 have taken more than fifteen minutes. This racial leaning is con-
tained at pages 29, 38, 30 and 45 of the report. "\ 

Then, Sir, I do not agree with them as regards the divisional system. 
Public opinion has pointed out for a long time that it is a ruinoUs system 
ot administration. There are too many officers and it is not economical 
at all. Then we know how the selection boards arc working and how 
nepotism and partiality prevail there. We have discussed this question 
several times in this House. I would submit that this report is such that 
it should not be accepted but I do agree with Mr. James with regard to 
011e chapter being accepted, with regard to incivility among the ~  
staff, including some of the higher officers towards the travelling public. 
There is so much of dishonesty and incivility that Government should take 

~  at once. Recently a case happened in Karachi, where a very 
respectable man was insulted, with the result that the man had to go to 
Court against the Group Inspector and ticket collectors. The magistrate 
made some very strong remarks against those officers. So far as this is 
concerned, I hope the Honourable the Railway Member will take up the 
matter at once. With these remarks, I resume my seat. 

P&!I.dit Nilakantha Das : I understand the House is impatient to hear 
my Honourable friend, Sir Sultan Ahmad, as soon as possible and many 
pt'rhaps expect that he will end his speech by saying that he has nothing 
to do with this report. It is really a horribly useless mass of printed 
mattel' and we have been subjected to the punishment of going through 
it from the beginning to the end. Not only it is useless and as has been 

. described by my friend and Deputy Leader, Mr. Satyamurti, it appears 
to be a device to create a situation to put the Indian railway business 
perpetually under the tutelage of English industry and English talcnt. 
There is in fact nothing else in this report. While the authors yet appeal' 
to be impartial and point out certain defects, it is surprising that they 
ulmost at every step recommend that talent and experience from Great 
Bl'itain should be imported. What do they mean 7 What" does this 
Government mean T Are they not really ashamed of placing such recom-
mendations before this House 7 This English G<lvernment has been 
going on for over seven generations in this land and this railway ~ 
has been going on for four generations. Do they consider that India ill 
full of men of the Neolithic or Paleolithic age or even orangoutangs fOl' 
whom they are here to perpetually create favourable environments for 
geological ages, so that these primitive creatures may progressively evolve 
iuto men' What do they mean 7 It is really exasperating to read that 
English talent should be imported for our business I 

" , Of what" uSe has been English talent so long' In spite of four 
gtinerations of English talent, there is corruption and incivility every-
whet;e. Your Agents and Mechanical Engineers were "and "still". are all 

~ , ' , ! .. 
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Englishmen. From the evidence of the Tata Company before the Tariff 
Board, I can prove that the Jhelum bridge was planned in such a ~  
t1tat the sections could not be made by Tatas. Of course the sectIons 
could have been changed a little. The Tariff Board admitted that it ~  
wrong. You have got technical experts and there are recommendatlOlls 
tliat more men should be imported from outside and from Great Britain. 
EYen for advertisement and propaganda you want men from outside. I 
have read the whole report and though at places they may appear to be 
impartial tlley are no better than the man who planned the Jhelum 
bridge. 

I fear that Government do not mean business, do not. mean what they 
profess. That is why I have put in this amendment in clear and con-
structive terms. My amendment is the most effective amendment. In a 
\vord it means : be economical by simply eliminating waste, and make th 
business Indian both in spirit and form. Corruption will go. Incivility 
will vanish. Let our people feel that the business is really ours. I do not 
want to go into my amendment item by item because that will take much 
time. It is self-explanatory. 

But to bring out my points more cogently I shall draw your attention 
t') certain remark!! of this Committee to show how things are going on 
even today. I know there is nothing peculiar or important in their 
suggestions or remarks. There is my Honourable friend, Sir Sultan 
Ahmad, an unadulterated lawyer of a city and I am here in the ~  
of my friend, Mr. Sri Prakasa, a simple, honest villager. I think ir 
both of us sit for a couple of days in one of these Committee rooms of this 
Chamber, we can draft a much better report than this with the informa-
tion already in his possession. What is new there in this report' Still 
they have said : 

" Every eapital scheme has to be justified and should be limited by reference to 
the narrow resoureell of the country and not by the \,ractiee of richer or more rapidly 
progressing eountriell. We eannot help feeling that, m the palt 1Ifteen yearll, stationll, 
worbhops and manhalling yards have often been built to be the laIIt word in railway 
teehn.ique rather than on a eareful. ealculatioil of probable requirementa, and that 
presbge hall perhaps counted for more than prudence. It ill ~  worst feature ot such 
overgrown seRemell that they eontinue to burden the railwaYII with 8J:e88live eOlts 
of maintenance and operation quite apart from the eJ:celllive intereat charge involved. 
Wt. have felt that there is perhaps 80mething of the lIarne laek of proportion in the-
importnnee attached to the improvement of the amenities ot lIrat clQIIs aooommodation 
in a country ~  about 92 per cent. of the pasllenger revenues come from the lower 
clalll traveller." (Report, page 43.) 

What is being done even after the consideration of this report 7 
.\part from the air-conditioned coaches which were undertaken last year, 
ill this year's programme the Railway Finance Committee have passed 15 
higher class coaches for the North Western Railway. 

The Committee have said that ten per cent. net profit should be 
the basis of all capital outlay. If it is not so on calculation no capital 
expenditure in future should be undertaken. Now, what are these foreign 
technical men, foreign Agents, and others doing' In the name of develop-
ment we are going to spend ten Cl'ores on a new line in Sind and the 
calculated income is .5 per cent. I refer to the proposals contained in the 
Uailway Finance Committee Proceedings, (V-olume XIV, No.1, page 3). 
The Railway Board suggest that the Sind Government ahould guarantee 
three per eent. outturn. But this Railway ~  Committee say, 
that the minimum outturn should be ten per cent. of the capital outlay. 
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[Pandit Nilakantha DaB.l 
'tlten, let me refer to purchases. We are always pressing in thie :H61l1:io 
that purchases should be centralised and it is for this purpose that on the 

~  of the IndWltrial Commission when tbe so-called ~  
4£ 1920 began that we started the Indian Stores Department. There ahl{1 
\ve are having the same progressive expansion as we are having towards 
Ihe self-government. Now, what is the position' The Industrial Colli-
mission 'smain purpose was that it should be centralised but it bas not 
yet been realised. This Committee also definitely recommends that 
purchases should be centralised in the Indian Stores De'Rartment. Bu't 
our foreign Agents, mechanical engineers and all men who are expert in 
railway bWliness still find a loophole and they tell us : " Oh, there are 
Company-managed railways and they cannot be compelled to purchase 
through the Indian Stores Department because there is the· contract in 
the way.". If there are such contracts with any Company-managed Rail-
ways, then those contracts are not only against public poliey, but against 
business morality, and should be considered void. Or such managements 
ihould be purchased at once and at any cost. But instead of that, it is 
being proposed that they should not be touched and perhaps more State-
managed Railways will also be given to the Companies. Perhaps that 
is the proposal of this Committee, I do not say this proposal is recom-
mended in so many words. But that seem·s to be the intention. At least 
existing Company-managements should not be touched till 1945, whereas 
it is' these Companies which have created this situation in this country, by 
~  waste, squandering and robbing the Ipdian taxpayer. 

Regarding these purchases again, I shall give you One instance. There 
is one item in the railway purchase that is called' Advance grant for 
general purposes stores '. I refer to page 5 of Volume XIV, No.1 of 
the Railway Finance Committee's report of this year. This advance 
purchase is to be generally purchased from England and all the purcha&'8& 
art: to come from outside India. Order for this purchase is given in 
.advance of two years or at least a year and a half. During the year 
1929 or 1930 this was placed before the Committee. It was then 80 lakhs. 
But objection was raised as to whether these things can be purchased iu 
[nelia. Then it was said that the Assembly had passed that this sum 
should go to England without further scrutiny. But it Was scrutinised 
~  the allotment Was substantially reduced. The reduced sum was about 
lG lakhs. Now, our purchases have been reduced as we nave no money 
t.o be very lavish in new undertakings. Our stores purchases item which 
was then roughly twenty crores has come down to about ten crores. But 
this item of unscrutinised English purchases last year was 110 lakhs. I 
asked why the amount had been increased to such a sum and we demanded 
that a list of articles of these purchases should be given so that we may 
be able to scrutinise whether the requirements can be made available in 
India. That was promised but t.he money went to England. Then, this 
year the amount came to Rs. 125 lakbs and we had a memorandum. The 
memorandum is printed in the Proceedings of the Railway Finance Com-
mittee (Volume XIV, No.1, pages 6 and 7), and it shows that even articles 
like lavato17 fittings, roof tanks, hoacs, rubber and canvas, belting, fiu 
camas; Indian Railway seats, cushions and pads and twine; crackel''' 
and cutlery ; paint, varnish, enamel. paint brushes; waterproof capes 
and caps, etc., which can either be. readily purchased or can be ve17 eui!y 
:nade ,available in India were not purchased here. I d.relaY if proper 
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scrutiny is made more than half of this money can ~ ,  be devoted 
to ~~  of ~  readily available, e.nd then with the' ~ 

~  industrIes c,n elthe!' be encour-aged or made to come Into 
bfling. But no ; we'are to give ~ this ~  of ~  125 lakhs with. OUi' 
eyes ~  and this is how ~  talent in ~  ill ~  1 
do not think my Honourable friend over tllepe is :resllonsiNe f-or aH this. 
He deals with papel'S. He will see in the papers tltat these tlliBga .Bnot.. 
be purehased in India, al!ld like a lawyer. he will put his ease before us. 
1n the face of all this you SIllY that you would bring people from BD.gMad 
tb set them over our heads to rob us perpetually in an atmosphere of 
ISGl'ruption aad incivility to our people, and ~ ONate II! pel'Dlanent aituatioa. 
w1aem experts from abl'oa.d will oome and II&Y' : I' ~ you CIA Jtiveowy 
w.hen you bring people £Tom England ". 
In their propesals fOIl eco:aomy the committee indulfe in speouIa-

tive results of some more i1!l.itial expenditure which has been proposed."': 

lIrIr. pe.pUrty ~ ~ (Mr. Akhil Chandra Da.tta) : ~  ~ appeal to 
th,e :S;onouJ,"ab!Ei ~J,  to ~  ~ ~ , 

Pa.udit Nilkantha Du : I· will inish in a minute. I nevel" take 
undue time. Even my Honourable friends of the European Group 
couJd not find materials in the Report to give an amen,dmenti more 
J,~ in gemeJ,"al teJ,"J;ns. T4ej.r J ,~~~  lJI,elftllll ~  ~  
a.l'J,"u»gement foJ," ~  , ~ J, ~ and ao.me itema of agend" ~  
further committees 8,ll,d JJ ~  From this I propose that my 
~  sliqJ,J),d lie v,ry. ~ ~~~  ~~~ ~ ~ ~  The , , ~~ 

~ J,  .shQ'QId Q.,. , J , ~  ~  p1¥'.e sho.gJ.d be ~  
t9.' ~~  miniJ,uum at;l.dt ~ purchl\BeS s};t,(I)uld b.e J:Da4e ~  
Indian Stores Department and if ~ ,  is want of Indians, you sb.ould 

~  them at once fqJ," 8,11 jpbs requifcq. If there are 8,ny thing". 
wl;l.ich cou,ld be ~ .i.n. India, you must get ~ manu,factund ~ 
lIldia. ~  IQcomo.tives shoul,d, \)e JJl"de in India.. We have special 
f'Qtories f()r repairs al.ld for wakiug· other stocks.. I can. ~ ,  

to. you veW ~  that \Jroad, gauge locomotives CQuld be ~ ,  
factured in IQd,i".. But:[ ~  time tl). dea,l with this ip gre"t , ,~ 

,"ou have got 5,300 locomotivell toclay, and the life of a locomotive in 
ordinary use is a5 years. Now you are having inteasive use of the 
locomotives. Say, the life will now be 25 years. Then, ordinarily 
you &fsexpeeted to require a li1itle ~ J  2OOB.G. locomOtives every 
~  If thAl trade ~  up and business improves> and there are new 
ca,pital undertakings, then you Nquire much more. You must gradu-
aij'y train Indians and acco.rding to this plan you can man the entire 
department with Indians within tllree years. Then corruption will 
gQ, the road problem will be put in its proper place and the people 
should feel that the railways &lie their o,wn property and their own 
business. I hope with. this outlook and judged by this criterion my 
amendment will be Ilccepted by the House. 

The Honourable Sir Saiyid ~ Abmad : Sir, it will take a few 
~  to get Oval; the hillu;ity ~ by the lait speakelT, but J will 
tr'y t.e) be as short as pOHSible. At the same time the report iii so 
impolltant and th.<, discussions on it have been 80 vety constructive and· 
useful that it will not be proper for. m.e to igoore allY criticillm of Il 
~  character w.hich has been ~  on the ftoor of the House. Sir, 
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[Sir Saiyid Sultan Ahmad.] 
I heartily welcome this early and fairly full discussion on the Railway 
Enquiry, ~  report ~  I do ,~ ~  ~ exercililing ~  
.mds of a large section of IndIan p,ublic opWlOn ,lD thIs country amcs 
it was published. 'l'he more so, because I tl\ink it is time that some 
pronouncement on behalf of the Government should be made upon it. 
I ieel happy that it has given me the opportunity on behalf of .the Gov-
ernment to express t.heir views, at any rate, on some of tile most 
important findings of the committee., But, before I do so, I should 
like to make a few preliminary observations and the first\that 1 should 
like to make is, in IiIpite of what has been said. by my HonoUn.ble friend, 
Mr, Satyamurti, to pay my tribute to the committee who, at· 'great incon-
¥eDience to th6lUSelves, came over to thia country: ;and tried 'their best 
to come to SOUle salient conclusions and ,make. recommendations. J 
do not agree that the report is .one which ~ be thrown into the 
waste-paper basket and I llopethe. House will 'share. wiUt 'Die, . if fOJ: 
nothing else, as a matter of indian courtesy, for which we are famous, 
the debt of gratitude which we owe to them. . 

Some llo;uourable Ilemben : Oh! Oh! 
The Honourable Sir Saiyid Sultan Ahmad : Weare grateful to them 

for the work they have 'done. Sir, the House' is aware that the rail-
ways in India are extremely big concerns. and. require most careful arid 
technical and financial handling. I ~  that expert's advice is 
extremely necessary and valuable, but it must also be conceded that 
as railways exist to serve the public, the public at large are also entitled 
to have their view points considered. (Hear', hear.) I suggest that 
unless the administration anel the public' co-opera.'te with each other no 
railways in the world can be 'a success, commercially or otherwise, and, 
thel"efol'e, it would not be detractihg from the value of the repert itself, 
which in my opinion is high, if the Government accepted. the public point 
of view or allowed their own policy to prevail against Some of their recom-
mendations. I again repeat, and I hope it will be accepted by the House, 
that Sir Ralph Wedgwood and his colleagues are entitled to our warmest 
thanks and gratitude. 

Sir, coming nearer home, there is another body who is entitled to 
our appreciation, and that I say in spite of what my Honourable friend, 
Mr. James, ~, and that is the Public Accounts Committee. (Hear. 
hear.) In their report on the railways theY' ha,ve devoted a good deal 
of tht>ir time to the consideration of this report. Whether they had juris-
diction or not. it is immatelial to roe. Government always consider and al-
ways welcome well-thought out and wel1-considered opinions and even where 
we disagree from them we do so after giving fullest weight to their 
opinions and only when in the discharge of 001' responsibilities we feel 
that we roust come to a different conclusion. 

I have also listened to the debate today and to the speeches of my 
Honourable friends with Ilreatest interest and l am sure Honourable 

~  in ~  Honse will haye realised that it is exceedingly' difficult, 
almost ImpossIble, for the Government to come to definite conclusions 
uptln all the points that have been raised either in the report .. of the 
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Railway1j}nquiry Committee or in the Public Accounts Committee report 
orin the suggestions that have been made 011 the floor of the House. . . . 

B.\ving paid these compliments which are fully deserved;. may I be 
permitted,. Sir, to refer the .House toa ~  in the report which 
has also been used by the Public Accounts Committee in their recom-
~  to u.'I and in the amendments movedt They 8&y in ~ 

gr",ph22.: 
. "Our general IUl'Vey of the: IndiaD State-owned mIlfaY' from 19114 to 1936 

IlhaW' ·that their, financial result. are better thaD thOle of, other comparable railway 
8ysteql8, whilst t/leir operating atatistiea indieate that there hal been • BubatB.Dt1al 
advan('(' in efficiency aDd economy of management linC8 the depre8sioD bei'f:in in 
]930." . ' 

My Hnnourable friend, Mr.' Satyamurti, used this paragraph tf? 
resist a recommendation of the Committee, but I think and suggest tJi'ai' 

~ r.emarks haverealJ,y a different but signiflcantmeaning.They 
carry witll thEl.m a most handsome compliment to those who. are at the. 
head of· ~  , ~  . railway ~  apd. to tl).e Railway Board 

~, ~, ~  and: supervision have brought about. this 
~  encomium. . 

Sir, I 'will 'now proceed to deal with some of the important· re'com-
me'naations and I will beat in mind the criticisms of the report by my 
Honourablef'rierid, Mr. Satyamurti,by'my Honourable friend, Mr. James,. 
and my Honourable friend,· Pandit Nilakantha Das, and I propose, as r' 
said before,'only to denl with some of the major and important points. ' 
I 'must also say that the conclusions that I have arrived at on these' 
importantmatterli are after consultation and in full agreement with tliB 
Ra.ilwa,y Board. I will take up these issues one by one. 

The Railway Inquiry Committee, while recommending the strength-
eni11g the eommereial sidecof the raihvays,-a recommendation with which 
we all agree,-proposed the appointment of a commercial manager and a 
commercial st.air on aU the TailWUYS and they suggested that such a man 
.houldbe imported, in the first instance, and active steps taken to train 
others to work under their guidance who may be able to take their 
placeS in future.· Sir, Government have given' the fullest consideration 
to this important question and while weleel that new additional posts 
for the development of commercial departments of railways will inevi"' 
tably be neCelisary, Governnlent are definitely of opinion that the neces-
sity. of importing people from outside for this purpose does not exist at 
all. (Applause.) We are satisfied that the object which the Railway 
Inquiry Committee had in view can best be fulfilled by appointing suit-
able recruits from India who will be in touch with commercial and trading 
interests. Experiment!! already made on some of the railways in India 
have been attended with conspicuous success. 

Sir, the Inquiry Committee have made certain recommendations in 
connection with the subordinate supervisory technical establishmpnts 
and the gazetted posts in the mechanical engineering department. This 
was a subject :mattp,r on \vhich my Honourable friend. Mr. Satyamurti, 
dwelt at length .. The remarks I have made in connection with the ,eom-
mercia.I ~  the ~ ~  manager hold equ&:lly good in: their cues. 
(Applause.) And I agam lIke to a.c;sure the House that no recruitment 1n 
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~ , ~ ~  Sultan Ahma,d. ~ . . 
these'p()ati an,<\ those I ha ~ already ~  to, will. be made, from ~  
until Government are convinced that swtable recrwts cannot be obtained 
i» this 001imu.y. I 

Sir, the Inquiry J ~  have ~  the appointment of 
a Prel!8 Liaison otHcer with adequate staB to constitute what may ),)e a 
railW'ay information office, and the ~  recommended the apPoiBf;i. 
ment of a young and enterprising British journalist to take over tk., 
task ~ ~ ,  this ottica of the RaUway B .. rd. Here qain Govern-
lIumtare fully satisfied taat aany a young ad enterp1liaiaag India 
journalist, fully capable of organising an office of this kind;, can easiif 
be found. (Applause.) 

~  this stage, Mr. ~  (The :ijonour.able ~ AbdW-- RalUm) 
~ , the Cha,ir.] 

Sir, the Committee reeommend thai· tlle statistic a:! o!icer,.Ji1ou.ld h 
remstated! in tlte Railway Board".' omoe. After giving my ful,lest COD-
sideration to this, question, I have come to the conclusion that it is a 
necessity. The statistical department of the railway will be a technical 
department in which the experience of railway statistics is absOlutely 
es.sei:tljal. Having satisfie,d myself on thAt point I have COll¥l ~,  the 
~  that i\Jl. office:!; of this kind is an absoluie neceSliity. I bve 

also <lome to the conolusion that we should try to find a suitable person 
fqr. this .i?1J..\"POSfl in India. But if one i.s nQt ~  be fOllUd haN ~ will. 
PlU'ely as a temporary measure, Bay for two years, b"inc. out SOD)eone 
f:rqp! outside who will not only orglWise this office· but , ~  ~  tJ:a.in 
~  Y:O)lDg men to tak,e his place fI(.)OO after he g.qes. 1, ~ ~ 

repeat that I want it to be A ~ \In.d.t'orBtood that if he is imJrOrtod .. 
all, jt will be only as n temporary measure . 

. . Sir, the Railw.ay Inquu'y Committee have made cel"iain l!eoommenda-
ti,onf\ with. reFll>cct to, the need jw adequate depreciation aDd: J ~ , 
~~ , and iluggtlst.ed that railways should no longer be looked to 888' 

~  source o.f revenue for the relief of general taxation. . It is a 
vCfry important ~  and DlaY' have far .. reaching ,conseqaeuees.' 
While ,there can be no doubt that 00, the basis oirailways in this OOulltJt 
beiug st.rtc.fjy commercial cQ.llcerns lIluch could be urged ill fa'V:OUlI' of 
the view taken by the ~ , on the other hand there may be other 
equally serious ('onsiderations which aannot be overlooked when dealiag 
with the sllrplus profits of the railways. It is, however, impossible, 
and I hope Honourable Members of the House will appreciate it, for 
Government to come to a final decision without giving the fullest con-
sideration to a.U the implicat.ions involved. But I wait 110 make a pro-
nouncement (\u behalf of Govcrnment. with all the responsibility that 
I can commaud, I would like to say without the slightest hesitation 
that whatever Dlay be the tiual decision of Government in regard to the 
disposal of any railway surpluses that may accrue, the amolUlts paya.ble 
to tl\e Provinces under the Niemeyer re}>Qrt will be fully met aDd ~ 
made in it strictly, honoured.. ~ are anxious that any .mja.. 
apptehensio';' and u.neasiness that there may cJI;iat 011 ..... is ma.tter shouid 
be oomp.etely removed. Government are fully aware of the anxiety with 
~  ~  Provinces look to the Cen.tre for assistance, ~  I d.9 hope 



that this statement by me on the tloor of the Houle will ease ~  
an4 the apprehensions in the public mind will be completely removed. , 
,; , ' '" t 

~ , 'Sir, while I am on this point, I should like to 8:Jpress ~  great ~~ 
fieotion, a gratification which I am sure the HoWIe will also Ihare wlth 
me at the encouraging railway financial position at ,~  itl" ~ 
inunediate past. The gross tr/1.ffic receIpts for 1936-37: were 95.48 crorel 
as; agairtst 90.65 for the prcvious year, showing thus Iln'lacreaile or 4.8,3 
ctores: This was also mentioned in passing by Mr. Jaltles in ~ 
c1f: his observations. In spite of this increase in gross 'eai1l1ng8, ~ 
was a decrease in working eXpl'llIlell of 64 lakhs.Tlie working 8Xpendif 
Were 50.23 crorcs agaillst 50.87 m'ores in the previous year. Takibgi inM 
Mnsideration also tho miscellunt',ous receipts and cnarges, the net' ·'reVWu6 
was 32.01 crores against 27.40 in the previous year, that is, ~  til 
4.61 crores. 'The net sUl'plus, after mt'eting the interest ~ J  
th.us, 1.20 crores against a deficit in the previous year of 3.99 crores,' that 

~  bcttermcnt.in the net position was 5.19 crores..In relltard. to thQ 
present yea.r, thQugh the pcrmanent Railway, Member, Si:r, Zafr,uU.al\ 
Khnn, anticipatE:d a surplus of 15 lakhs only in the year 19;17-3a, it. ia 
my ,privilege to announce that the inl3real!e in the gross earnings· witl;Ji'i:t, 
tile last five months Qvel' the ~  period ·of last yeaJ;' is tw* 
crores and 60 lakhs. I do hope, Sir, that the House, when considering 
t'he question of what is being done by the Railway Administratioas in 
India, will remember how the expenditure has been cut down and, ~ 
earnings are growing. ' ","! .'0 

I now turD to another important ~ , and that i. 'the Bail-Road 
eompetition. The present position is that a' eomp'reheuiliverevlew: ,.,. 
th-e ~  relating to 'road transport has been prepared in the ~ 
of lndustries and Labour, and two offieers of that ~  
preiient on tour ~ tbe draft with Provincial Governntent!l/', '1m 
tlieir '!'cturn the whole' mattt'!r will be fut'ther examin6d by ~  Goven.;" 
ment 'Of India, and it is hoped that a Rill will be introduced in th ~ 
~  ot Del'hi. Before this, the BiU will be ~  to·'tlM 

TrarifJ}')ort Advisory Council. The Honourable the Member h;r'IddllRJ 
trieR and Labour has 'authorifJed me to lJ'tate that he is prepared to gi'WI 
the fullellt oppot'tiUriity to the representatives of the ttanspOrt:inite'reiA!, 
to represent t.heir pOint or view to him. He is, however, 'of ~ tNa' 
ihejoint meetiiJ'g of the Transport Advi!lory Cbuncil &1oldtbe ~ 
of the trade, as was ,.uggested by Mr. James In his speech, is 01 ~ J 
hit, practicability, alid in regard to it, therefore, I am not in :a' ~~ J  
tc) . give an undertaking on behalf of the Govemment.'· ~ "\) 

,.Sir, three ()r foul' very orucial and importal}t ~ ,~ ~ ~~~J 
by, the Rnilw.a,y Inquiry Committee in their Report, that if, in rQprc;l 
to short options aud amalgamation of Railways, t.b.eq\ltation whether 
~~ ~  &ihv.a!Y1l mould become ~ J  RaUwa",. ~ .tly_ 

Company-managed Railways should become ~  ,They ~ 
-m,doubtedly ver.v important questions lind really raise new issues. 1 
w!6'ttld'onlY'like'to assure the Honse th'8t the previous lIt.ateriienti 61 tJblic, 
made by the Government of India ()utside this ~ an(J illllO'OIl ttl. 
loor of the ~ will be fully ~ inarinil' V N ~ ,,, • 
.-tioDs.: ~ 1Ir'hole' matter Will 'begi'fe'rl tJiie' 'me8t MMa1 MIiIla.Hw-

['212LAD • 
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tJon; and, if any departure from the previous policy is ever contemplat-
Mlj·itwB,l;'not be given effect to wit.hout the fullest opportunity being 
8i:Ve.n to :the Legislature to cow;ider the same. (Applause from Oongresa 
~,  Benches.) 
~ .. ' 
. Sir, a sUggestion has been .made by Mr. James that the ~ 
-. of ·the Committee in Ohapters VIII and IX regard.41g measures to 
increase revenue. liJld rates and charges should be post!,>oned pending 
the result of a conferl'nce to be arranged between the ~  authorities 
aad the reprcRentatives of Qommerce, Industry, 'l'rade and Agriculture. 
I have at present DO carefully pre,pared or concrete scheme to .give effect 
to this suggestion, but Government shall give it their most serious con-
aderation, and hope to be able to give effect to it in som.e form or another, 

I should like: now to deal with some of the important points raised 
by my friend, Pandit Nilakanthn Das. I may inform him that our ~ 
tics in regard to the rolling stock show a marked improvement over the 
past ten years as do the figures for the cost of repairs. He himself is 
a member of the Standing Finance Committee, and will have every 
opportunity of Hcrutitlising any proposals for fresh objects. 

So far as workshops I\re concerned, tbe Railway Board have at 
present under consideration the concentration of specialised work in 
big workshops. 

1 have DOW to refer to a criticism in r(lgard to extravagant capital 
expenditure which, he haR mentioned in his amendment. 1 admit the 
justice of the 'criticism, but I feel that this House cannot be divorced 
from its responsibility for it as they themselves, I understand in 1925, 
approved a five-year' programmf' costing 150 crores. I must, however, 
draw attention to the fact that between 1931-32 and 1936-37, our last 
hancial year, the aapital at charge on railways increased onlY' by six 
erores, and I assure. the House that proposals for capital expenditure for 
the future will 1'8ceiv.e the .. most careful I;crutiny. It is a pleasure to 
me to Rtate that the F'inancial Commissionel' at present is my Honour-
able friend, lr1r.'Staig, and he seems to be a hard ,Dut to crack. (Laughter.) 
I have never claimed to be an economist, but I am glad that there is a 
Scotch in the .office.. (Laughter.) I can assure you that if the hard 
nut will ever ~ it wilt crack after having cut down the demand-for 
expenditure by at lCMt a few lakhs, and if he forgets to do what his 
country has taught him, my Honoul'able friend, the Finance-Member 
will never allow t.he opportunity to Illpse, Whether the expenditure is 
to be incurred on the north, south, east, or west, Or Iiorth-wt'Rt 9£ India, 
Whether it is in pursuit of a mendicant 'who is ftying away or whether 
It. ill for the l'eplaeement of bad and defective locomotives the Finance 
Member has got a very vigilant eye. (At this stage Pandit Nilakantha Das 
tnterr'IIpted.) Please let me go on, -. , ~ . 

, ,Our, ~  stores purchase policy is generally in aeeordane.t wjth 
tIM v.iewl'of:the CoIamittee. Each year railwaYliare purchasing Dore 
ef, t1aeil' ... ~  the, Indian Storee -PepartDi.ent,&D.d _111.61! ~ , ,preference is. given to the PVtU1a&e ot:' iDdigeDO. 

j,. 
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materials ; in fact, on various occasions a ~~  price preferenee is 
given in favour of Indian manufacturers. (At this r.age Pandit 
Nilabntha Das interrupted.) l' must ignore' my Honourable friend" 
interruptio,Jl. 

The Railway Board are examiuing the most suitable. ptethods of 
extending the research work already being done by the research organi-
sations of the Indian Stores Department IUId the Centl"al StanmdsOfllce 
of the Railway Board. These are in closest co-operation. 

My Honourable friend, Pandit Nilakantha Dll8,COftcluded themp-
port of his amendment by a reference to the training' of' IJidians botb. 
in India and abroad to ensure efficient management. ' 1 need perhfpl 
allude only in this connection to our 'ipeeial scheme for training MeehtiJ;. 
cal Apprentices for offict'rs' posts at Jamalpnr. They have a four 1e&l'l' 
training there and are then sent to England at the expense of the Gov-
emment for a couple of years. In regard to oth,er aspects of railway 
work, experience has not yet proved tbat special urrangements ,for train-
ing are necessary. My personal feeling is that there is plenty of 
material ~  available in India for such work without arrangement. 
being made for special training. In regard to subordinates most rail-
ways o.1fer facilities for practical and theoretical training by the taking 
of apprentices in their mechanical workshop,s. We 8,l'e, however, qonsi-
dering extending this system. ' . 

In view of the facts I have stated above and on the inadequate con-
, siderutioll I have been able to give to it, as' at presem 

'Z Poll. advised, I am inclined to deprecate my ~  
friehd's suggestion for a three years planned programme. . So far 'u 
it relates to exp,mditure, he, as a member of the Standing 14;nance Com-
mittee, will have the fullest opportunity of examining any proposals 
that may be made, and equally this House hat; ~ fullest opportunity 
of scrut.inising them at the time of the presentation of the Railway 
estimates. 

Sir, I do not want to detain the House any longer. I do not claim 
that I have dealt with all the remarks whicbare to ~ 'fmmd in the 
Report of the Public Accounts Committee or wit,h' all 'the remarks which 
have been made on the floor of the House. I han'!' taken the" most 
important criticisms which have heen made and on which decisions eould 
be taken, but there are a mass of extremely useful recommendations 
uiade by the Wedgwood Committee in their ~  and also a number 
of criticisms on the same made by the Honourable 'Members who have 
prceeded me. These will be considered in due course and it has beeD 
a great advantage to Government to have got all that could be said in 
favour of or against the propoRals. I will only conclude lItv remarks by 
impressing upon the lIousf> ~ the Government' of India are not only 
anxious to make the State-owned Raihvays in India a financial suceess 
but that th ey are determined to make tbem' in efficiency and econoDi7 of 
UW1I8ement, dIscipline and treatment <if thepeov1e whom ,they tuIrfe, 
far, lletter, ~  only better,. but far better .. than those 01 any CltJaer 
comparable ratlway sYKt.f';rml In the world ". The Oovernmeut ~ J  
are further anxjou8 that the railwnys, consistently with high itall4&rd 

. IJ "', 
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~,, ~~ ... ,~  continue to recruit and traln 'Indians lD various 

departments and' ~  ~ the railways, ~  that in times to come ~  
m"y ,be able to aLtam the hIghest places of tN.st, control and' responsi-
bilit,:n,; (A.pplaWle.) I 

,~~ ~ , ~ Ahmad : ~ desire to congratulll:te the ~  the 
RaIlway 'Member for the lUCId speech that he has Just dehvered. He,lWI 
reu<oved most' of the apprehensions which we on the opposition side 'had 

~  But there is.o.ne ~ , ~ , about wbicl;1, ,~ not quite 
pkar. My HonoUfable frIend liIal(l unequIvocally that the Niemeyer's 
... ward will be observed, that the grants promised to the ProvinciaI Govern-
llients will be given.. .But he did not say anything about the J ~  
()I,).924, whether it will or will not be observed. That is a point which 
~ J  has not come before the GoverllJDent of India for decision. 
v' Now, coming to my Honourable friend, Mr. Jame.s' remarks about the 
Public Accounts Committee. I quite, agree with him that it 'Was not the 
function of the Public Accounts Committee to review the Report of the 
Wedgwood Committee, but the Public Accounts Commit!ee is not to blamc 
tor that. May I jwst remind my friend that on the 3rd l l 'ebruary, 1937, 
I'asked the Government whether ,. the question of fixation of rates com. 
within the terms 'of reference of the Committee ", and the Government 
replied that " the terms of reference are almost e,xactly those which wer6 
laid down by the Public Accounts Committee", and then they sait! . that 
Jhe committee had been left to interpret them in any manner they choose '. 
,Tllis shows that this committee was appointed under the direction of the 
~  Accounts Committee and, therefore, it was not .. wrong for this 
Committee also to review the work of the Railway Inquiry Committee. 
The blame does not rest with the Public Accounts Committee but with tbe 
'Government who carried on the ~  of the Public Accounts Gom-
mittee in this way. Sir, we are on the eve of momentous changes in ')ur 
'railway administration, changes much more important thllll we had to 
face after the war in the year 1920. The lead given by the Acworth Com-
mittee was exceedingly valuable to the Indian administration. 'fhey 

,settled few important que.tions about the railway administration ; the 
IICparation of the railway accounts from the general accounts, the direct 
adJllinistration of the railways, giving more opportunities to the ~  

'. it.ure interest in the administration of railways and ~ ~ was the creation 
'Of the Department of Communications. Now, we expected similar lead 
,.from this committee but, unfortunately, the committee did not deal with 
.,important problcms which are facing us today. The report indicated 

~  statistical knowledge of the railways in the United Statt'.s, thorough 
,knowledge of the day to day administration of the United Kingdom and 
: Still'more thorough knowledge of the administration of the Indian Railways 
~  ~  indicated no knowledge of the working of the ~  in .other 
~,  ,It was poin!ed out by one of the speakers and admItted m the 
~~  itSelf ~  the conditions in the United Kingdom and also in, the 

't}.#iteq, ~~~ are very different from India. They have got ebormous 
~ ~ ~ ~~ ~  upon ~  we in India do not PORSeB8. ~~, , the oon4itlons lD other eountrles were really much more favou'rable tb' 1:1S 
~  )be" c9uditions in these ~  ~  _ hitport8.llt. ~~  "and, 'un-

fortWiately, there was no comparlSon m connection WIth thIS matter. Nbw, 
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I come. to the financial recommendations. The first thing I take is the 
, ~  fund.. 1 had becn prel!1Billg. on the floor of this House for the 
.,_ three years that $e amount which we lIet ~  for the depreciation 
ifu»d iaexoesaive.The figure of 11 60th of the caplta). at charge might have 
been arrived at in consultation with the Auditor General and the ~ 

~  .but looking into the 81liairs and finances of other countries, it 
is 110t justifiable. We ought to tak{\ the working expenses on repairs, 
maintenance and replacement during the last ten years and we should find 
out the average from thelle figures and set apart this amoWlt for main· 
tflnance Hnd so on. We budget at present 131 crOTes under the deprecia· 
· tion. fund and our expenditure in the maintenance. and repairs will be in 
the lIeighbourhood of ten crores. The amount we credit to depreciation 
fund.is so great that 'we have two working ratios one with and the ottrer 
without depreciation fund. One working ratio at present is 54.9 and the 
othel: with the depreciation fund which is 69.5. That is about 15 per ceat. 
·higher. Now, 1.ask the Railway Member and others interested in the 
railways to examine the figures of other countries. They have all got only 
one working ratio. 'I'here is no depreciation fund in this matter. I 
co.nsnlted Statisquegenerale de Chemins de fer de Mtmde where the 
statistics are given of !ill the railways in thi! world, I did not find two 
working ratios. Therefore, this figure of depreciation which is I16t 
~  is very luye and this is ~  intended to reduce the quantum 
of the profit in' order that they may avoid the payment of their obligation 
to gtJneral revenue.of one per ce.nt. of the capital at charge. 

Now, the nen point I take up is the question whether the railway 
authority like Provincial Governments should be allowed to borrow mODey 
direct from the public. I think that this analogy of the Provincial 
Governmeuts is not complete. The Provincial Governments are really 
responsiblt'. to the people of the Province. They have got a strong opposi. 
tion J ~  and their action can be exposed. The Railway Authority can 
take shelter under the statutory power given to them hy Parliament and no 
'criticisms can . be levelled against them. Therefore, the case is not 
exa'etly parellel. Besides the previous records of Railway administratiOn 
are 1I0t good. By creating a statutory authority we have effected sli.b.t 
.. change. Instead of thf' Executive OounciI, we 8ubHt.itllte the Railway 
Authority, and instead of the Mcmber in charge, we aubstitutethe 
· Prnsident. Otherwise the personnel will remain the same. Simply by 
making this change you cannot, like thl' AlInddin's lamp, change the whole 
character of the railways. They have been spending money right and Ifft 
; ·since 1924. They started a large number of unprofitable concern. like the 
nilway stat.ions at Cawnpor.e and Lucknow. We have the example of-the 
· Kangra Valley project and the KaJyan Power House, where actual ex • 
.. penditure was several times the estimates. There is the unhealthy com· 
-petition of the t1rO Il8.ilwaya in Bombay. Tbey pUl'Ohaaed heavy engines 
witlwrnt . MDsidering 'whether the track was Ruitable for them or not.' I, 
· therei'or<\ 'oppose the TAcomme:ndatif)n thilt lItatutory authority sbould have 
'roWer to bormw independently in open market: . 

. , .. ~ ~ point ~ ~ up i. the ·question of ~  obligaiiqni., Now, 
here the demal of the one pel' cent. at charge 18 the negation of our co,,· 
.V'ent.ioo.of lSM. whieh r.equiree 'Very serious considerlltiOD. We were told 
'on tAle flOOr ,ott.he ~  ~ N_eyer'. award will DOt 'be atleoted 
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~  ,\ve dOn't get any contribution from the railwaY!il, the burden 'trill 

;r.n ~ ~ taltpayel'8 of India. T, hoW-eyer, welcome only one ;recom-
mendation of theirs and that is the establishment of the equaliY.atiOl1 rona 
and I 'agree with my friend, Mr. Sa.tyamurti, that it should not be 
tttiJised for amortization purposes and shonId be used. only to pay 
intererrt charges in times of adversity. 

Coming to the administ.rative side, I am glad that the ~  have 
pointed out that the work done by the staff during the days &f advenity 

'WH.S t'xMedingly good. They praised them aDd aaidthat in spite of the 
~  the working .ratio OD Indian Railways was much better than 
the 'working ratios in other countries. In view of this, I think they should 
. not bring men frotn Gutside but carryon the work and we are relieved by 
t.he assurance given to us by the Railway Member that in these Dew appoint-
menta preference will always be .given tOlDen who have already done good 
service in this. couJltry. This is not all. 

" The,. COni1l1ittee fu.rther recommends tbnt the Government Ihould waBh off all 
resl'onllibilities from the railway adminiBtration. The Committee highly deprecatel 
administrative int(lrferenee." 

This is their recommendation on page ] 31. They say that : 
II Under the ne\\' conditions it is of the first importance that the Government 

should limit its· intcrl'st to thllt of it dehenture·hoYder...... The way 'Would thul be 
(·Ioar to tho estllblishment of the Federal Rnilway Authority on a Belf·supporting baBia, 
J"ovided It is 'ablf! to pay the . full amount of tlle intereBt due to the Central Govern· 
tUI;IDt en the capital at· charge." 

Later OD. 1.hey say' : 
. I, The Government would Dot be denied the right of a debeatnre-holder to appoiDt 
1\ receiver in ease the Interest is not paid." 

·Thifi is really the .poaition in which the Government will find itself. 
If we picture in our mind the kind of Federal Railway Authority which 

,the report has in contemplation, we find that thp,re will be a company 
M\',iug no. shareholders. but part time directors alone and the in";erest of 
t.be Government will be limited to -that of a ·Debenture Holder entitled to 
~  ir,tei'est and no voice iJ1 administration. The directors will have the full 
~ J  over Railway administration. Now, these directors will' come like.> 
the : ditectQr. of other compa.nies once iii a month or once in. three months 
. and 1I1ill be paid the ~  allowance far attending the' meetings and 
tlhe' wotk . will really be done by the managing agents. The managing 

. agentR in this CMe will 1)e the Railway Board. Now, we have discussed a 
,good deal about. t.he. f'vils of t.he managing agencies during the lutSimla 

. EW"Itlion. I myself quo!,(',d SC)me of· these evila frOm. the well-known. 'book 
tcalled, Sillatain and (It'acribcd tile evils of the system. We will have a 
~  ~ A  immu.oe to any oriticism: of shareholders bocauae 
there will be no sharehoiQel'S;.and ·the· :Gowrnment will be· taere only &8 

~  and h;aving no interest other than receivilllt interest 
C!hnrget ~  to "them. :Theae ~  WI'll be very Unpopular. -

- " _:.' I I ; "!-;.' .; ~ , ~  ::', '." . , .' . . .' 

:. : ·The .M-xtpoint to which I would like to dr...- the fa.ttentiollottlle 
:]{oulI8;w'hiea hu, &l1O' been 1'efeft'8d to by the lIoilourable ·M:.e.w..r ,for 
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~ , is that they want the reversal of the policy:laiddoW'n by the 
.Acworth Committee. This is what they 81.'1 Oil page 119 ef their rej)ort: 
,', ji 'fDaelld we lIhoula' ~  ~ ~ ~  ~ J  the ~ 
question ot ~  ~  ... treah . etammation of tll!! ~ ~ of creatiug 
privately DIIU1aged eoJDpaJUeI With BOarde of Maaa.pment40niiellea' i1l: t!ldta;" . 

ThisiB really:a'complete ~ qfthe policy wl1ic4'tb,e ,~~ ~  
have so far adopted in this particular matte,. I ~  wi1ihQut. dur 
consideration Bnd ~  consulting the A ~ fhe. ~ , ¥TQQk,l 
not reverse the policy which has been aCcepted by them. and . ~  .l.loQn 
follQwed by them during the last 15 years. <'. ,.tl,,· 

I now come to the commercial side.. One very "ifuportflIl:t ~~~ 
~ ~  side .is their ~ about. the ~~ ~  rre.1'. ~ 

/pld tlU8, I beheve, 18 the ~ Chapter 10 .the ~ 
report. Even Mr. James in his amendJtlcnt bas' ~~~ , ~ 
,-)tit his criticism is rather wId. He says: . .' 

" Their recommendations concerning rates i'Jld charges be poetpontldpe!i<1iJLg:,tbe 
rtwultB of & conference to be arru.uged between the .ruilwl'Y authorities I\nd . .rop,rclllllllta· 
th'es of CODlDlerce, industry, trade and. agriculture." .' 

. Now, the Committee, in fact, ~  the .oootinuatitln of 
the existing evils. The COIDlll,itteeauplits th"t the same article u, ~  

in a diiferent manner by JUfere.;lt ~  .' Cement,. for ,instance, is 
carried by ~ I Indian Railways ·Qn seven dift'el'ent sehedulelil so. that 
the charges for 300 miles .vary,fN>ll1 ,vOw 114 ~  The same 
ia the case with salt'. Unnecessarib'.largenumbe.r of olaasilicatioUd.he 
wide difference between thelll8XUnUD). a.nd. mi,nimWfl. ' the ,a.bBcmce .f MY 
deetive ,rate tribunal, all the.\le things wexe brOllgbt te the ~  -u-f ~ 
Committee but it did not suggest any soluti<m. .Thill is 'really one of-tile 
vcry important omissions·of the Committee. I' : ' 

Next, I come to the staff. Now; they have;·pa.ld .8' very grcattribntt 
to the staff and I hope that the remarks made by the HonolH'abJe the ~ 
way Member will be followed.'. " 

Since we had an undertaking that we should limit our ,time to 10 
miDlHes, Ido not .want to IIBy mUchalJout the rail-l,'oad oompet.itio1\, n.bQut 
whioh I have already written a Mem.«>randum. I would Jike .. to -say ;juat 
one point. The solution of· the fail-road problE!Dl lietJ. on two pr.inoipia 
In the 6rst plaee, the railway adminiBtrationsbould ltet" its ownhouiller,Ut 
order. They should make the transfer Elf g<l()(;l'land pall8eDllers 8S chr,ap 
asp088ible and make it as coDvenient to the tradesmen and pa.'4«enger.: ... 
poaBible. The second thing that. I wish to say is' that a propramme of 
mads should be formed and' We should give preference to thnf>e roads 
where no form of communication e,xillts 8S compared to those road!! where 
there exists already some form of communication .. 

Mr. N. II. .JOIhi(Nominated N ~  : ,Mr.fr.ellldent, I -join 
my Honourable. friend, Dr. Ziauddin Ahmad, in paying a ~ .to the 
great speech which the Honourable \ the J ~  ~  ]11i"lde thill 
afternoon. The friendliness of his ,tone has iutrod:tteed 'a 'new atln09-
phere in tl!.ia ~  .. I hope his ~,  ~ ~ . ~ follow his ~~~~J ~ 
~ . that tbe ~  10 ~  . ~  be. done p"dt . ofll.y with . ~ ~ ~ 
tueces8 "llt , ~ a ~~ SpJrlt. . ~, _ r also, , ~ ~  ~  ~ , ~  
~~ ~~~~  ~ ~ ~~J  ~  ,~~~ ~ , ~ ~~ ~~ ~ ~  
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Uit. N. M. JOIIhi.] 
greatest', 'obstacles' w the calm aDd impartial considera.tion f.)f the 
Wedgwood report, namely, his pronouncement that the Government of 
Indtl( is not in favour of the proposals of the Wedgwood Committee ff?r 

~ J  of the railway services ,in India. Wh811 the question of 
the personnel of this Committee was discussed last Session, I wI's one 
dfthose people who protested agaiIist the personnel of this Committee. 
J' felt that it is wrong to expeet full justice from a British 'Committee 
When there is a conflict between the ~~  of IndianR and BI·itishers. 
It is wrong to expect them to be angels which the ~  of India 
sometimes does. 'fhe British experts are, after aU: human beil!l.A'8. 
They have ~ their prepossessi.oDS and prejudices and also interests. 
Ullfortunatcly, when a British Committee makes recommcndatioUB 
which are in favour of British interests, not only those recommendations 
d,> 1I0t receive consideration at the bands of the Legislature but. the other 
parts of the report are also ~  with natural prejudice. I, therefore, 
congratulate the Honourable Member for 'having, at the very outset, 
removed the ohat-aele for the impartialeollsiderntion of the report of the 
Wt!dgwood Committee. In spite of the fact that the Wedgwood Com-
mittee has paid a compliment to the railway administration in India, a 
eompliment which was Quoted by my Honourable friend, Sir Saiyid 
Sultan Ahmad, I feel, Sir, that if you read the report very eal'Ci'uHy, 
you will come to the conclusion that the verdiCt" of the Wedgwood Com-
mittee on the railway administration is t.hat the Indian railwaYR have 
ooen mismanaged by the railway authorities in India. The Wedgwood 
COlnmittee has poi,nted out very clearly .that the Government of [ndia 
and the l'I1ilway authorities iJi India allowed the capital invested into 
Indian railways to increase by 150 crores and the interest chal'ge8' to 
intlreastJ by eight crOTeS a year. Sir, if .this is· not mil-management, 
may I ask what is mis-management, when the income of the Indian 
railways was goinl'; down' The committee also pOUlt out that the 
~  of India and the Railway Board have not been succesliful 
in managing passenger and :goods traffic of the Indian, railways. May 
I, Sir, reod a few figures in connection with this. On page 42, the com-
mitttec point out that from the yea.r 1926-27 to ~ , there has 
been an increase of first and second class seats from 90,000 -1096,000, 
while during these years the first and seeond class traffie has dwindled 
from 100 to 47 per cent .• and the -income from, first and second dalJs 
traffic has dwindled down from 100 to 73 per cent. May I ask whether 
any good manager when he finds that the number of his customers is 
going down, that his income is going down, will increase hit. rolling 
stock. But we have got a Railway Board: wbieh could do that. 1 have 
pointed out this mis-management of Indian railways year after year 
and showed by figures that the Indian railways are showing partiality, 
and undue favour to first and seconn class passengers at the cost of 
third class passcngers. I should like the RailwayBGll.rd to read this 
criticism of the Wedgwood Committee. " 

Then, Sir, the committee has pointed out how the Indian railways 
have been mis-managed by not only allowinA' the stock' -of , ~  
eoaches but also goods wagons to increase wlnecessarilyand also the 
stock of engines. The committee has &1110 pointed out how the Railway 
,Board gives ~ , a very 8peeialattention to the fqreip ~ 

,8' few thousand foreign tOUl'ists wh.en they come to lnelia, ,~ ~  they 
utterly neglect to develop internal traftlc during pilgrimages "and other 
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~  'l'he committee has pointed out that the lndiaB railways 
~ ~  the slowest among the railways of all civilised ,?ountries in 
~ .. woi-ld. Sir, this is the verdict of the Wedgwood COllUDlttee, on ~  
management of Indian railways. Unfortunately,although the Indian 
Hailway Board has faited to manage our railway. prol?etly, the res-
ponsibility is not brought home to those people who 1DlS-maD&R"e our 
railways. 'l'he Indian railway authorities, the Railway Board and the 
Government of India are responsible for this mis-management. !?o-
perly speaking it is these people who should have been ma4e responsible 
for this mis-management. The Wedgwood Oommittee pomt out that 
during the last few years, 132,000 railway. subo.rdinate ~  have 
lost their employment on account of the mis-management for which the. 
Railway Board and the Government of India are responsible .. May, I 
ask whether it is a ~ thing tbat these people who are respoD«uble il?J.:' 
the mis-management of the railways-the Government of India and tile 
Railway Board-should escape their responsibility and they should get 
their lIalaries and that none of them should receive a sack while the 
poor subordinates who have absolutely no responsibility should be 
retrenc.hed to the extent of 132,000 during the last few years. The 
Wedgwood Committee, ,,·hile finding time to consider whether the 
rates and salaries of Europeans, while finding time to make A ~  
that the Government of India should consider the question of ~  
the salaries of Europeans in the railway services, do not find time to 
consider whether the subordinate railway employees· are paid proPElrly 
or not, whether any improvement in their conditions of life and service 
could be made and ought to be made or not. Mr. President, if the 
Wedgwood Committee had gone into the question of what work . a 
British ~  does, how much he works, how muoh he brings 
to the British railways and how much he is paid, I have absolutely no 
doubt that the Indian railwayman will prove himself to be Quite as 
efficient as the British railway worker, perhaps more. Unfortunately, 
the We<lgwood ~  did not go into those figures .. and I would 
suggest to the Government of India that they should go lllto the figures 
and find out what is the inoome of the British railways, what is the 
number of people engaged by British l'ailwar.s and what the British 
rail wayman is paid and what the Indian rallwayman is paid. I. am 
SlI1'e that if the Wedgwood· Committee had done that, it would have 
found sufficient .justification for suggesting improvements into the 
oonditions of life and work on Indian railways, Besides the Indian 
railwayman who is made responsible for the mis-management of the Indian 
railways by the Government of India and the Railway Board, the otoor 
party wbo haR been made responsible for this mis-management is the 
third class' passenger. I would suggest to the Government o.f India to 
read carefully what the Wedgwood Committee has said regarding . the 
treatment which the Government of India gives to the first and second 
class passengers as compared with the treatment given to third class 
passengers. The committee has exposed the mis-management of the 
Government of India as regards the undue favour which they show to 
first and secoud class passengers. They have ~  ~ , v.ery clearly, 

~ the ~ and second cl88fl passenger does not.· pay you ~  proportipn 
to what he reoeives an4 in ~  to. what the third .elallll passenger 
fMlysa.nd, what he recewee.· After. th1S exposure, I ·would like the .Qov-
~  of· India. to ~  t\\ia problem, rery 1Ieri,\I8ly. if ,they,.:want 

to& Improve the ~  of the Io.dillll rail:way&.. ; . ; ". , . , 
LBl2LA.D • 
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i. 't1W.r. f.i;M>Joshl.] " 
.... '. ".1hei.i,.;Sir •. ~~, ~  ~  Are trying to ~  ~ 

tl()n . on t1;Le IndlQ raIlways. The Wedgwood Committee haVe made 
reeomBuiil<l&tions that the corruption in the Indian raihvaysshc,uld be 
w.o . ro<;lted out aud every effort should be made to remove corruption. 
May r [iuRgest to the Government of India that it corruption among the 
subordinate ranks of the Indian railw'aymen is to be rooted out you 
must root out the corrupt policy of the Government of India. If the 
Government of India take money fro)llthe third class lIassengoers 
and give comfort out of that money to first and second class p.-sengers, 
the policy of the Government of India is a policy of corruption. 
It may not be individual corruption ; I am quite sure that the Honour-
able Member for Railways does not take a pice. Nobody will say it. 
But, Sir, the Government of India take money from the class of third 
clllss passengers and put that money u,ndeservedly into the pockets 
of first and second class passengers. May I ask if this is not corruption, 
what then is corruption' I, therefore, suggest to the Government of 
India that if they want to get rid of corruption from the subordinate 
rank!:: of the railway men, they must first "get riel of their corruption in 
their policy. 

Sir, I should like to make one suggestion to the Honourable 
Member. He is interested in making our Indian railways pay and 
~ V  a good means of transport for the people of this country. I 

.would suggest to him, 8S I suggested to his predecessor, in the last 
Delhi Session that he should make a close inquiry as to what the third 
class passengers pay and what the first and second class passengers 
pa.y, get the figures and then also inquire as to what facilities the third. 
class passengers get. and what facilities the first and second class pas-
sengers get. And if he flndfJ that the third class passenger does not 
get jllrrtice, I would sugg'es4; to him to show courage and change the 
railway admi»istration ahd do justice to the third class passenger in 
this country. I would sUg'gt!st to him to make detailed inquirieR as to 
the facilities and comforts given to these people in the third class 
earriages and in the firSt and second class carriageR. Then I would 
imggest to him to make inquiries and get figures as to the facilities 
given to thes .. three classes of paRsengers at the railway stations. Let 
him find out th·:, square area of the third class waiting halls and the first 
and second claRs waiting halls on th .. railway stations in India. Let 
him find out what should be the proper proportion and what should be 
the due in the matter of waiting room accommodation of the first and 
'Second cIa!!!! pliRsengerR aud give them only that much and ~  to the 
third class passengers in t.he matter of waitin/r room accommodation 
what the t.hird elftRs pnsseri'gel'R desel"Ve. I would suggest to him also 
to get figures as to the accommodation given 'to the first and second 
claRs pasl!1ellgel'R in the matter of restaurant rooms at the stations and 
in the trains. The third class passengers not only are not treated pro-
perly in tbe matter of waiting rooms, refreshment rooms and railway 
aecommodation. but discrimination is made against them even as regards 
their travellhlp: by fast trains. There are Rome trains in India by whith 
the t.hird class ~ , unless he becomes a servant of a first or 
second· elJais ~ , 'cannot travel. I travel by the Frontier Mail 
from jiombay 'to D6ftli .tid no third. ~  , ~  iaMJIOw'ed to travel 
ill this train unless he ~  ·'the ~  a IfIt or' second elua 
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passenger. Is this the way to develop yourtraftle although the third 
ClasH p8lt8enger traffic pays· you Jilore than ~  first or ~  
passenger tra·ffi.c t Has the third class. passenger no sense of dlgmty l 
Are not his feelings hurt when he finds that he is not allowed to travel 
by the fastest trajn that the railway authorities run from Bombay 
to Delhi' Sir, I will tell you another example of the callousness of the 
Railway Board and the Government of India in this matter. There 
was a train .between Bombay and Poona called the" Deccan Queen ~ 
comfortably furnished, and perhaps the fastest train in India. Thirn 
clalls passengers were excluded from that train unless .they became the 
servants of first and second class passengers. That train did not pay 
its way and the money invcsted in constructing it was wasted. But the 
prejudice against the third class passenger is so deep-rooted in the 
minds of these railway agents and the Railway Board that instead ~  
making money by allowing third class carriages to be attached to tha.t 
train they have stopped that train. The capital is not used and the 
train remains idle but still the Railway Agent will not allow third clasB 
carriages to be attached. I have absolutely no doubt in my mind that 
if third class e:arriages are attached to that train it will begin to pay ; 
but that will not be done. I, therefore, suggest. to the Railway Member 
that he should gU.ve very sympathetic consideration. to this question if 
he wants to solve the problem of railway finances. Let him make an 
inquiry ; I am· not asking him to accept my word. I ·.'am asking him 
to make a detailed inquiry as to the facilities given to the third class 
pa88engers and the facilities given to the first and second class pas-
sengers, take the number of passengers, take the amount of money, aud 
then let a .ludge declare that the third class passenger is receiving 
justice. 

Mr. President, before I close I will only say one word about the 
~~  madEl by the Wedgwood Committee as reg&.11ds ~ 

management. I have heard the assnrances given by the Honourable 
Member that the policy of the Government of India as regards State-
mana;gement is unchanged. Unfortunately, Sir, we find from the 
action of his predecessor that the Government of India are going back 
on it. I should like the Honourable Member to take up this question 
very seriously. The people of India want all the railways to be under 
State-management not only from the point of view of the general tax-
payer, but from the point of view of the workers on the Indian rail-
ways. Only a few months ago his predecessor found it difficult to 
settle a strike on one of the Company-mana.ged railways. I am quite 
sure, in my own mind, that lle was convinced of the justice of the 
cause of the workers, hut he fonnd it difficult to convince the Agent of 
It Company-mllnagerl railway. Therefore, not only from the point of 
\'iElW of the general taxpllye>r but also from tbe point of view of the 

~  railwnymen, T l'ccommend to him that the Company-managed 
!·Iulwayr.; should be> taken over by the Government of India as early as 
Jlossible. Sir, I have done. . 

. Sir M:1Jb!';mmad Yflmb: Sir, th.e JIouse will. remembe,r that the 
RaIlway EnqUIry CommIttee was appoJDted on a recommendatIon from the 
Public .Accounts Committee to which the Finance Member agreed, and it 
waq tor th,is ~  the.t the ~  of this commi.ttee was plaeed before 
the Public Aeeohnts COnim:i!tee for their IJerGtiiLy .&Dd J~  .1 
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[Sir Muhammad Yaltub.] 
wai:s1I.rprisediA> hear frOm a sentleman of the ability of Mr. James whtm 
he iaid that it waa not relevant for the Public ACCOU,Jlts ~  to 
ba.ve p'used imy resolution on thls report. When the ~  ' was 
appointed at the inatance of the Publie Accounts Committee, it was the 
dn.!y of that committee to scrutinise the report of this E;nquiry Committee. 
Therefore, it was not onty quite relevant but it was incumbent upon them, 
a.nd they would have failed in their duty if they had not scrutinised the 
repov.. and gave a lead to this Honse upon the recommendations c()ntained 
tberein. If their judgment on this report is irrelevant, I do'Ddt know 
how the verdict of this House can be relevant. So much for the remark 
of Mr. James. As this Committee was appointed .on the reoommenda';ion 
of a committee which is elected by the House we thought that in accordance 
with past precedents, some Indians would be appointed members of j4;. 
But, unfortunlitely, no Indian was appointed 8S member of the committee 
and it was, in the words of the report itself, a committee of those who 
" had no previous knowledge of Indian conditions ". A;nd I am not sur-
prised that the report of the gentlemen who had no previous knowledge 
.of the conditions of India was not ~  than the one we are now dis-
cussing. I am ;not one of those who think that Indians do not want the 
co-operation and services of Englishmen, at least for some time to come. 
In fact, I have been at loggerheads with my Own countryme,n when I 
thought that their modus operoodii led to a channel which ~  injuri01U1 to 
the peaceful progress of our country, but I will not hesitate to censure 
or co;ndemn any European, or Europeans, if I find that any ac.4;ion on thejr 
part was detrimental to the i'nterelits of India. Sir, I shall not go into 
tht: details of this Report. We have carefully considered the Report in 
the Public A ~  Committee, and the Resolution, which is now before 
the House in the form of an amendment by Mr. Satyamurti, represent!! 
the unanimous opinion of all the Indian elected Members, who sat on the 
Public Accounts Committee, and I daresay it also represents- the unanimous 
vjew of all Indiao!! in this country. (" Hear, hear" from Congrel:l.:! 
Party Benches.) My friend, Mr. Satyamurti, has gone into the detaHs 
of hill amendment exhaustively. and, therefore, I do not propose to go over 
'the same ground again. It would, however, suffice, if I say that I B{ll'Ct' 
and endorse each a.nd every one of the ~  which Mr. Satyamurti has 
placed before us. 

Now, Sir, I was Rurprised t.o find that our friend, Mr. James, charae-
teriRerl our amendment 8'<; having a tinge of racialism in it. If HonourahJt, 
Membe1'l!will IlO into the pages of this Report, they will find that no docu-
ment ever published by any Committee, appointed by the Government, C011-
tnined such a decp tinge of racialism, or communalism, as this Report 
contains, and still my friend, Mr. James, says, that it conWns valuable 
recommendations that it should be respected, a.nd that we should pay a 
tribute to t.he members who have taken the trouble to write this R-eport. 
In faet, I understand that this Report was written by some officer in the 
Railway Board. 

The Honourable Sir Sa.tyid Sultan Ahmad: That is wrong .. 

Sir. ,MUhammad Yalmb : You do not hear such things ,since yOll 
ha-ve taken over charge. Probably you do Jiot know :what were the Clln-
ditions' before. 
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Now, ~ , there are two important points on whicli proper Btrell! has 
uot been.Wd ~  frielJQ.,:Mr; Satyeunuft;i. :an.d I w,ill'3ust,menijon ~  
My timt poi,nt ia that the W edpoocf, ~  have recommended the 
appointment of another Member of the Uailway ~  On ihis proposaJ 
I have to say that we, on this side of 'the House, do not agree to any pro-
posal which would illvolve ~  of expenditure. But there is ~  

)n it, and it is this, that lii.nce Sir Raghavendra Rau has been transferred 
from the Railway Board, there is not a single Indian Member on that im-
portant ~  This question, 'Sir, 11as been agitating the minds of 
Jndians for some time now. Well, Sir, I will take ,this opportunity .or 
~  a suggestion, a.nd it is this, 1I0W that CommunicAtions has been made 
fi ~  depar,unent, I understand the Government are going to appoint 
.8 'secretary for this ~ , and in this connection might suggest that 
~  would be killing two birds with One stone if they appoint an Indian 
as Secretary ~ the UClard of Communications, because, a commnnique WaR ,. 
iSlffied by the Government whieh was pl1blishp.d in the 1'imes of India of the 
8th June, 1937. In this conununique the Go,'ernment of India said ~ 
" the ~  to the ~  Hoard should attend the meetingw 
of the Railway Bourd I1S an ex-officio memlwr "'. J sug/reAt that'if an ~  
iii appointed as ~  to the Department of Communications, he will 
be able to sit on the Railway Board as an ~  Member, and tlw 
umna.nd of Indians ~ there should be an Indian. Member of the ~ 

Hl'ard will be met with, and that wOtlld ~ involve any additional expendi. 
ture either. 

'l'hen, Sir, the other point on which J shonld mee to lay ~ is that 
the Wedgwood Committt't' has made ~ very mischievous recommendation 
whell they !tay that the Members of the Railway Authority should not be 
whole-time Members, and that the offices of t.he Railway Authority shOUld 
be located at Calcutta. What is the implicaLion ot this' The implication 
of this recommendation is that the sole authority a.nd the supreme being 0.>£ 
the Uailw.'lYR should be the Chief Commis/ji9ner, wbom they recommenu, 
th'lt he may now he ~  the Chief Manager. 'rhe Members of tbe Rail-
WIiY Authori';y, if this recommendation were accepted, will not be whole. 
time members, they will probably be like honorary workers iu Banks, Clr 
some societip.R, who come to atteQd a meeting, and get some remuneratiOn. 
They have no 8uperyisory work, they will not go into the details of the 
work. and they will know nothing about the organisation. This recom-
meudation, I again repeat, is very mischievous and harmful, and if it is 
. carried out, the Chief Commissioner or the Chief ~, of the Hail-
ways will be in exclusive possession of a. budget of 90 crores, and even Hi" 
Ext'ellency thp. V ~ will not be able to interfere in his work. Therc-
fore, I submit that this recommenda.tion Hhould n('ver be accepted, and 
nu RCCtion of Indians on this side of the lIouse will accept this recom-
mendation. J submit that the Members of the Railway Authority ~ 
be really the authority for Hail ways, they must be superior to the Chief 
Commissioner, or by whatever name he may be called, and they mllHt 
really have full charge over th!, finances and the working of the Railways. 

Then, Sir,' when all the officell in the ('ol1ntry are now being taken 
down to Delhi,-c,·e.n th(' 010 records of the OOVel'Ilment of India which 
were ~ like mnmmies, at CalcuttaaB ~ ~  yeal'S, Ilre now being transfer-
red to' Delhi, where a big houae, like a fort, has been built to deposit tilem 
"'hy should the office of the Railway Board be located at Calcutta , 

~ reason is obvious. They desire that the Federal Astiembly should not 
L212LAD • 



lulfJw .... t ttte &;eiultl! conditions were and what the Bailway autbol'it.it'. 
were- actually doing at. Calcutta. I IInblilitthat thitt ia ... ~ 4!ugerou8 
reoommendation. As We have said in our joint Tep0ri in the Public 
Accounts Committee tlleoffice of the Railway Board should .ayaht 
.ooated· and should remain with the offices of the Government of India. 
. Coming to the ~  of my lIo,nourable frieu,d, the H.allway Member, 
1. would start by following his example of Indian courtesy and ''Pay ~  tI. 
bigh. tribute for the sympathetic and polished lUanner in whiah . he hll!! 
dealt with the subject, I1is speech has, to a great extent, softened the 
feelings of the IIoulie, but still, having some experience' of the workillg 
llf the Oovernment 01 ] ndill, the savi.ng' clauses, which 'rr' has so adroitly 
added i,n his speech, create some suspicion in our mindci!' Where he say::;, 
provided no suitable Indian is available, that is Dot a small hole, but a 
Vf':ry big gate which will be' open for importing foreigners in our railway 
administration. I submit that if Indians of the status of Sir Zafrullllh 
Khan, w:po could improve'the adminiStration of the 'railways during the 
last two or three years, when he wllS in charge of the railways, if Indian!; 
llike Sir ~  Hau, who in a period of great financial stress, placed 
the finances of. the railways on 'Such firm basis as wlis possible iJl ~ 
rJl'C:tlJJlRtsnces, if Illdians lUte the tIonourabl,e Sir Snltan Ahmad, who 
within two or thrt'C ~  of t.aking charge of the railways, has masterc(J 
tllt'! situation 8,nd Unde:'litC()d the intricate pJ'oblems of its admiuistratiou 
liS any of HIP Dldel' ~, can be had in this country, I do 'not thiilk 
that one nf'f'd a.dJ a proY;so Ilnd say. " provided a capable Indian is not 
~  ", for such and such an appointment,. Y.'sllbmit that tiheHoul*. 
"'ould have welcomP.('i ~  much tlly lIonourable friendw'-I!Ipeech if ~  
provisos had, bet',D removed. I will not take more time of the ,Honse.C 
will J;lot ~  the H.l'gaments '''hkh ~ used by Mr.:Satyamurti. I ,vill 

~  ~  .the amendment which bas been tabled by Mr. SatyamUl'ti 
"i,s. oar joiJlt slllendment and ~ heartily support it. 

' •. President' (The Honourable Sil' Abdul' Rahim) : I understand 
31'.x, that liS. therf> are 8 llumber of other Member<; 

who ,arc, desirous of taki:tlg part in this debate, 
GoYerllment ~  find time for the ~  and. ~ a 'lay 
lot· thacrmtinuance of this d('l!&te aLtha enrl of. the official, .days alr/'ady 
fi:tt"d. I SUPllOSt' the exuut date will De announceillatt'I;.· , 

'.rhe.HOD01l1'i.ble Sir JamH Grigg: I think the' undert.akinr:,js ~  
~  in the form stated, The ~  waR to find time &It the end 

of the Se!lsion provided that aU the official ~ had been concluded. 
Some KoIlOU1"8ble Kemben': W e ~  not wantproviRos. 
The Honourable Sir lames'Gril1 : ~  WllRthe proviso agreed t(). 
Mr., President (,The HonouraMe Sir Abdur Rahini) : I ~ it tbat 

the Honourable the ~ J  Member speaks thl' Blind of the Govel'um,·"t. 
'I'he Assembly then adjourned till Eleven of the ~  on MOlUlllr, 

t.U<.' ~  AugllRt, 1937. 
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